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IJEGIRL.A.TIVFJ ASSEMBLY. 

We.dne.,day, 4th September, 1929. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, . 
Mr. President in the Vhair. 

(~  AND ANSWERS. 

GRANT OF AJ,LOWANCES AT FAMILY RATES TO LADY CLEltKS IN THE OFFICE OJ' 

THE DIRECTOR GENERAL OF POSTS AND TELEGRAPHS. 

95. ·lIaulvi .nbammad Yakub : Is it a faet that lady clerks 
in the Office of the Director General of POtits and Telegrllph,., nre given 
('oncessions at family rates admissible under the Simla. AlIowtlnce Code' 
It so, will Government be p:eased to place on the table a stateulent sllOwing 
tileir names, pay, local allowance, house-rent allowance and names of those 
who are wholly and .,olely their dependants, together with copy of Govern-
ment I'ullction l ~ lady clerk!; to draw Simla allowances over and 
Elbovc their higher rates of pay Y 

lIIr. P. G. Bogers : Of the four lady elerks employed in the Office of 
the Director General of Posts and 'l'elegl'aphs, three are given concessions 
at family rates atlml!!liible under thl' Simla Allowance Code. 

The statement required will he supplied to the Honourable Member. 
Governmellt sanction to Much allow81lccH iH contained in the Simla Allow-
ance Code. 

Maulvi Muhammad Yakub : May I lmow who are these three lady 
elerks f 

Ifr. P. G. ».oteri : I think that information will be given to the 
Honourable Member in answer to a subsequent question, but the names of 
the lady clerks are Miss deMonte ....... . 

Maulvi Muhammad. Yakub : May I inform the Honourable Member 
that the names of those three lady clerks are (1) Miss deMonte, (2) Mrs. 
Harrington, and' (3) Miss N. Fox. Am I not correct that (1,2 is the 
youngest sister of Mr.F. T. deMonte, Postmaster General, and has no 
dependant, (2) has no legal dependant at all, and (3) is the only daughter 
of Mrs. B. Fox, a retired Sub·Postmistress, who is a Government pen-
sioner T  I should like to ask if it is not a fact f 

Mr. P. G. Rogers : I think the answer has been given to the Honour-
able Member in the statement which is going to be suppJied to him. 

Maulvi lItIuhammad. Yakub : Very well. 

NAMES AND QUALmCATIONS OF LADY CLERKS EMPLOYED IN THE OFFIOE OP 

THE DxUCTOR GENERAL OF POSTS AND TELEGRAPHS SINCE 1923. 

96. ·.aulVi Mllhammad Yakub : Is it a faot that the lowest qualifi-
cation fixed for a clerk is Matriculation t If 80,will Government be 

( 193 ) 
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pleased to lay on the tab:e a IIItatem'!llt showing the names Imd fHlucational 
qualifications of lady clerks employed in the Office of the Dil'eetor Ot'uersl 
of Posts and Telegraphs Binct! .T anuary 1923 f 

1tIr. P. G. Bogen: It is presumed that the Honourable Member i:4 
referring to the Director General's Office. If so, it is a fact that., prior 
to January, 1928, the minimum qualification of R dm'lt WIlH the paHsing 
of the Matriculation examination. The minimum qualification has, how-
ever, since been revised, and iH now the passiug of the 8taff Selection 
Board examination. An exct'ption is madt' ill the caMe. of typisttt and 
stenographers, whose sl.'lection depends on their l~  in Hhorthand 
and typing. 

The statement desireu by the Honourabll.' Member is being sent to 
him. All l~  clerks cmployed in the Director General'l'I Office· since 
1923 arl.' tYPISt.S or stenographers. 

TOTAL NUMBER OF EUROPEANS, ANGLO-INDIANS, HINDUS AND MUSLIMS EM-

PLOYED IN THE RAILWAY SUPERIOR SERVICES (ENGINEERING) AT THE 

END 01' 1927 AND 1928. 

97. *Lieut.-OoloDel B. A. I. Gidney : Will Government be pieaMed 
to state, under separate heads, the total number of EuropeaIls, Anglo-
Indians, Hindus and Muslims in the Railway 811pprior Services (Engineer-
ing) at the end of 1927 and 1928 f 

Mr. P. B. B.a.u: The Honourable Member will find full information 
about the pOHition at the end of the financial years 1926-27 and 1927-28 
in Appendix F of Volume I of the Railway Board's Report on Indian Rnil:-
ways for 1927-28. 

EMPLOYMENT OF NIGHT CONDUCTING GUARDS ON ALL MAIL AND PASSENGER' 

TBAINs. 

98. ellr. A. B. Gh11lD&vi : Will Government be pleased to state if 
the services of the night conducting guards have beeD appreciated by. the 
travelling public and, if 110, do Governml.'nt prOJlOHe to consider the· desir· 
ability of employing them in all mail and passenger trains ill all the State 
Rllilways 1 

1If. P .•. ",u: I understand that the services of conductor guards 
dtltailed to ft(.'company certain night trains on the North WClitern and East 
Indian Ruilways have bE'en appreciated. by the pUblic. I am sending a 
copy of t.hl! Honourable ~  question and my answer to other Rail-
way Administrations to eODl'lidt'r whether the local conditions on their lines 
necessitate such a provision. 

JIr. Ga;ya. ....... aiJlch :  W ehave ueverheard of night eonl1ueting 
guards on the East Indian Railway. 

ACCELERATION OF THE SPBKD OF MAIL AND PASSENGER TRAINS. 

99. -Mr ..... B. GhUD8,'ri: (a) Are Government aware ~  the 
" Frontier Mail ", run by the Bombay, Baroda and Central Jndia Railway, 
is the falda! 1 rain in India, ~  Ii distance, as abe doeR; of·'sG5 miles, 
fNm Colaba (Bombay) to Delhi in 23 houl'S 35 minute8, while the 7 Up 
lDspre88 from Howrah to Delhi via Agra City-a distance of 909 miles-
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tabs 25 hours 44 minutes, and the Punjab Mail from Howrah to Delhi 
eoveria diStance of-90Snii1es (i.e., 6 mile&les8 than tbe 7 Up Espresa dOelfr.,·. 
in 2G houn 34 minutes , 

(b) Will Government be pleased to explain the ~  of this delay in 
the PlUUliq 01. the Punjab Mail from Howrah to Delhi !  '  -

(c) Are Government prepared to consider the desirability of accelerat-
ing the speed of mail and passenger trains in all the railways, particularly-
in the But Indian and Eastern Bengal Railways , 

Mr. P. R. Rau: (a.) The timings of the trains are as stated by the 
llononrnbl.! Mernlmr. 

(b) The through speed of the .Bombay, Baroela and Central 1ndia 
Fl'Qntier MuiJ .is :~  milm; an hour, thftt of thl:' EaRt Indian Hailway7 Up 
ExprelSs 35 llli]('N lUI llour and of the Punjab Mail 34 miles an hour. It is 
not ordinadly ~ to run trains on different railways at uniform 
tbrough speeds. Vf1rying cf)ndit.ions, such as the number of halt8 to be 
made, ~ numher of braneh linE' connections, and the weight and bmgth 
of the train affect thl' through speed. 

(d Railway Administrations are :H!tively alive to the desirability of 
accelt!rntinj: thf' speE'd of mail and paRSenger trains, as far as possible, and 
Govtlrnment d() not con!olider that ally special action on their part is neces-
sary Ilt preseJjt. 

ACCELERATION OF THE SPEED OF THE DARJEELING MAIL TRAIN ON THE EAs-
TERN BENGAL RAILWAY. 

100. -Mr ..... B. Glmma.vi: (a) Are Government aware that the 
Darjeeling mail, run by the Eastern Bengal Railway, invariably arrives 
late in Caleutta , 

(b) If so, do Government propose to accelerate her speed to enable 
her to run to time , 
•. P. B.. Bau: (a) I think the Honourable Member has been mis-

informf!d, Sir. I believe the Darjeeling Mail does reach Calcutta in time 
quit.e often. 

(b) I haYt1 drawn the attention of the Agent, Eastern Bengal Rail .. 
way, to this pOint. 

UNSUITABLE CoNDITION OF RAILWAY WAITING ROOMS AT SILIGUBI STATION 

ON'" THE EASTERN BENGAL RAILWAY. 

101. -.. A. B. Gh1llD&vi: Are Government aware of the 
inadequate accommodation of both the ladies' and : l ~  's .~  
rooms at the Siliguri station on the Eastern Bengal ll . ~ of the 
untidy cobditiop. in which they are kept, particularly of tile flltby· condi-
tion of ~  bathrooms attached thereto , 

Mr. P. B. ..... u  : Government have no information in the matter, but 
I am sending a copy of my ~  friend's ~ . to th:e Agent, 
Eastern Bengal Railway, for any acbon he may thInk It de81rable to 
take.· ,  . 
LBUl'J:S(LA) .a ,!; 

... ~ ; t ·l 
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IllnaIOB QUALITY OJ' FOODS SUPPLIED IN RESTAURANTCABeJ ON m. ,EAB'I" 
INDIAN RAILWAY. 

102. -Mr. A. B. Ghumavi: Are B ~ "hat the 
food and tea liIupplied by restaurant ears on the East Indian ltaihvay COIn-
part' very unfavourably with those supplied by l'ellltaurant ears ill other 
railways , 

Mr. P. 1..l.au : Government have no reason to think BO. 

DlDBCTIVE ARRANGEMENTS FOR SECURING RESERVED ACCOMMODATION LABEW 

IN RAILWAY CABB.lAGES. 

lOS. -Mr. A. B. Ghuaavi: (a) Are Government aware that the 
Reserve labels put outside the first and second cIa !!III compartments are not 
~ . and the Relllerve cards inside the carriage are too KIJlall to fit ill 
in the brass pockets and are not infrequently blown ott, thus depriving the 
passengers concerned of the privileges of reserved accommodation Y 

(b) If tlO, do Government propose to take ste1ll'l to remedy these 
defecf.a' ' 

JIr. P. Jt. l.au : Government have no information in the matter, but 
I am communicating Ii copy of this question to the Agents of all C]1I.8S I 
Railways for such action as they may consider ne(lC"sary . 

. 
IIIPBoVBKENT OF RAILWAY STATION WAITING ROOMS AND REDUCTION OJ' 

CluBGBS POB WAITING RooMS ON THE NORTH WUTEaN RAILWAY. 

1M. -Mr. A. B. Ghumavi: (a) Are Government aware of the 
magnificent and well-equipped retiring rooms provided in the Victoria 
Terminus, Bombay, by the Great Indian Penimula Railway' 

<") Do Government propose to consider the desirability of improving 
all the existing retiring rooms on that model , 

(c) Are Government aware that the Great Indian Peninsula Railway 
eharses Rs. 5 for the occupation of the retiring room for 24: hours from the 
time it is engaged, while the North Western Railway charges Rs. 3 for 
12 houn from 6 A.M. to 6 P.M., and B.s. 4 for 12 hours from 6 P.JI. to 6 
A.X. f 

(d) For the convenience of the travelling public do Government pro-
pose to consider the desirability of altering the rates of the North Western 
Bailway to B.s. 3 for 12 hours or Rs. 5 for 24 hours, the period of occupa-
nCln to commence from the time the room ill engaged , 

1Ir. P .•. Ba. : (a) Government arc aware that comfortable retiring' 
roORlS have been provided at the Victoria Terminus at Bombay. 

(b) Owing to Rt.rl1cturul diffE'rences at different stations, it would 
Dot, I a.ftl afraid, be possible to make all existing rooms conform to the 
model of those at the Victoria Terminus. 

(c) Yes. 

(4) Government do not consider it necessary or desirable to require, 
railways to charge uniform rates for retiring roomFi 88 conditions vary 
OR cli1rerent J'ftilways and at different stations. 
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STBIU OJ' STUDENTS AT THE INDIAN SCHOOL OF MINES, DHANBAD. 

105. l . ~ .. O. Beol'1' : Will ~  be pleased to make a detailed 
atlteD)ent r.ardlng the recent strike of students at the Indian School of 
1W.ues, Dhanbad, giving particularly the allegations made by the students 
in justification of the strike and the result of any official inquiry thereinto , 

The Honourable air Bhupendra :Hath Mitra: A statement ~  the 
required information is being supplied to the Honourable Member, and a 
copy will also be placed in the Library of the House. 

DISCUSSION IN THE LEGISLATIVE .ASSEMBLY OJ!' THE RECOmIENDATIOKI OW 

THE INDIAN STATES COMMITTEE, 

106. -Mr. 1[, O. Beo&'1 : Do Government propose to give this HoUle 
an opportunity to discuss the findings and recommendations of the "Indian 
States Committee in so far as they affect the interests of British India, 
particularly the following paragraphs of the Report, before taking any 
action thereon :  . 

Paragraphs Nos. 69, 70,  75, 82,  85, 86,  87, 88, 93,  94, 96,99, 100 and 
104 , 

Sir Deny. Bray: The whole Report is still under consideration, and 
Government are not at ~  in a positiou 10 make any detailed state-
ment. In the evcnt, however; of any question arising, which seriously 
affects British Indian interests, the Assembly will be given an opportunity 
for discussion before a final decision is reached. 

AIR SERVICE FROM KARAcm TO DELHI. 

107. -Mr. K. O. Beogy : With reference to the proposed subsidised 
-air service from Karachi to Delhi, with future extension to other places, 
will Government be pleased to state : 

(a) whether it is not a fact that tenders received from intending 
Companies up to March 1929 did not conform to the tenns 
and conditions laid down by the Standing }I'inance Com-
mittee, and concurred in by Government, regarding the eli-
gibility of any company for the subsidy; . 

(b) if the answer to part (a) be in the affirmative, whether fresh 
tenders have been called for in the light of thc said terma 
and conditions, or whether informal negotiations have been 
carried on with any chosen company or individual in that 
connection ; and 

(c) whether there is any possibility of inaugurating the service 
according to the original time-table , 

The Honourable Sir Bhupendra Bath Mitra: I regret, Sir, that I am 
!lot in a position just ~ to give a . ~ l  ~  to the ~ ~ l  
'Mem.ber. The position 18 that ~ ~ l l ~ ~ still ~  ~  the 
light of the conclusions reached m dIScussIon WIth the Standmg Finance 
Committee last March. I hope, ~  to be able to . ~  a statemeDt 
to the House on the subject later on durmg the present sessIon. 



198 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1929. 

RECOMMENDATIONS MADE BY A CONFERENCE OF MEDICAL MEN III 1928. 
loa. • •. K. 0.5eo8'1: (a) Are Government a.ware tha.t a Conference 

of members of the medical profession from all Over India was hP.ld in 
Calcutta in December 1928, and have they received a copy of theresolu-
tions pa8sed by t11e said Conference 7 

(b) If the answer to part (a) be in the affirmative, what action, if 
, any, do Government propose to take on the recommendations made by the 
Hid C ~A y 

Sir Pra.uk Noyce: (a) Government received in July a copy of the 
Resolutions passed by the All-India Medical Conference held at Calcutta 
in December last. 

(b) Those of the Resolutions which concern the Government of India 
-are under oonsideration. .' 

AMOUNT OF SILVER SOLD AND GOLD SECURITIES PUBCHASED BY TIlE GoVERN-

MENT OF INDIA IN 1927, 1928 AND 1929. 

109 .• 1Ir. N. O. Xelkar: (a) Will Government state, the amount of 
-.tilver sold by them in India and in England in the years 1927. 1928 and 
1929 , 

(b) Will Government state whether the amount realtsed from time to 
time by the sale of silver in India or England, was in tl8ch case ~  for 
the immediate purpose of buying " gold bullion " or otherwise building 
up the gold reserve f If so, what was the amount of gold or gold securi-
ties added to the reserve in each case by each purchase 1 

The HODourable Sir George SchUlter : (a) I would call the attention 
of  the Honourable Member to the anflwers gh'en to similar questions. 
asked by Mr. Vidya Sagar Pandya, in the Assembly, on the 6th Febru-
ary, 1929, and by Sir Phiroze Sethna in the Council of State on the, 17th 
September, 1928. The market in silVer ill a sensitive market, and deal-
ings on a large Rcale have to be ~ l  with great di'Scretion and sec-
recy in order to avoid speculators taking advantage of the position, or 
any demoralisation of the market. For these reasons I do not think that 
it would be in the public intereRt if I were to give any further detailed 
fignres at the present stage. 

r am, however, devoting my attention to devising some means by 
which fuller information can be given to the public on these points with-
out actual damage to the public interest, together with a fuller explana-
tion of the Government's policy. If the Honourable Member will come 
to see me I will explain to him fully what is involved, in this question. 
For the present it may intereflt him to be reminded that at the date which 
the Currency Commission took as the basis for their Report in April 
1926, the stock of silv(,T in the Government reserveR waR 85 crores of 
rupees, and on 22nd An gust, 1929, it was nOi crores. Further, I can 
tell him that, with the exception of one lot of nine million ounces o,£. fine 
silver, which was actually sold for delivery in India, all the ~  
Ales hitherto made have been of unrefined silver, not acceptable Oq the 
Indian market. This silver has been sold for special purposesal>r.oad. 
No sales have yet. been made of fine silver produced at the Dew Bombay 
refinery. There has been no instance of fine silver suitable for' the 
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Indian market heing l:Ioid abroad with a possibility of being shipped 
'back to India. 

(b) The proceeds of the sale of !lilvel" havehithert.o always been 
invested in, what may be described as gold securities, generally British 
'l'reasury BIll I:! , . 

Sir Purahotamdas Thakurdas : Is it It fact that the I'efinery at 
Bombay has bpen worldng, :.111<1, tlult the Directors of the Bullion Ex-
change in Bombay have removed the discount on silver refined in India' 

The Honourable Sir Goorge Schuster : It is l\ (~  that the Bombay 
refinery has be(>l1 worldnJ! now for sume InQnths and I am glad to say 
that the discount haH uecn rf'mon>d, the removal to. take effeot from 
October. 

Sir Parshotamdu Tbakurd.al: 'fhat then removes the main handi-
cap on the Govemment selling Indian refined silver in India , 

The BODOUrabie Sir George SohUiter : That does remove the handi-
cap, and I hope that all the tine silver produced in the Bombay refinery 
will find its place in the Indian market. 

Sir Punhotamdu Thakurdaa : Do I talte it that Government will 
take advantage of this removal of the hll.lldicap and will sell silver in 
India which is the large !It consumer of silver ill the world. 

The Honourable Sir GeorS'eSchuster : I hope to include a statement 
as regards the policy of the Government in selling the silver in the 
statement which I mentioned in my answer to the question I had under 
consideration. I would ask the Honourable Member not to press me 
any further on this matter. I am fully alive to the public interest that 
is taken in this qUf·stioll. and I am S11re the Honourable Member, on his 
Ride, ill also fully alive to the fnet that t.he silver market is 8· very sensi· 
th'e market and that we have to proceed with great caution in this 
matter j otherwise we might depreciate the price of silver unduly, and 
the price of silver is a thing which affects the interests of almost eyery-
body in India. If the Government is not very ready at the momellt to 
say exactly what it is going to do, it is not because it wishes to kecp 
anything back from the puhlic j hut simply bt;cause we have very much 
in  mind these important points to whieh I have referred. I am sure the 
Honourable Member will l~ ll  that it iR not my Ilractice to withhold 
information from this Honse, and I very much regret that I cannot at 
present say l ~ more. But it is becanse I feel it is in the public 
interest that I should not say more at the moment that I am keeping 
silent. 

Mr. Ghanshyam DaB Birla : Will the Honourable Member kindly say 
why the proceed II of Rilver w!!re not utilised in purchasing gold bullion 
instead of gold securities ? 

The Honourable Sir George Schuster: The Honourable Member will 
realise that the acquisition of gold from time to time may be a ~  
of some difficulty. It might perhaps iuterest Honourable ~ . If 
I gave the House the figure,:': of thp, hohlingl'l of gold .uncI gold ~ ~l  

and of silver as they stoud III Jnne 1927 when the polley of sellIng SlIver 
waa first commenced and as they stand to-day. 
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. In June 1927, the tota.l note iSfillu WRts 172.57 crores ; the gold hold-
~  in the paper ~  rctlcne uud the gold stalldQ,rd reserve oom-
blUed were 32.6 crores i  " golu lSecuritieto; " f;tood at 50.46 crOl'es, and the 
siiverholdittg at 107.34 crores. On the 22nd August, 1929, the total 
note issue was 185.72 crores, the golrl holding was 35.1 crores, the hold-
ing in gold securities was ~~ .52 Cl'Ol'CS IiIlU tht1 holdillg in silver was 
llO.4::{ crores. That is to say, l (~ note irUlue has· . QeeIl. ~  by 
about lat "rores, the holdiug ill gold has bl:!en incl'eased by 2i Cl'ores, 
the holding in gold securities has been iQ.creased by juat ov:er 2 orores 
and the holding ill silver has be('u iUereast'.l by just over :3 crores. If the 
Honourable Member will examine those figures I think he will tind some 
anSv.'cr to the charges that have been made against the Government,and 
to the suspicion which exists. 

Mr. Ghamhyam Das Birla : WIlS it not olle of the conditions, or 
rather one of the recon.mendations of the Uul't'ency Oommission'that the 
sale proceeds· of silver should be utilised for purchasing gold bullion 
and in view of the fact that OPpo)'tunities were ~  to repillee silver 
Rtocks by gold l~  l~  opporturiities notlltilised and 
instead of that money was invested ill good securities' 

The Honourable Sir George Schuster: I think that ~ Honourable 
Member's h'Upplemp.ntary questioJl ,,·ill arise moJ'c properly in· ~
Hon with the answer to ~ ()  No. 110: With your permission, Sir, 
I should like to tletll witb that point in answer to that question. 

Mr. Ghl.llshyam DaB Birla: Will the Honourable MctnbCl' kindly 
flive an undertaking that in future when silver sllIes are made, the pro-
ceeds of such sale8 will be utilised in purchasinp: gold bullion and not gold 
soouritiel:t Y 

The Honourable Sir George Schuster : It would be very difficult for 
me to give a categorical ~ of that kind. It may not always be 
. possible to apply the particulnr proceeds of II particular sale in that way. 
At. the same time, I am very much alive to the strong public feeling which 
exists on this point. I am giving the very fullest consideration to it and 
ill any general statement :~  1 ma}' make as rcgoards the Government's 
policy I will deal with that point. I think any further explanation on this 
point will arise more approprintely on the next question. 

RECOIDIENDATION OJ' THE HILTON-YOUNG COMMISSION POI' BUILDING UP A 

GoLD RESEBVE, 

110. *Mr .•. O. Kelkar: Will Government state how far they have 
carried out the programme of building· up t.he gold reserve recommended 
by the Hilton-Young Commission' 

The Honourable Sir George Schuster: . i presullle that the Honourable 
Memut'!' is ( l ll~ to the recommendations or the Commission in para-
graphs 78 und 145 of their Ht'port. l~  speaking, all the recommenda-
tiODS of the Commission wer(' dppf'11dent on· the formafion 01 a Central or 
Reserve Bank, and the programme ~  they laio down for the increa8e 
of the holding of gold and for the reduction of silver EltoCKfJ dated from 
luch formation. A8 the Gov(:mment's l)rOposals for the formation of the 
bank were hot accepted by this A!lsembly, it may be said that the opportu-
nity to give eift'et to tlte Commis!liol\ 's (~  has not arisen. 



QUB81'IOBS .um ANBWEBS. ·.201 

On .the .other ~  alJ 1 have stated on a previous ~ l
menL still cOlllillder the formation of such a banIe to be ultimately desirable, 
and one may conclude from the Report of  the Currency C@lmiwon 
that they would have thought it appropriate to carry out certain of 
their recommendations in advance of the formation of the bank if that 
were to be, all at prelJellt, delayed. It is clear, for example, that the 
ICommission thought tlll:1t, in allY cnse, the silver holdings were excessive, 
,and that it would be desirable to increase the gold holdings. As 
~  the latter, the Commission recommended that the gold holdings 
should be brought up to 20 per cent. of the liabilities of the illsue depart-
ment after the end of the fifth year from the formation of the Bank, 
and to 25 per cent. at the end. of  the tenth year. They furthel: recom-
mended that in 110 case should the gold holdings be less than 30 crores. 
At the date which the Commn;sion took as the basis for their Report, 
(namely, April 1926), the total note issue outstanding was just over 185 
erores, and to this liability the Commission added. a liability of 50 
crores in respect of what they called" rupee redemption ", thus making 
the total liabilities 235 crores. At that time the total gold holding in 
the Gold Standard Reserve and the Paper Currency Reserve combined 
was 29t crores, t.hat. is to say, the gold holding represented just over 16 
per cent. of the J1.ote issue, aud 12 2!3rds per ~ . of ,vhat the Commis-
sion called the total liabilities. On the 22nd August, 1929, the total note 
issue was 185.9 crores, and the gold holding in the two reserves together 
was just over 35 crores. That is to say, the gold holding had been in-
creased by 51 crores to a figure representing. about 19 per cent. of the 
note issue, and just under Hj pP.1" ( ~ l .  till) figures which the Commis-
sion took as the" total liabilities ". The increase in the gold holdings 
from 1.2 213rds of the total liability to 15 per oent. does represent a con-
siderable step along the course recommended by the Commission and I 
would remind the lIonoul'ahle Member that l l~ than half this in-
crease has-~) ll made since Novemher InRt. 

Ifr. Gbanahyam.Du Birla : Is it a fact. that this percentage has 
been increased on aeCoUllt of ~  contraction effected in the currency' 

The Honourable Sir George Schuster : There has been no contrac-
tion eifected in the note issue. I ~  the figures to the Honourable 
Member. At the date which the Commission took as their basis, April 
1926, the outstanding note issue was 185 Crore8. On the 22nd August 
last, it was 185.9 crores. 

P ARTICULABS OF UNIVERSITY TRAINING CORPS UNITS Di INDIA. 

111. -Mr. N. O. Kelkar: Will Government give information for all 
the University Training Corp!! units in India under the following heads : 

(1) Name of University Training Corps. 
(2) Name of Station. 
(3) Total allotment for this Corps in 1929 . 
.( 4) Number, grades and salaries of Indian and. European officers 

attached to the Corps. 
(lS) Expenditure .011 uniforms. 
(6) Expenditure on rifle practice. 
(7) Expenditure on Camping life , 
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Mr. G. R. P. Tottenham : (1) :md (2). 'fhe Honourable Member 
will filld t.he illfoTmntic,n 'at pag(!s 727 to 731 of the Indian ArmyIJjst 
for July 1929. ' 

(3) The allotment for University ~ Corps is included in the 
budget for the Indian 'l'erritorial Force as It whole, and I am afraid it 
is impossible to separate out ~ iuformation required by the Honour-
able Member. It is estimaterl, ~  that one company of the Uni-
vel'$ity Training Corps CClfoltl!l approximately Rs. 90,400 in the first y.ear 
and Rs. 33,500 in subseqnent yeurR. . 

(4) I will furnish the HOMurahle Member with a statement :giviug 
, this information, 

(5) Officers rt'ceive an outfit allowance of RII. 300 on appointment. 
The l'ank and file' get free clothing and eqUipment, the cost, of Which 
per company is auout Us. 40.400 in the firllt year and Rs. 6,] 00 in subse-
quent years. 

(6) The annual expenditure on ammunition is approximately RB. 
5·6-0 per man. 

(7) Rs. 77,447 have been provided in this year's budget for expmdi-
ture in 'camp by linitli of the University Training Corps. This sum' ex-
chIdes the cost of t.ransportatioll, tentage and the pay of officers. 

NUMBER OJ' ASsISTANT ENGDr.n:R8 TO BII: RECRUITED IN ENGLAND AND' IN 
INDIA IN 1929. 

H2. *1Ir. •. O. K.1k&r : Will Government state the number' of 
.-\ssistant Engineers to be recruited for the year 1929 in England and 
India' If there is to be no recruitment in India, will Government state 
the reasons for the same T 

The Hon01U'&ble Sir Bhupendra :Math Mitra : Nine Assistant Exe-
cutive Engineers (which is the designation of ofBcers recruited into the 
Indian Service of Engineerli), will be recruited in England in 1929, 
provided that the full number of suitable candidates if'! available. As 
regards the number of ofticers to be recruited  in Indip, for the Service, 
proposals regarding the rules to ~ l  such recruitment have been 
submitted to the Seeretllry of State. On receipt of his orders (which 
are expected shortly), the rlllcN, as approved fly him, will be published 
for general information. Thereafter the muuber of candidates to be 
recruited thereunder for the first time will be announced. As, however, 
an unavoidable elelay oCC11rred in the submission of the proposals to the 
Secretary of State, it will not be pOHsible to etieet any recruitment under 
the rules referred to until the ~  of 1930. 

The number of recruitR to the Indian Railway Service of Engineers 
eluring 1929-30 will probably he foul' in England and 14 in India. 

1IIr. N. O. Kelkar : Will the Ill·ficit in thi'! recruitment due to the· 
delay in passing the rules be made up this yen.r , 

The Honourable Sir Bhupendra Hath )'fitra : The deficit will not 
he made up tbis year. As I have explained, the recruits who would 
have ordinarily been taken in duriflJ!' the year] 929 will he taken in about 
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the ~ll  of i930. Then-after the precise time M the ~  when 
the recruitment will be ~ will depend 011 the ll ll ~ made by 
the P\lblic Service Commission; 

RIlSULT OF RECENT CONFERENCE ON THE FUTURE POLICY OF THE ADMINIS-

TRATION OJ!' THE REVENUE, DEPARTMENTS. 

113. "'Mr. N. O. Kelkar : Will Government place on the table a sum. 
mary of the proceedings of, or at least the results arrived at by, the Con-
ference recently held at Simla between the Central Government and re-

l ~  of Provincial Governments, on the, subject ,)f the future 
policy of the administration of the Revenue Department.li f 

air Prank Noyce: The attention of the Honourable Member is i. 
vited to the Press Communique ill!lued on the 15th May, 1929, a copy of 
wlaichhas been p'lacet! on. th" taMe of the House. The promised Reso-
lution will be published shortly. 

~ .l .l  OJ!' INDIA. 

V.I!i.PAH'l'M.l!iN'I' O.l!' .l!iVUUA'I'lON, H.l!iAL'I'H ANV LA ~ •. 

Simla, the 15th May, 19£9. 

'l'ho (fovernment of lndin hnvp hac! under eon8idt'ration for Borne time the question 
ot surveying the salient ~ of lond revenue udminietration in thl' non-permanently 
lettled prov1Deel in Hriti.h India. it will be remembered that the Jast eomprelul'nsiv8' 
flxamination of this question was un,h'rtRkon by the Government of Lord Ourzon, 
who illued a J:(.ellolutioll on the subject in 11102. '1'l1e (Jovernment of India 8.(',cordtngly 
invited the (foverllmentl of Madras, Hombay, the United P l ~  the Pun.iab, thlt 
Central Provinces lind ARRllm to dl'PUtl' tltl'ir Honollrabl(' Hlwenue Membera to a Oon-
terence at Which the' nc1equa('y of thl" t'xieting system of hind n'Vl'llue adminiltrutiolr 
to meet prelent (!anditions might b(l examined. '1'he (Jonfl>r("nce, which was prl'sidpd 
over throughout by Hill .l l ~  tht' Vict'roy, WU8 IItt(lnded by the Honourable ~  

Norman Marjoriblmks, K.<J.1.K, 0,!!!.1., lCevenue Membl'r. MII.draa, tho' Honourabllt 
Mr. J. L. 1Cieu, .~.l.  .C.~.  H.eVE'nue Member, Hombay, the Honourable M.r. G. B. 
Lambert, .~. .  1.U.!!!., .~  Member, United Provine-e8, the Honourable KhlllI 
Ha1lldur Mian t!ir .l"nzl-i-HuBsain, K.C.J..I!i., Kt., Revenue Member, Pun.jab, the Honour-· 
able Hlr Arthur NeIRon, U.1.K, C.H.K, Kt., .l"manee Member, Cl'nt-ral }'rOV1Il('C'8, anlt 
the Jionourable Mr. A. W • .Hothnm, C.H.!.., G.1..I!i., l~  Memher, A Stili Ill. M.r. J. W. 
Hmyth, 1.U.I;., Hevellue t:\(ol'retary to th(" Govl'mment of Honlhny, and 1I1r. W. I •. Hcott, 
U.I . .I!i., Uirector of La·nd .Keeordl, Assam, allo took part in the Conferenee. 'l'he Govern-
ment of .I.ndia happ t.o publish 8hortly n K(lsolution !l('tting out the main 1'0neluslonIJ 
reaehed by the Uollferenee on the importRnt question. dillll'.u88ed. But as laRd reVl'n!18 
. . ~ l.L~  .i,a ~ l  tbe. concern of Local (fovemment8, being a rpservl'd provincial 

~ .~ l  anrt .. the. divergt!nl.'ea of' 10llal sYBteru of Battlementl, and local (louditionl make it 
e8tieDUat· that any generalprilleiples that may lit' pnunciated IIboaldbe ~  with 
due regard to these factorl, thE" (iovernment of India prOp08l' to blue the B .. olutioll 
after prior consultation with thc LOl'.ul (fovemmenta. 
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EaTABLIBHJOIltfT 01' 'AN ADVISORY BoAJU) I'OB TBB BAMI LIGHT RAn.WAY. 
• . !" 

,114. ·Mr. 5. O. Kelkar: (0) Will Government state whether 'the 
Railway Board had at any time recommended to the Bani Ljpt Railway 
-Company the desirability of establishing an advisory board for that .Bail-
nyf . ' 

(b) If so, what was the reply received from the Company' 
. (~) Is it not a fact that many grievances of passengers uBi»g that 

Ballway go unheeded for want of such an advisory committee and the 
.absence of direet control Over the Railv.·ay by the Railway Board' 

lIr. P. :a. Bau: (a) Yes, in 1922. ',! j " r 

(b) and (c). No reply was received at ·the time, but ,when. the 
·question was again put to the Agent recently, he expressed' the . opinion 
that an advisory commiU('(' iN unnl!cessilry. 'rhe Railway Board are 
.Bddre!!Ring the AgIJ.nt further ill this matter. 

,CoST OF A RAn.WAY BBrDGB AOROSS THE BIUJU RIVER nAB 'PAlfDIUBPUB 
AND A:u:OUNT OF SPECIAL TRAFFIC RATES LEVIED BY THE' BABSI LroIlT 
RAILWAY. 

lID. ·Mr. N. O. Xelkar: (a) Will Government state what was the 
total expenditure incurred by the Barsi Light Railway Company 011 the 
construction of the railway bridge across the Bhima river near Pandhar-
pur' 

(11) Is it 8 fact that this Railway Company was allowed by the Rail-
way Board to levy special traffic rates for recovering this expenditure on 
the bridge' If so, for how many years were the special rates enforced, 
aud what was the total amount recovered by the Company by these means , 

(c) Will Government please state whether any portion of the exeess of 
the recovered money over the expenditure on the bridge was spent in provid-
ing passenger coaches, in view of the heavy passenger traftic to Pandharpur 
-at least twice a year , 

(d) Did the Railway Board ever make any inquiries as to whether 
excess money was recovered by the special traftle rates levied by the Bani 
Light Railway Company over the amount of expenditure incurred on the 

. Bhima bridge' If so, with what result , 
lIr. P. R. :aau: (a) The total cost of constructing the bridge was 

Be. 5,78,000. 
(b) Yes. The special rates were le"ied for about eight yeaN from 

1915 and the total amount. recovered was Rs. 10,09,964. 
(c) The earnings w('re credited to revenue in the usual way and 

.not liIet aside for any special purpose. 
(d) No. • 

LIsT OP BOoo AlID P AlIPBLBTB ON RU881A PBOSOBIBED SUlaB 1918. 

116. *Mr. 5. O. Xelkar: (a) Will Government lay on the table a 
list of boob or pamphlets or general printed literature in .Btly oller form 

oOD -the subject of RU88ia, proseribed UDder their ordel'l ,inoe the YelU' 
1918 , 
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(/) i Will Government obtain from the Home Office in London a Jilt 
of books and literature on the subject of Russia proscribed under the-
orden of the Home Secretary in London,and lay it on the table of the' 
~~  . 

(c) Will Government please state 'what steps tbEl1 took to keep &: 
wIltch on literature which may be undesirable from their point of vIew, 
but which is printed neither in India nor in England, and irnportt'd into· 
India throu,h the PbRt; Oft\ce or by shipments from foreign countries f 
Whitt arc the steps  generally taken with regard to such books and litera-
ture ! 

The Honourable Sir James Orera.r: (a) From the information in' 
the possession of the Government of India up to the end of 1928, no 
literature on the subjt>Ct of Russia appears to have been forfeited lmder 
the Press Act of 1910, or proscribed under section 99-A of the  Criminal 
Procedure Code. A list has been placed on the table showing literature 
relating to Russia, or emanating from Russia, which has been prohibite<t 
under the Sea Customs Act. 

( b) I do not think that the Government of India could properly ~ 

the ~  Auggested. 

(c) In regard to undesirable literature imported or likely to be 
imported into India, if its entry has ~  already p1'Ohibited, the Customs 
anel the Postal Departments are asked to keep a watch on its import.ation 
and to intercept it, if discovered. If its entry into India has not been 
prohibited, the literature is examined in order to see whether prohibition-
is ne('essary. 

IAterature relatiflg to Bu.tlia or emanating (rofl' BUlBia which htJB bem prohibited· under.-
the SeG Cutoms Act. 

1 • .Holahevilnl aDd Ute Jslamic Hody Politie by Maulvi Md. Barkatulla .. 

2. uaJe', journal of revolutionary Comm1Ulilm (a magaliDe). 

II. ~  it't .Kusa1a. 

4. AU pSbJieatiol1ll iUlIed by the lied Intenaatioaai of Labour Unions. 

I). J!:eoJlomiC!l and problem of DAtional revolutio.ariea in the couatriel of the' 
.Near and JI'ar .ll:ast, JdOlCOW. 

ti. 1'ublieatioDS iSRUed by the Communist International or organisations controlled' 
by the Communist International. 

8UGGIlSTlON BY 8m CLi:D:n HINDLEY TllA.T TBB R.AILWAY DBPABTKIIN'I" 
KIGHT BE JUDE DIBBCTLY U8PONSIBLB TO PABLI.uo:.If'l'. 

117. *1&. If. O. Kelkar: (a) Has the attention of Government been 
drawn to the speech of Sir Clement Hindley before the East Inclia Associa-
tion, London, in June last or thereabouts, on the subject of Indian Rail·-
ways ond particularly to the reference therein to the possihility of the 
Rail","v npnnl'tmf>nt in TnttiR heinl! made responsible to the Parliament 
by s}X'cfa1 Statute , -

(b) Will Government please state whether the idea has been men· 
tioned by any responsible authority in India in its correspondence witlr 
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B~ authorities or with the Government of India or before the Simon 
C ~ l .  ~ . 

The Honourable Sir Georp itainy: ·(a) Government"have seem the 
:spee(lh referred to by the IJonourable Member. The passage to whieh 
he rders.rul1K as fo11oW8 : 

.. In l~ : (  Ol'rmnny nnd Ht'lginm Stntt' railway admbliatration hal IiIt'en ('om· 
mereiaU.ed nlld mn,le 11 8t!pnrotto authority 8ubordllluted by tltatute to ParJlaml'Dt. f tlut 
wbetber SlIth n solution il li.lr.ely to be fonnd by the Pll1keh of lDdia.'. rutqre!.l.OlUtltu· 
tioll .rl·.Inainl to be leptl ". 

It js obvious, I think, t.hat by " Parliament " Sir Clement Hindley mea·nt 
in eitch C ~ the IJegislllture of the country ~ .~ aM that when he 
spoke of 8 Rimilar solution in India, l~ was thinKing of a statutory 
body liubordinate to the Indian Legislature. . 

(b) So far as Government are aware, no one has ever suggested that 
the. u(hninistration of the Indian railways could be entrusted to a bod)" 
directly subordinate to th(' British Pal'liament. .. 

ISSUK OF RAILWAY BONDS BY GOVERNKENT TO !LAISB Froms J'OBRAILWAY 
PROGRAMMER. 

118. "'Mr. N. O. Kelkar: Have Government in their contemplation 
any idea about raising funds for railway programmeR by i!48uing railway 
h<:ndH. open fill' purchase p\,pn by peopll! ~  India 1 

The Honourable Sir George SchUlter: The question of how best 
to raisc moMy for the future developm('nt of the raiJwflYs in India is one 
which has been constantly in my mind during the PWit year ; but I can-
not say that there is any Sl1ch propo!{ition as ill referred to in the questi'm 
definitely undE'l' considf'ration by th(' Government of India ILt pl'<'Sent. 
I am not q11itt· "lear wh8t nIl' HonollrAbl(' Member has in ~ mind in using 

~ w(lTd..; .. opell for purchasp f'ven by people outside Indi" ". A 11 Go\'· 
~ l  of India !l('Curiti('s are op('n for purchase ~  auyhody Tegar(UrJis 
01 bi!; domicile. If the l l~ lIemb('r hM any special ideas or BUg-
gfl8tions on this subject .• 1 should be v('ry glad to discl188 them with him. 

NADS OF RAILWAY PBoGSAKJlB8 HELD UP DURING TIlE LAST SIX Yuas roB 
WANT OF FUNDS. 

119. *1Ir. ... O. Kelkar: Will Government name the railway pro-
grammes, if atlY, which had to be held up during the last six years for wat 
of funds totally· denied or curtailed by tht-Railway Finaace Committee, or 
which were not plllced before the Committee for fear of such curtllilmmt 
I.IT . refusal , . 

Mr. P. a lall: I lay a 8tatement on the table showing the pro-
llOI8]s plHP.ed before the Standing Finance Committee for Railways which 
were eithto!r Dot accepted by them, or accepted in a moditled form.. 

I am not aware of any not placed before the Committte for the 
nAlIOn mentioned by the Honourable Member. 
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INSUFFIOIENOY OF WATERWAYS ON THE ASSAM-BENGAL RAILWAY • . 
120. *Maulvi Abdull'tlatln Chaudhury: (a) Are Government aware 

thut the insufficiency of waterways on the railway line between Fenehu-
gunj and Moglabazar Section of the Assam Bengal Railway has 'been 
responsible for much of the havoc done by the floods in a considerable 
portim:: of the Sadr sub-division of the Sylhet district ? 

(b) Do'Government propose to increase the number of waterways in 
this particular section of the Assam Bengal Railway Y 

Mr. P. R. B.au: (a) Government have made inquiries on this point 
from the Agent, Assam Bengal Railway, who reports that the water-
ways are amply sufficient for normal ftoods. This year's flood was two 
to four feet higher than anything previously recorded or remembered by 
living man in the district. 

(b) It is understood that the Government of AFisam huve called  for a 
report as to the sufficiency or otherwise of the waterways provided by the 
Railway Company and Government will await this report before taking 
actioll. 

CoNTBOL OF RAILWAY MAIL SERVIOE OI'l'lOIALS BY SUPERINTENDENTS AND 

lNSPEOTOBB OF THAT SEBVICE. 

121. "'Mr. Anwar·u1.Asim: Is it a fact that the Railway Mail Ser-
vice officiah are controlled by Superintendents, Railway :Mail Service, and 
Intipectol'H, and not by the head record clerk Y 

ltIr. P. G. Rogerl: The position is not exactly as stated by the 
Honourable Member. A head record clerk is empowered to appoint, 
traDl'lfer and punish porter81 and lower grade staff and also has certain 
powers of control over Horters, including the power of temporarily trnng-
ferring such officials . 

.Alu.LGAKATION OF THE GRADES OF POSTJUEITER-GENEBAL, DEPUTY ·POST-

lUSTER-GENERAL AllD AsSISTANT POSTMASTEB-GENERAL. 

1ft. ..... ADwar-1I1.AIim : With refereDce to Government reply to 
my question No. 829 in the last Delhi Session, will Government be pleased 
to state whether it is a fact that the grades of Postmaster General, Deputy 
Postmaster General and Assistant Postmaster General are diiferent from 
one another' If so, do Government propose to consider the question of 
amalgamating the gradeR of thc Postmaster General, Deputy Postmaster 
General and Assistant Postmaster General into one, 8El has been done in 
the case of non-gazetted P ~  and Deputy Postmasters' If not, 
why not' 

The BODourabl. Sir BhupeDdra :w.th Jllitra.: The reply to the 
first part of the question is in the affirmative. With regard to the rest 
of the question, Government see no reason to adopt the course suggested 
by the Honourable :Member as the status, duties and responsibilities of 
each of the three classes of gazetted officers referred to are widely different, 
and there is no analogy between the case of these officers and the case of 
POHtJnsfltel'S and Deputy Postmasters. 
LlIUl'J:S(LA) B 
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RESERVATION OF FU'l'UBE VACANCIES IN THE POSTS A....'W TELEGRAPHS DEPART-

MENT FOR MUSLIMS TiLL THEY FORM ONE-THIRD OF THE TOTAL 

EMPLOYEES. 

123. "'Mr. Anwar-ul-Azim: (a,) With reference to Government's 
reply to my question No. 330 in -the last Delhi Session, will Government 
be pleased to lay on the table the procedure followed by the Departments 
in order to see .that Government orders are Htrictly obHerved by the 
recruiting officers 1 

(b) Do Government propose to reserve the vacancies henceforth 
&,cllrring in the Posts and Telegraphs Department for the members of the 
Moslem community till they form one-third number of the total employees f 
If not, when is the community likely to get its proper share according to 
its numerical strength Y 

The Honourable Sir ahupendra 5ath Kitra: (a) In the lndinn 
Postal Ilnd 'felegraph Department, the composition of new recruits Rccord·· 
ing to various communities will be given in a statement whieh will be in-
troduced in the .Administration Report of the Department with effect from 
192'8-29. 

(b) The reply to the first part is in the negative. The Honourable 
Member has evirlcntly not qnderstood the intention of the Government 
orders on the subject. The policy of Government in this mllttl'r is to 
pl'CVellt the preponderance in Government service of any One' Community ~ 
and one-tbird of the vacancie.'1 in any office or Department are reserved 
for such adjustments 8S may be necessary in pursuance of this policy. Tbis 
iR quite a different thing from reserving one-third of .the v8c8J1cies for any 
"articular community. 

GRANT TO SEOOND CLASS HEAD POSTMASTERS OF POWER TO DEAL WITH THEIR 

SUBORDINATES. 

124.. *1Ir. Anwar.ul.Azim : Will Government be pleased to st(t.te 
whether it is a fact that second class Head Postmasterl! are <!xpericlll'ing 
much difficulty in managing Head Offices, 8S they have no power to deal 
with the subordinates :of the clerical . ~.  : If 110, do Gov.ernIMl1t pr:QPose 
to inveat them witb full powcrs to deal with their subordinates T If nott 
wby not' 

Mr. P. G. ~  : Government are not aware of any such difticulty. 
The latter part of the queHtion doeR not arise. 

RESERVATION FOR' MUSLIMS OF Two-THIRDS OF THE VACANCIES IN 

ApPOINTMENTS IN THE POSTS AND TELEGRAPHS DEPARTMENT. 

121S. *1Wr. Anwar-ul"Azim: Will Government be pleased to state 
the circumHtances under whicb Government reser\!t' only one-third of the 
vacancies for the Muslim community? Are Government preparerl to 
reserve two-thirdH of the vacancies for that community and one-third for 
the communitieH who are already in overwhelming numberR in these dfipart-
ments tin the number of the Muslim community reacheR its proppr level t 
If not, why not , 
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The Honourable Sir J'ameIOrerar: If the Honourable Kember's 
questiotl is intended to relate to the· rules regarding recruitment to certain 
B ~  and Departments under the Government of India, I would refer 
him to the I'ltatement made by the late Sir Alexander Muddiman in another 
place Qn 2nd March, 1925. It will be I'lcen that the reservation of one-
third i8 for minority communities generally which fail to obtain udequate 
repr('sentation in the 8crvieel>. AI> at prel:lent advil!ed, Goverlllllent ~ 

not prepared to makcany changc in the policy already adopted aft!!r lnature 
consideration, but I shall be glad to have any representation whieh the 

l~ Member may wish to communicate to me on the subjeet. 

NUMBER OF MUSSALMANS APPOINTED AS· OFFIOERS AND IN SUPERIOR AND 

INFERIOR GRADES 'IN THE POSTS AND TELEGRAPHS DEPAl1.TKENT SINOE 

ISSUE OF GOVERNMENT'S ORDERS RESERVING ONE-THIRD OF VAOANClES 

FOR THAT COMMUNITY. 

126. "':Mr. .&nwar.ul-Azim : Will Government be pleased to call for 
and lay on the table statistics from the Posts and Telegraphs Department 
showing thc vacancies. which occurred in the officers' and the superior and 
inferior grades from the date of the ilisue of the Government order reserv-
ing one-third of the vacancies for the Mussa1mans and the number of 
vaeancies in the variou", grades filled up by Mussalmans and others, an4 
state whether the orders were strictly observed , 

. The Honourable Sir Bhupendra Bath iIon : I would refer the 
Honourable Member to the explanation I have just given in reply to his 

l l ~  No. 128, in view of which the statistics asked for by him do not 
~  to be,necessary, and the concluding sentence. of his question does not 

arise. 

PARTICULARS OF COM.MERCE AND INDUSTRY CARBIBD off IN BRITISH BALU-
CHISTAN AND NATURE OF SUPPORT GIVEN TO IT. 

127. *1Ir. Lalch&Dd Navalrai: (a) Will Government be pleastd to 
state what commerce and industry, and to what extent, are prevailing at 
present in British Baluchistan Y 

. (b) How are they administratively managed f 

(c) Do the Political Officers on the spot give any support to thcm 
and. if so, which and to what extent T 

(d) Have the Commerce and the I,ndustries Departments of the Gov-
Cl'mnent of India any practical hand in it and, if 80, which 8.11(1 to what 
extent' I 

(e) Do the Commerce and the Industries Departments of the Govern· 
ment of India give any financial support to the commerce and indnstry 
of t.hh. province and, if 110, how much' 

The BOJlourable Sir George B.aiDy: (a) The Honourable Memher's 
attention is invited to the Il18t AdJJlinistration Report of the Baluchistan 
.l ~ ~ copies of which are in the Library. 

(11) to (e). Official fWlctions relating to thecommeroial u.d industrial 
dovelo))ment of Britiah Baluchistan are performed by local oflicel'lll under 
the authority of the Agent to the Governor General and Chief Commis-
sioner, who acts in this capacity on behalf of the Government of India ill 
LiiCl'Hp.A) 112 
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the Commerce and Industry Departments. The expenditure incurl'ed in 
the performance of these functions is borne by the Central GovernPlent. 

EXTENT OF FINANCIAL. BURDEN TO THE INDIAN TREAStJRY OF BRITISH 

BALUCHISTAN • 

• 128. *Mr. Lalchand Navalrai: (a) Will' Government be pleased to 
state if British Baluchistan is financially a burden on the Indian Treasury , 

(b) If so, to what extent, and for how many years has it so remained , , . 

(c) If the answer to part (a) be in the affirmative, will GovernJllent 
be pleased to state if they ha'\'e any idea of attempting to make the province 
stllf.supporting' If so, how' 

Sir DeDYs Bray: (a) Yes. 

(b) From the beginning. Ilxcluding expenditure on Political and 
Frontier Watch and Ward, which are Central heads everywhere, the deficit 
last year was nearly 22 lakhs. 

(r) With over 1,200 miles of vulnerable land frontier, there is, I fear, 
no prospect of Baluchistan becoming self·supporting; but this frontier 
province is of course doing work for the whole of India. 

Mr. LalcbaDd NavaJrai: May I understand that it is hopeleas .for 
British Baluchistan to improve t 

Sir DeDlI Bray : Certainly not, Sir. But even British Baluchistan 
·C80not attain perfection. 

Mr. LalohaDd Navalrai: Then I would expect Government to make 
some endeavours to improve matters there. 

Sir DeD.)'ll Bray: ~ &r6i constantly making such en-
deavours with the result that Baluchistan is in many ways a model 
for the rest of India, especially Sind. (Laughter.) 

GRANT OF CoNTBACTS I'OB MILD STEEL SECTIONS I'OB THE NOBTH WBSTERN 
RAILWAY. 

129. *Mr. Lalchan4 Navalrai: (a) 'Will Government be pleased to 
.tate to whom contracts for items Nos. 17 to 23,25,26,35 to 37, 101 to 104, 
129 to 132, 134 to 137 and 139 to 142 of the North Western Railway tender 
for mild steel sections fo\o the year 1929·30 waH given, and what was the 
lueceaful firm's offer for these items , 

(b) What was the offer of Messrs. Ramchand Jethmal, Karachi, for 
these items , 

Mr. P. B. Bau: With your permlaslon, Sir, I shall reply to 
~  Nos. 129 and 130 together. I lay a statement on the table giving 
the information required in part (a) of both questions. As regards part 
(b), the ordinary practice, both of the Railway Department and the 
Indian Stores Department, is not to publish names or amounts of tenders 
of unflucceRsful tenderers, and Government can see no good reason to 
depart from it in this matter. 
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whom contract 
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Station of delivery. 

! 
! 

I i ----1-----------:----
1

--'------

Be. A. 1'. I I ' 

17 

18 
19 
20 
21 
22 
23 
25 
26 
311 

36 
37 

101 

102 
103 

10. 

129 

130 
131 

132 
134 

135 
136 
137 

139 

140 

1'1 
1'2 

MeIII1"II. The Tata Iron and Steel 
Co. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

do. 
do. 
do. 
do. 
do. 
do. 
do. 
do. 

Messrs. Hoare 
C'AJoutta. 

Miner and 00., 

Do. 
Do. 

do. 
do. 

MestIl'I. W. J. Knott ud Co., ' 
Agents for Meaars. Shaw 
WaJJa.ce and Co. 

Do. do. 
MeBBrB. Hoare Miller and Co., 
Calout.ta. 

Do. do. 

Do. do. 

Do. do. 
Do. do. 

Do. do. 
Do. do. 

Do. do. 
Do. do. 
Do. do. 

Do. do. 

Do. do. 

Do. do. 
Do. do. 

7  6  0 I Cwt. F. B. O. Tatanagar. 

~ ~ ~ I :: 
700 .. 
6 12 0 .. 
6 12 0 .. 
700 .. 
6 12 0 .. 
6 12 0 .. 
is 13 9 .. 
606 .. 
6 '9 .. 
606 .. 
636 
830 .. 

7  6 
6  6 
6  9 
6  6 
6  9 
611 
6  2 
6  4 
6  2 
6  2 
6  4 
6  7 
6  2 
6  2 
6  4 
6  7 
6  2 
6  2 
6  4 
6  7 
6  2 
6  4 
6  2 
6  4 
6  2 
6 J 
8  , 
6  7 

6 
3 
01 

~  
9 
o 
9 
o I  " 0' 
9 
6 
o 
o 
91 
6' 
o 
o 
9 
6 
o 
9 
o 
9 
o 
o 
9 
6 

.. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

C. I. F. Karachi. 
Do. 
Do. 
Do. 
Do. 

F. O. B. Karachi 

Do. 
I C. I. F. Karachi. 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do: 
Do. 
Do. 
Do. 
Do. 
Do. 
D(/" 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
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Item No. of Name of firm to whom Rate at 
Teuder oontraotwu which 

for awarded. . contract Unit. 
Canvaa wall 
Hose. i awarded. ; 

I 

I 
I I I Be. a. p. 

633 1tIeura. Turner Hoare and Co. I 0 6 0 Per foot f. 0. r. Karaohi. I 

8M Do. do. I 0 8 0 Do. 

635 Cancelled .. .. I 
I 

636 Meeara. Tumer Hoare and Co. o 10 2 Perfootf. o. r. Karaohi. 

637 Do. do. 011 9 Do. 

638 Do. do. 015 3 Do. 

639 Do. do. I 3 9 Do. 

Mr. LatobaDd R.valrai: Will the Honourable Member be pleased 
to give me an idea, if the ,ltatement does not contain it, of what was the 
tender of Messrs. Ramchand Jethmal, and what was the other tender which 
was accepted , 

lIIr. P. R. :Rau : The statement gives information about the succeas-
ful tenders: about Messrs. Ramchand Jethmal I have already stated that 
I am unable to give an answer. 

GRANT OF 0..oNTRACTS FOR CANVAS HOSE FOR THE NORTH WESTERN RAILWAY. 

tl30. *:Mr. Lalchand Havalrai: (a) Will Government be pleased to 
state to whom the contract for canvas hose of various Rizes of the North 
Western Railway tender for MiReellaneou.'1 stores of European Manufac-
ture for 1929-30 was given and what was the successful firm's offer for 
different sizes f . 

(b) What was the offer of Messrs. Ramchand Jethmal, Karachi, for 
these items' 

INCLUSION OF THE NAME OF RAMCHAND JETIIJIIAL OF KAB.A.CHI IN THE LIST OF 
Fnuis ASKED TO TENDER FOR STORES FOR THE NORTH WESTERN RAILWAY. 

131. *lIIr. Lalchand lIavalrai: (a) Is it a fact that tenders were 
invited from Messrs. Ramchand J ethmal of Karachi for casual require 
ments of the North Western Railway' If so, why were they not included 
in the list of Indian firms' which were asked to give their quotations, as 
stated in letter No. 3925, dated Simla, the 20th May, 1929, from the Deputy 

U'or annrer to this question ,ee.answer to question No. 129.' 



QUESTIONS AND ANSWERS. 215 

Direct.or, Railway Board, in reply to queHtioll No. 439, (~  in the 
ASHembly by Haji Abdullah Haroon, M.L.A., on the 3rd April, 1929 ? 

(b) Is it a fact that invitation of such tenders from the firm of l\1es!lrli. 
Ramchand Jethmal of Karachi has been discontinued Y If so, why' 

Mr. P. :B.. Jl.au: I understand invitations for casual tenderH were 
invited from  the firm named in the past, but it has now been removed 
from the Iii-It, along with 85 other firms, with a view to reducing the list 
which had become unnecessari1y long. 

Mr. Lalchand Nava1rai: Will the Honourable Member be pleased 
to say ,vhat was the reason for taking away the names of this firm and other 
1irmH , 

Mr. P. :B.. :&au : Because the list had become unnecessarily long, 86 
names were removed from the total list. 

PUBLIOATION BY THB NORTH WESTERN RAILWAY OF PARTIOULARS OF THBIR 

PuacHASES • 

. 
182. "'Mr. Lalchand Nav&Irai : Are Government aware that the 

Indian Stores Department of  the Government of India publish their 
.. purchases in an Indian trade journal 7 

(b) Is it a fact that the Great Indian Peninsula and East Indian 
Rnilways publish their purchases similarly'Y 

(e) If so, why does not the North Western &ilway publish its 
purchases' 

(d) Do Government propose, ill the interests of  the trading firm"" 
to ask the North Western Railway to follow a similar course , 

Mr. P. :B.. Rau: (a) Yes. 

(b), (c) and (d). In March, 1924, the Railway Board instrncted the 
8t8te Hailway!! to publish, ill the Indian Trade .Journal, l (~  of ~  

of purchase ~  public tender, the names of  the successful t.ender(ll"S 
and Accept.ed rates. 

'fhc Great Indian Peninsula Railway publish acceptances of all 
advertised annual tenders for items exceeding Rs. 5,000 in total value. 
~ ~~  Indian Railway publish accepted tenders in the Ilast Indian 

Railway Stores Bulletins, which are supplied regularly to the Director 
Genel'al of Commercial l ~(  and StatiHtics, Calcutta ; but it is 
understood on inquiry that., through some misunderstanding, these results 
are not being pUblished ill the Indian Trade Journal. Steps are being 
taken to put this right. The North Western Railway have not been pub-
lishing accepted tenders in the Indian Trade JO'It-mal, except for sleepers, 
as in 1927 the Director General of Commercial Intelligence advised the 
Agent that he was unable to provide the space required for detailed lists 
of accepted items on annual tenders ;bnt lists of alii accepted tenders are 
posted on the notice hoard outside the headquarters office, Lahol'e. The 
RailwllY Board have now arranged with the Director General of Intelligence 
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and Statistics to publish the North Western Railway accepted items in the 
",une way as in other State Railways. 

NUMBER OF MUSLIMS APPOINTED TO THE ARMY DEPARTMENT SINOE OOTOBER 

J927. 

133. *Maulvi Muhammad Yalmb : With reference to my questions 
Nos. 861 and 862, asked on the 5th September, 1927, will Government be 
pleased to state what action has since been taken by the Public Service 
Commission, to add more Muslim candidates to the list of qualified candi-
dates and how many Muslims huve been appointed in tllp. .Army Depart-
ment since October 1927 Y 

The Honourable Sir Jamel Orerar: Since September 1927, the 
l l (~ Service Commission have added, on the results of the competitive 
('xmnination held ill November, 1926, the names of 15 Muslims to the list 
of candidates qualified .for employment in the GO'lernment of India Secre-
tariat and the attached offices. Seven Muslims have been appointed, either 
permanently or in a provisionally permanent capacity in the Army Depart-
mt'nf Secretariat Rillce October 1927. 

PAY AND ALLOWANCES OF CERTAIN CLERKS IN THE OFFICE OF THE DIREOTOR 

GENERAL OF POSTS AND TELEGRAPHS. 

134:. ·Maulvi 'Muhammad Yakub: Will Government be pleased to 
refer to the statement below and state whether it is correct, and also 
state : 

(a) The reasons why the lady clerks are allowed to draw higher 
rates of pay and allowances than the senior male clerk') Y 

(b) Whether the clerks at 18 and 19 of the statement ha,'e been 
allowed any concession in view of the huge reduction in t.heir 
emoluments on account of their retention at Delhi' If so, 
what and, jf not, what are the reasons? 

(c) Whether" the staff of Director General's Simla Camp Office, 
especially the clerks of second Division, includp.d the clerks 
who have been allowed the Delhi transfer concell!liollS ; and, 
if so, why such clerks have been given preferem!e over the 
affected clerb who pave been deprived of the concessions 7 

(d) Whether it is a fact that one lady typist, who was appointed only' 
Jast year (1928), is in receipt of a pay of Rs. 125 per mensem 
(in the grade of RH. 55--155), plUg Simla local allowance, 
Rs. 65 per mensem, plus house-rent allowance, B.s. 800 ; that 
is, she iR allowed to draw the allowances at family ratal! over 
and above her higher rates of pay and, if 80, why the male 
clerkl! who, although much more senior to her, ~ in receipt 
of much Ie"" pay and allowances' 
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I 
--------._-----_ ... --. . .. -----··--r· 

I Monthly. Annu aI. 

I --
Date Date Sub. 1= Simla 

No. NamNl. of of .tan· Ho 

1 
2 
3 , 
5 
6 
7 
8 
9 
10 
11 
12 
13 
14 
15 
16 
17 
18 

19 

\ 

appoiYlt. entry tive I Allow· Total. Rent; 
ment. in grade. pay. I anoe. Allow. 

ance. 

~  Re . Ra .. Ra. 
. Hr. G. deMagry .. .. 2'·9.03 28·9·21 75 475 400 
Mile E. deMonte .. .. 16·6.18 1·3·21 . 285 I 70 355 8tIO 
Hr. M. A. Rauf .. 7·12·97 1·3·22 170 ! 65 235 300 
Kr.lI. A. Rahman .. 1·4·20 14·22 156 : 65 220 300 
Hr. B. N. Sen .. .. 1·2·22 1·2·22 130 I 65 195 260 
Mr. 11. A. Khan .. 1·5·19 118, 65 183 260 
111'11. A. Harington: : .. 17·'·23 17·'·23 150 I 65 215 300 
Mr. A. H. Khan •• .. 8·7·19 1·8·21 no .65 175 26() 
Mr. H. N. S. Chodhry .. 2·6·19 1·3·21 901 50 140 280 
Mr. Kh. A. Baehir .. 1·6·19 1·3·21 901 50 140 230 
Mr. M. A. Ghani .. .. ]·6·19 ]·3·21 90i 50 ]40 230 
Mr. H. N. Verma 

" 1·5·19 1.3·21 90: 50 140 280 
Mr. S. M. Badruddin .. 18·3·20 1·12.21 85, 50 , 135 260 
Mr. Ram Rakha .. .. 26.6·24 26·6·24 70 I 50 120 280 
Mr. K. M. Ghosh .. .. 1925 ? 65 ; 50 115 260 
Mr. A. BaJahuddin .. 1·5·19 sU;de traDsfel'red to Delhi onpromotioD . 

. . ~ .. 12·'·20 Since tranaferred to Delhi on promotion. 
Mr. Mohd. Maroa' .. 12·5·02 Since tranlferred to Delhi without promo· 

tion. 
Mr. 8. 11. BaDer;! •. .. 1.,.25

1 

8ince traDlfened to Delhi without promo-
tion. 

The oJIIoial ahOWD at 1 is in the grade of 300-600. 
The o8ioiall ahown at 2 to 6 are in the grade of 100-300. 
The o8icials ahown at 7 to 15 are in the grade of 55--155. 

The Bononr&ble Sir Bhupendr& N&th Mitr&: (a) The statement 
furnished by the Honourable Member is ('orrect. The scale of pay and 
al10wances for lady and male clerks is identical, but as, under Government, 
ordt'rs lady clerks are given a higher starting' pay, the actual pay drawn 
by them may be higher than that of ma1e clerks of pOSllibly longer Her vice. 

(b) No. Because the ('ompensatory and other allowances nnder tht'" 
Simla AI'lowanceR Code are not admiRsible to thoRe clerks who are reoquired 
tn remain permanently in Delhi. 

(c) Yet'! ; snme of them, because "they were selected aR more Ruitable 
for employment in the C8lpp office. 

(d) YCR ; 8S regards her higher pay, the position has all'elHly been' 
explained in my reply to part (a) above. As regards allowances the ratell' 
Yllry according to pay, and higher pay carries higher allowances. 
Ma.uJvt Muh&mmad Y&kub : What ill the reason that they are con'· 

lIidered more Imitable for camp work 7 
TIle Bono1ll'&ble Sir Bhupendr& N&th Mitr& : That, Sir, is a matter of 

o»inion on the part of the hP.Hd of the offict'. In his opinion thelle 
indiyiduals are more ImitablefoT' the worlr of the camp om('e than perhaps 
of'her people who are placed in It lells fortunate position. 
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llaulvi Muhammad Yakub : Al'e these lady clerks given more pay 
because they are l'equired to do some additional work besides their office 
~  . 

The Honour&ble Sir Bhupendr& N&th Mitr&: There ~ no ~  of 
additional work ~ office work. 

EJlOLUlIENTS OF CLERKS IN THE OFFICE OF THE DIRECTOR GENERAL OF POSTS 

AND TELEGRAPHS PERMANENTLY LOCATED IN DELHI. 

135 .. *M&ulvi Muhamm&d Yakub: (a) Will Government be pleased 
to refer to the reply of the Honourable Mr. A. C. McWatters to Mr. Anwar-
ul-Azim 's l ~  queStion No. 414 in the Legislative Assembly on the 
20th :::Ieptember, 192t:!, and.say how many clerks from among those who have 
not been granted any " concessions " sanctioned on the permanent location 
of the Office of the Director General of Posts and Telegraphs at Delhi were 
pt'rmanently located in Delhi this year, and how the percentage of reduction 
in their emohunents compares wit.h that of the increase in the emoluments 
of their confreres, who were transferred from Calcutta 7 

(b) What amount of compensation has been given to such clerks in 
view of the huge reduction in their emoluments and in view of the fact 
that their confreres were given a special increase in pay and other conces-
siom; on brong permanentl;\" located in Delhi? If no compensatiol1 has 
been given, what arc the reasons! 

The Honourable Sir Bhupendr& N&th Mitra: (a) Four, of whom two 
han! been retained in Delhi on promotion to the ~  grades. In the 
~  of the other two, the ~  of decrease of emoluments are 
·49 per cent. and 52 per cent. respectively, representing the Simla Loonl 
Allowances; while the proportionate increase in the emoluments of thtl 
clerkN of-equal standing who wert.' transferred from Calcutta are 9 per 
·cent. and 18 per cent. These increal'les are due to their temporary pel'-
Ronal pay which, under the ruleR, will be gradually absorbed in annual 
increments. In a few yearN' time the pay for the two classes in Delhi 
will be equalised. 

(b) As they are no longer attached to the Simla camp office, they 
are not entitled to oraw the compensatory and ot.her allowances under 
th(l Simla Allowances Code, nor have they' any claim to concessions 
~  by clerks transferred with the permanent office from Calcutta to 
New Delhi, as they did not fulfil t.he conditions on which those conce,,-
'hionN wpre granted. There is therefore no question of compensation. 

Maulvi Muhamm&d Yakub :  W 8S any undertaking gi"en to the 
-clerks recruited in the Calcutta office that they were to serve in the town 
of Calcutta l~ . and if all of them belonged to that town or to suburbs 
how much did they lose financially by the move? 

The Honourable Sir Bhupendra. Hath Mitra. : So far as I am aware, 
thongh this is ancient. history, no written undert.aking of any kind was 
given to the clerks referred by my Honourahle friend. but there W8S 
undoubtedly that understanding. When the clerks were recruited, the 
head quart erN of the Offict' (If the Dircctor General were at Qalcutta, and 
only a section of the Office used to move up to Simla. Therefore, Govern-
ment considered that it would be only t.reating these clerks fairly' if they 
were given some compensation for a chanRe in what they understood to 
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be the conditions of their service. I regret I do not possess t.he statit;ti-
cal informa.tion which my Honourable friend wants, and at this distancc 
of time it would be impossible for me to start investigations to colled 
.all that statistical information. 

Maulvi Muhammad Ya.kub  : Is it not a fact,  Sir, that the majority 
of the clerks affected are low paid Mussalmans and the ~ of their 
service were specially mentioned by Order No. 17 -Po T .E., dated the ..... . 
. . . . . . . . . . 1929, and that 200 clerks got something more by 'vay of C'in· 

~  , 

The Honourable Sir Bhupendra Hath Mitra :  I can assure my 
Honoura ble friend that no question of communal discrimination ariSC8 
ill the matter. The Director General had to follow the orders based on 
litandard ruleR of the Finance authorities. 

Maulvi Muhammad Ya.kub : Well, Sir, another question. Would Jlot 
t.hese clerks have got the concessions if they were on duty in the 
Calcutta office instead of in the Simla office. like the other clerks who 
were traDlilferred to that office from Simla before the ~  of head-
(lUarters , 

. The Honourable Sir Bhupendra Hath Mitra: I shall be glad if the 
Honourable Member will repeat his question. It is so long that I could 
not catch it. 

Maulvi Muhammad Ya.kub : Would they not have got the MUMS-
sioJJS if these clerks had been in the Calcutta office instead of in the 
Simla office like the other l ~ who were tranllferred to that office from 
Simla before the change of headquarters' 

The Honourable Sir Bhupen'dra Hath Mitra : I shall be glad if the 
Honourahlp Member will put· down that question on paper. It iR NO 
complieat!'fl that. though I have tried my hest to catch it, I am ufrai(l 
I fail to see the point of it. 

Mr. Oaya Prasad Singh: Will it not be proper to leave the detuils 
of office arrangemrnt to the Department itself' 

The Honourable Sir Bhupendra Hath Mitra: That is not a queNtion ; 
it may be an answer to my friend Maulvi Muhammad Yakub's laRt 
question. 

Maulvi Muhammad Yakub : I ~ l  the Government fm' 
~ RPCurpd an advilier. 

REPORT ON THE SPECIAL SUPPLY OF WAGONS DURING JANUARY, FEBRUARY 

AND MARCH, 1929, ON THE EAST INDIAN AND BENGAL NAGPUR RAILWAYS. 

136. -Mr. K. C. Heogy: (a) Will Government be pleased to state if 
they have rE'ceived the Report of th" CommitteE' appointed to examine the 
qUflbti01l of special supply of railway wagons during .January, February and 
MardI. ] 929, for the carriage of coal, on the East Indian and Bengal Nagpllr 
Railways, and other connected questions' 

(b) Is it a fact that instances of gross irregularities have been brought 
to light in the course of the said inquiry, and that the Committee have left 
it to the Railway Board to decide whether further investigation should be 
made into these eases' 
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(t) What action do Government propose to take upon the Report, and 
when is it likely to be published , 
The Honourable Sir George Rainy: (a) Yes. I am placing a ~ 

of the Report on the table of the House. 

(b) Yes. 

(e) Action has already been taken by the Railway Board on most 
of t.he recommendations of the Committee, after obtaining the ~
rence  of the Indian Mining Association Ilnd Indian Mining FederatIOn 
and the Agents of the East'Indian and Bengal Nagpur Railways. 

I propose to disctlss the matter with the RaHway Central Advisory 
Council at a meeting during the present .l ~. . 

WAGON SUPPLY COMMITTEE . 

.!:tEPORT. 

Jun6 10th, 19JJ9. 

'l'he Committee appOinted to e:umine the question of thE' I))ecial supply of wagoDs 
d.uring January, ~  and March, lY29 and to inv8I!tigate the method by wta1eh 
the ball8l! for the aUotment of wagons to Collieries are fixed vide Railway Board '. 
letter of the 26th March 11/!;lY-held ita first Meeting on the 8th April and subllCquent 
ODel on the 17th April, the ard, 14th and 17th .\lay and the 7th of Jnne. 

Term8 01 Relerence. 

That the Committee should investigate the whole question of the special lupply 
of wagons during January, ~  and March 1!l:!9 for 'loading coal for (a) Uove1'l1' 
ment requirement. and (b) PU,bUc Utility Concerns with special reference to : 

(1) 'l'he genuineness of the indent. for wagona on these acr-ount8. 

(2) 'l'be necelaity and possibility of the Railways exerCising 1\ strit'ter cbeek 
on the genuineness of thl;' indents with a view to keeping the numbell of 
wagonB to be lupplied under thl;' nbove two heudl! os low 118 JIOSllible. 

(iI) 'l'he necellity for the Hnilwaya exercising u greuter ('heek thun 1\'ns done 
in the actual booting of the wag-oill that were supplied under the' above 
heada. ~  the purpole of the above invOltigation the Railway Adminiitm-
tion will produce Bueh record8 before the Committee a8 Are pertinent to 
the invcstigation. 

'l'he Committee 8hould further lDvestigate the method on which the baaes of CoUienp.I 
are t1xed. 

Mem·ber8 01 tile Co 111m it tee. 

C. tI. WHITWORTH, J!:Iq., C.I.]!;., Chief Mining l'';ngineer, Hallway Hoard. 

A. A. ~ . Hu.y, .t:aq., , 
W. lJ. PANTON, .t:sq., r J:Cepresenting the Jndian Mining AII80l'tatton. 
M • .N. Mt1KEBJEE, .t:l!q., 
!:t. C. (:iBMB, J!;l!Iq., l. l ~  lndinn Mining ~ . 

A. HU&BJDGE, ]!;Iq., J:Cepreeenting ~  lndion .Railway. 
U. H. l'ELLY, .l!:1II)., .Keprelenting Hengal Nagpur HIlilway. 

Report 01 00m""'"66. 

1. 'l'he genuiDenell of indent" for wagons on aecount Uove1'l1ment requirement. 111111 
Public UtlJlty Conee1'l1s : 

A very IIlrjle number of indentl were not genuine. We well' informed thnt 
on the Bengal Nngpur Railway inquiries wpre a.lways made into doubtful 
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elllles betore WUgot11l were lIuppliell, but on tile !:ast Indiun' &ilwar-
up to tlle milldle of March-ther(l WIL8 110 l'egular cbeck of any descrlptloll. 
It a Colliery indented tor wagons on (~(~  " Governmunt " or " .Public 
Utility " they were BUPIJlied witllout question or referene.e and we are 
oonvine.ed that a large llumbor of wagons supplied agaillst genuine indents 
were misuaed. 

~. 'l'he necessity and possibility of the Hllilwuytl exerl'ising u stricter check on tlw 
genuineness of the indentll with /I view to keeping the number of wagol\.8 under the 
above two heads 88 low liS possible: 

On tlle ,t;ast lndian .l:Cailway a stricter check is now being exercised tban was 
in force in January, and the .Hengal .Nagpur H.oilway claim that they 
have always exercised considerable care in dealing with, and, ~  
the genuineness of indents. At tlle same time we are of OPiniOn that the 
the strictest check should always be exercised-whether wagona are plentiful 
or not. 

We are of opinion that the following priority list ahould be put into force as 
early &\I pOlslbJe : 

(G) Shtpment COGI under tlle Coal Grading Hoard Act, 1925. 
(b) Looo COG' including JaHways, .Mail HtelJDers and Port Trulta. 
(0) JHU'Grg requ,,"etne,," cerWled by Chief .Mining l!lngineer, .lI&Uway Hoard. 
(d) Public UUUtg in the following ordel'll : 
(') .Pow!'r ~  Usl Workl, Water Works, Municipalities. 

(") 'l'ramwaya. 
(itt) Inland I:!teamel'll (tor their own consumption). 

(e) JrOfl. and BteeZ Worb-

No'e.-We are all agreed that tlle lron and t\teel Woru must have their coal 
lIupplies allured, but we do feel that they Ihould maintain IItocks at tho 
varioull works repreaenting a minimum of 30 days eOll8umption, on which 
tlley Ihould draw in timeB of wagon Bhortage. 

(1) Volee Worb-

No'e.-'l'he Indian Mining Jo'ederation object to IIpeeial Bupplies being given 
to Coke l'lanta on the ground. that they are aituated in the Uoal· 
tleldl. 

A list of the .Public Utility Concerns-prepared trom the ltaUway recordll-ia 
appeaded, and we recommend that this 1. be given to both .Hailway. for their 
guidance. Any t.oncern wllich considers it, is entitled. to be given priority under any of 
the .Public Utlllty I:!ub-Hoods would place Its applicatIon before a smail new Committeo, 
We COll81der tbat a Committee tormed somewhat 011 the linel of the Coal Grading .Board 
""oula be luitable for thil purpOIMl. 

'l'be lCaUwa,1I would be relieved of aU responsibilities by this Committee and 
the 'l'rade would be dealt with by the 'frade. 

'l'he Indian Mining Association 1'0Dsidor that Consumers should be represented 
rOD the Committee but the Indian Mining J.t'ederation think, that in view of the fact 
1hat it is not po .. ible to obtain R representative of u1l Consumer. from any of the local 
Cham bel'll, the Committee should be composed of representatives of the Uoal 'frado 
.enl, . 

. All wagons supplied undor priority should' be consigned to the actual consumer 
and not to I'ontrartors. ' 

(g) .Public Supplie8,-Un the .Bengal .Nagpur BaiJway the actual daily allotnltmt 
is done by an Ufttcer persoDl1l1y, but OD the .I!:/lIIt I nltian H.oilway it is left to lIub-
oOrdinatee, aDd we atrungly recommend that this ~  important work be done by Oftil'ers 
1n future. 

We are eonvinl'ed that cloller eo-ordination between the two railways in the 
'Ciistribution and. working of both empty and loadt'd wagons, and between the Railwa.ys 
and the .Port COmmissioners, would be ot considerable benefit to all ('oneerned. 

We are aleo or opinion that the Coal Manager, Bengal .Nagpur Railway ahould 
'have hia Headqua.rtel'll in Calcutta and not in Adra, ('fhe Hengal Nagpur .Railway 
"1'epresentative objectinl.) 
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3. 'l'he neceslity for tbe .lCailways exercising a greater check thun wall done in the 
aetual booking of the wllgons that were supplied ~  the above heu.dl. 

Until U1e DUl1dle of 1IiIJI.rel.l wagons on the J!:u.at Indian .lCailwuy eould ~ booked 
to any deltiDation witbout .much fear of detcction-irrespective of the lltatlon tlll!Y 
were Indented for--but Wll ure told thut an effort was made Ilt tllc Weighbridgel to 
ensure tbat wagons allotted for •• Upwurds " W('I·t! not dcsputchod •• Downwards" 
and 1Iice 1IfJ1'ltI. 'l'be Coal Manager, ~  Indian Hailway explained that be lu&d not 
the statf to mue any other cheeks. 

We were informed that on the Hengal Nllgpur HaiJwuy consignmcnts were ('Mckeel 
at the Welghbridgea to enlure that they were despatched to the destination indented 
for. 

4. Method 01\ which the b(J8c, 0/ Collieries Clre filZed.-'fhe method Will lIupp0lled 
to bl,> .811 follOlVI : 

'J'be stocks pZUI raisings, of a Ilolliery ~  the period January to J une ~ 2  '!ore 
Uled to nx the baBiB of a Colliery tor tbe period January to June U1211, but 011, 1Il,Velt1ga-
tion of the .I!laBt Indian ltuilway records for four days ollly we found an extraordiJJa17 
state of atfair& . ." 
In the Urat place we should  like to expresli our lIurprise at the carelos8Dlllnner 

In which the Vhllnbad Vaily Allotment Hooks were kept, making it extremelydiltlcnlt. 
to uamine them properly. 'l'he COal Mannger, .l!:ast Indian Railway, fllIl'Ired the 
Committee that this matter had received immediate attentiol1. 
In tbe courle ot U1e examill&tiol1 of tbe Allotment ~  for four Ipet'ifle dates 

only we detected 111 cales where the baleS had been ehangl'd Ilnd in some calI'S the· 
!lgure wal increased by all mueh as 500 per cent. 

'l'be following arc a few typical easea : 
(CI) A Colliery bad a baliB of 5 wagonl on ht January 1929. This was ehangec1 

to 15 wagOll' on lUBt Jo'ebruary 1111111 and to 23 wagons ·on 28th l"ebrua1'1 
2~. . 

(b) A Colliery had a baBiI of III wagonl on lit Ja.nua1'1111211. This was e.banl1ld: 
to 35 wagon. on 21st Jo'ebruary IIJ21J and to 40 wagons on 211th }4'ebruary 
11129. 

(c) A Colliery bad a basis ot 111 wagons on lilt January 1112D. This was changed 
to 25 wagons on the 7th J annRry 19"', to 30 wagoDs on 211t F'ebrua1'1 
ID2D Rnd to 35 wagons on 2!1th .I"ebruary 1929. . 

(d) A Oo/liery was given n bitlis of II wagons on 11th J<'ebrunry 111211 and thi •. 
wal chllnged to lW wagonl cP 26th .~  IIJ29 although the Collie1'1 
bad been closed for two yea. 

t1everal C]ollieriell were oliO given buel far exceeding their liding eapaelti8l. 

'l'be .I!l&et indian Railway rl'preaentative on the Committee wal asked toexamlDe· 
thele irregularities, and be reported that apart from one or two SOlitary lutaae .. 
where he himself bad changed u b/lsis 011 a Bound representation, the whole:of the 
other ftgurf!IJ bad been changed in hi1.4 office, witbout his knowledge au,d without any 
autbority. 

In view of the taet that 1!1 eases were detected in the recordl of " out of 90 da,. 
the total number of irrcgular alteratiou during the tbree month. JnUBt have reaeheC 
an astounding !lgure and the ('ommittee view it in a very Rerious light. 

We leave it to the Hailway Hoard to deeide whethl'r Ilny further investigation is 
neeeuary . 

.Hegarding the method on whicb tbe blUlell of collierics sbould be fixed in future 
we are. of opinion, after eonsiderabl<' dj,s('uuion of the que8tion, that the lIy.tem fl)r ~  
Bext 11X montlls should be as followl : 

1. )o'or tile ~ l  to ~  II/liD-the bal. IIhould be ftxedoa 
the raisin gil-without regard to atO<'kll-of the quarter Janull"' to March· 
111211.· . 

2. )o'or the quarter Uetober to December ID211 on the raiaings-witbout regard to· 
stoek_of tbe quarter April to June l ~ . 

II . .l'or the quarter January to Mareh 11130 the two HaiJways will be in pouelllioa 
of _t tigares of raiNing. and dellp8tches of all Co.lIieri... The .tooks 
of coal O!I tlw iiUth June are to be arri\'ed at by deducting the deipattllea. 
of tbe quart!'r April to Junl> from tho Tailliugll for the Illme period. 
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'J'he ,toek, thus obtained are then to be tukeu lnto (~  in fixing the bases tor· 
the quarter January to March 11llSU. 

'J.'his method il a simple onc beeause. the l:Ullt ladian Hailway JJOw work the bUlel!, 
out 011 t,)uarterJ.y figure. instead of halt yearly as hitherto and the HeDgal Nagpur 
.1lailway cODtillUle to worS OD quarterly 1iguretl. 

'file dilt1culty previou.ly hu beeu to check the Btock 11gure8 submit,ted by Collieries. 
and in practioe tlgures given by them ,have had to be accepted a8 correct. 
Uur ubove l'ccowmendati0118 are intended to overcome this dilHculty and the present 

is an ideal tillie for Bturting the sYltem, as gellcrlilly speoking there are pructically no 
stoeks at Collieries. 

A Colliery with two aidingB-()ne on the ,l:ast lndian and one on the Hengal 
.Nagpur .1f.uilwuy_bould be caUed upon to declare the proportion of its raisings that 
It ,viahes to despatch from. either Siding 01 we understand that at present l Colliery 
in tbis position is able to obtain double the basis towblch' It il entitled. 

Jt'igures ,ot bascs ahould be made available to the public either in booklet form or 
otherwille. 

We are of opinion that .Hailways should not have the power to alter the wagon 
baaill of any Colliery during a quarter and that eases requiringlpeeial treatment should 
be referred to tile proposed new Committee who would be empowered to make a1teratioDII 
if, in their opinion, tue eireumstaDIlCII warrauted it. 

c. ii. WHl'fWO.RTH. 
A. A. F. BH21Y. 

A. HUKHlDGE." 
ii. C. GHOiiH. 

M. N. MOOKHEWE.l!:.. 

G.I!.lOBQE PELLY. 

W. D. PANTON. 

"/::Iubject to .Note attached. 

Lran Work" etc. 
1. 'J'ata Iron and Htecl Conlpany-Tatllnagar. 
~. .1ndian .1ron and Mteel lJompany-Hflrnt'o. 
a. ljengal J ron and !Steel CODlpaily-.Kulti. 

!'ramwall Oompani". 
1. Calcutta '.1'ramway lJompany. 
~. Hom bay '.1'ramway Company. 
3. JJelhi Tramway Company. 

Cokc Manufacturillg Campania. 
J. Loyabad Coke Manufaeturing Company. 
~ . .Hararee Coke Company. 

GaB Compczni6'. 
1. Uriental Uos 1l0mpany-t;eaJdah. 
ll . .HombllY (;iaB Company. 
3. Joypur (;iall Worka. 
4. t!awnpore (;iaa Works. 

JI. ulltoipalUie •• 
(Leas any wagons required tor Water WOIlb,') 

1. Cal"utta Corporation. 
ll. Madras Uorporation. 
a. Cawnpore Municipal Hoard. 
4. LUdhinno .Municipal Hoard. 
5. Kbolnpur MunieipaJ Board. 
tI. Howrah Municipal Hoard. 



7 • .Hijapur Municipal .Hoard.. 
H. Coconada Municipal .Hoard. 
II. Uorakhpore .N.unicipaJ .Hoard. 
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1U. I'aU&la Chief .1!lngiD.ee1'l. , 
All wagolll! to bo cODlSigned to tilt! .M.unleipalitie. and flOe to the Oontraetora. 

"""otrio Suppl1l OOMpa"r. "tc. 
1. CJalcutta .1!llectric tlupply Corporation. 
ld. Amritaar J!lleetric tlupply. 
S. .Kampur .1!lleetrieaJ J!lngiDeer. 
·4. Cawnpore .1!llectric tlupply. 
6. Lahore l'.aectric tluppJy. 
6 • .lJelhi .1!llectric !SuppJy. 
7. Multan .1!llectric /:SuppJy. 
H. .Harrackpore .tllectric tlupply. 
II • .i:Senarea U. 1'. J!llectric tlupply. 
1U. Allahabad J!lJectric tluppJy. 
11 •. J:Sarei111 .1!lleetrie tJupply. 
l~. UwaUor J!llectric tJuppJy. 
Ia. IDdor(' .1!lJeetric tluppJy. 
14. Jodhpur ~  J!llectrie tlupply. 

Iii. KaP'!rtbBla J!lleetrie J::Iupply. 
JU. Madra. J!lleetrie tiupply. 
17. !'oona J!llectric tluppJy. 
IH. J:likancr l!aeetric tluppJy. 
111 • .Kawalpindi J!lleetrie t'ower Company. 
:m. Haipur tltate .l!JJeetrieaJ .I!illginllV. 
:21. Rajpipla Eleetrieal Engineer. 
"21!. Mymensingh .1!lJeetrie tlupply. 
"2a • .HurdwBn J!l1eetric tlupply. 
~ . lidRipur ";leetrleal l!:ngineer. 

W 0"" Jt" orA. 
1 . .Henares l~ l .  Water WorJra. 
Il. tlubzimandi-4iuperintendent, Water Wora. 
B. Jammu 'l'awi-tluperintendent, Water Wora. 
4. !'atlala-tltate .1!lngtneer, Water WorD. 
5. Kalimbazar-Herhampore MuniCIpal Water W..-u. 
~. Agra \"''ity-4iuperintcndent, Water WorD. 
7. Calcutta-!'umping tltationB. 
!S • .Hhagalpur-Water Wora. 
Y. Lucknow-Municipal Water, tJewage WorJra. 
1U. tlylhet .Hazar-Water Workl. 
n. tlerampor_Howrah Water Worb. 
II!. Allahabad-Water Worke. 
lao .Hadamibagh-Munieipal Water Worb. 
14. !.\jagpur-Water Woru, 
16. Ajmer-Water Woru. 
16. Ahmedabad-Water WorkL 
17. J:Senares-Wat..,r Woru. 
111. IJawnpor_Water Works. 
111. Coe.oualia-Water Worka. 
I!U . .lJell1i-Water Worka. 
Ill • .l ~  Works. 
"21l. ,t'aridkot-Water WorD. 



II. tJaya-water WorD. 
2 •• C:iwallor-Water WorD. 
25. Jaipur Mtate-Water WorD. 
~ • .lUrk_Water Woru. 
217. Karaehi-Water WorlEs. 
1111. LuelbiaDa-'Water Work •• 
1111. Ai usaoorie-Water Worlm. 
8U. Aiuzaffarpore-Water WorD. 
81. Mymeuingh-Water WorD. 
82. Monghyr-Water WorD. 
Inl. l'oona-Water WorD. 
84 • .Ka1pur-Water Wort •• 
85 . .Kajkote-Water Woru. 
116 • .Kampur-Water WorD. 
87 • .KutJam-Water Woru. 
1111. tlurat-Water WorD. 
all. tliaUEot-Water Worka. 
4U. '!'anjore-Water Wort •. 
41. 'l'riebinopoly-Water Worles. 
4::1. UJjain-Water Work •• 

4a. Vizagapatam-Water WorD. 
44. Wardha-Water Worts. 

1 nlt.md ~ . 

-

1. calcutta tlteam l'IIavigation Company (.I!'erry work in Port) (Me.no. Hoare 
Miller anel Company). 

11. India C:ieneral l'IIavigation and .Kailway Company (MeaslB. Kilburn and Com-
pany). 

II • .KiveI' tlteam l'IIavigation Company (Maeneill and Oompany). 
4. Hengal Assam l'IIavigation Company (Me.ra. Andrew rule aDd Company). 
5. oaleutta l'ort tlhipping Company (Meaara. Andrew ~  and Company). 
6, lJaleutta Landing and tlhipping (Measra. HIadatone Wyllie and QoDlpany). 
7. ~  Hengal .Kiver :::Iteam tlervtee, 
II. 'l'be Hangiya inland tlteamahip l'IIavigation and Trading Company. 

l'IIOTIC BY .I!r1B. A. HUUWGE, COAL MANAGER, 1:. !. HAlLWAY, 

Io!. :/.'/le ncecBBi.ty and posftbiJity 01 the railways czeroi.Bing a stricter cheok on ~  

gen"inene.s 01 the indents ~ a view to keeping ~  number 01 wagons under the 
o.botle two head. o.s low til poBlible. 

'l'here i8 no doubt al to the necel.ity and tbere is al80 no doubt as to the 
impossibility at railways exercising an efficient check on the genuineness of indents 
without long correspondence !lnd consequent delay in meeting requiremt'!ntll, 

II. l'he "eoClnty lor th, ra4lWGlI. ,,,eroiling 0. greater oheck than was done in thtf 
actual booking 01 the wagons that were IVpplied v,naer the above head •. 
There is no doubt that a ~  !"lose chOct on the actual booking of wagons il 

,8IIIIential wben tlfere is a heavy demand for coal bu,t this work requires an e:J:perieneed 
staff. 'l'he railwaya have not been in a po,ItioB to train the neeellllary lltaff. As 
there. ba"e beeD only Ij ",'('etl of prellure in the roal trade wht'll inclen. w4P!& D,IfI 
met In tuu during tbe lallt 4 ~  it Is 'obvious that the ataff, even had they been 
retained during these yean, would not have been able to gain the nel!easary experienee 
to enable them to deal etficiently and expeditioully ,vith the aituation. 

'l'he che('k to be effective must be complete both in tile, Allotment Offices and at the 
Woighbridgel. 

'1'0 be ,complete It mUlt be fairly elaborate and conlequently expensive. 
It 11 computed that the montbly cost will Dot be lpl than .Ha. 3,000 per menllam. 
tlinee Aiarcb, 1111o!5, ihort aupplies in the coalfields on 'the .I!I. 1. Railway nave luted' 

oa1y two months. ' 
uIlCl'H(LA) • C 
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ObvioU8ly, the organllation muat be a permlUlent ·ODe. .~ l :~  a 
perio<l of 8treu would be wone than neelel.. 'l'emporary men would have nothing to 
10lCl. 

An expenditure of l<8. 3,UUU A month in the circumltanoel is particularly hilrd, If 
Dot impOlllible, to JUltify. 

i am of the opinion that ~  II of Act .xXXi of ,11125 authorilling ~ l 
treatment of indents for wagons on account of Uraded ,lo,xport eoal IIhould be strlctly 
oblCrvedand that all other indent. whether for Loco. Public Utility Coucems, <lovern· 
ment pUrpOlClII or otherwille, IIhould be troated alike and allotment made on basis pro 
rata to the number of wagoDs available. 

A. .H U H.HlDU.I!J. 

Mr. K. O. Neogy : ~ any action been taken against tbe Coal 
Manager of the East Indian Railway , 

The Honourable Sir George :aainy: The officer to whom, r think, my 
Honourable friend refers,-I am speaking from memory, I do not re-
member if he was the Coal Manugoer himself,-this officer whose conduct 
is criticised by the Committee, was, I believe, already out of the service 
of the Railway before the Committee reported. 

REPORT OF THE INDIAN CINEMATOGRAPH COK¥ITTEE. 

137. "'Mr. E, O. Neogy : What stage has been reached in the consi. 
deration of the Report of the Indian Cinematograph Committee, Ilnd what 
timr. are Government likely to take in reaching their final conclw;ions in 
the matter , . 

The Honourable Sir James Orerar: The viewR of Local Governments 
huve been received on some of the recommenrlations and the report is 
under the consideration of Government who ha""1 not yet come to a 
decisi(\ll.. J am unable to May at present when final conclusions will be 
reached. 

Mr. E. L. Price: May I ask the IIonourahle Memher whether he 
l'calises that the introduction of the" Talkies" has altered the whole 
situation' 

The Honourable Sir James Orerar :  I appreciate the fact that this 
new development in the art may possibly have very considerable rele-
vance to the recommendations now under consideration. " 

CONSULTATION 01' THE GoVEBNJrIENT 01' INDIA ON MATTERS RELATING TO 

EGYPT. 

138. ·Mr. K. O. Xeolf: <tI> Has the attention of Government been 
drawn to the statement made in the House of Lords on behalf of the British 
Government by Lord P ~l  as cabled by Reuter on the 25th July, 
in connexion with Lord Lloyd's resignation of the High Commissionership 
of ilgypt, to the effect that " in this, as in other matters, there had been 
88 much communication as practicable with the Dominions and India" , 

(b> Are Government usually consulted in matters relating to the 
British Government's policy in Egypt' If so, does such consultation take 
place with the Government in India or with the Secretary ·of Stlite for 
India' . .' 

• 



lirDeD7IBray: (a)' Yes, Sir. 
(b) Yes ; with both. 

PRoMOTION OJ' LoCAL TBAJ'FlU SERVICE OJ'FICBR8 A.ND QUALIJ'lED SuBoBDI-
NA.TES TO THE SUPERIOR TRA.J'l'IC SERVICE. 

139. -Blr. E .. O. K80I1': (a) :With reterenoe .to the reply to my 
starred questions Nos. 501 and 502 of the 11th February, 1929, and the 
statement made by Mr. Parsons to the effect that the proportion of 20 per 
cent. resel"Ved' for the promotion of Local Trame Service Officel'll and quali-
fied subordinates to the Superior Traffic Service was increased in 1928-29 
to remedy shortages in the two previous years and that there was no inten-
tion of increasing this proportion, and wit.h further ~  to' the same 
gentleman's reply to Pandit H. N. Kunzru's supplementary qUe/;tion to 
starred question No, 388 of 4th February; 1929, to the 'effect that 36 per • 
cent. of the vacancies had been reserved· in 1929-30 for the promotion of 
Local Traffic Service. Officers and subordinates, will Government please 
refer to the figures given in reply to my starred question No. 502 of 11th 
February, 1929, .and explain clearly how the proportion of 36 per cent. for 
the yea: 1929-30 has been arrived at , ' 

(b) If the prescribed 20 per cent. is going to be exceeded for the year 
1929-30, in spite of Mr. Parsons' st.atement that it was Dot intended to 
increase the proportion, will Government please state the reasons' therefOor , 

(0) With reference to the following statement of Mr. Parsons -in 
reply to. Pandit H. N. Kunzru's supplementary question to starred qnes-
tion ~ . 388 of 4th February, 1929, namely, " Actually this yeHr We filled 
33 liard per cent. of the ~  recruitment by promotion from the IJocal 
Traffic Service ''', wiTl Government please state if one Mr. AbMell,1l sub· 
ordinat.e of the East IndiaIi Railway, has only recently been promoted to 
the Superior Traffic Service, and alsOo if this appointment is one of tlwse 
to be filled by promotion in 1929-30 , 

(d) Will Government please state the names of the otherper80nB 
(Local Traffic Service Oofficers or subordinates) besides Mr. AbseIl whOo hllve 
heen promoted tOo the Superior Trafflc Service to fill the vacancies reserved 
for the year 1929-30 , 

(e) If nOo other Local Traffic Service officers orsubOordinates have 
yet been promoted, will Government please state the rea80n;why , 

Mr. P. R. R&u: (a) At the time Mr. Parsons made that statement., 
the prOomotion of four subOordinates was in contemplation, the total number 
of vacaneies expected being 11. 

(b) (d) and (e). The question of t.he number of vacancies to be 
filled by promotion and the selection of individuals for promotion is now 
under consideration. . 

(c) Mr. AbseIl's promotion dates from October .1928 and counts 
against the promotions of 1928-29. 
Lieut.-Oolonel B. A. J. Gidney: Will t.he Honourable Member inform 

this House whether the Railway Board has arrived at a decision all tf) 
whether they are going to abolish the Local Traffic ~  y 

Mr. P. R. Bau : The questiOon of the re-organization of' tM whole 
cadre is at present under the consideratiOon of the Railway Board. 
LilUl'J:J(LA) ell 
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Lieut.·Oolonel B. A. J. Gidney: How long is thisconsiderati&n to 
hast" Is it not a fact til,t this subjeeta being: d_itwith bY'MrilIaymlln, 
the ·Labour )( ~  t , . ~ '. ,,' 

;.< 'III'; P....· .... : :"'Theappointfuent of an additional 'Member to 'tlie 
Railway Board will; I hope, hasten the solution of this question. . 

~ . l l B. A. I. CItclnt1 : Many thanks. I hope 10. 

bollOTJON TO 'l'RESUPERIOB TuFI'IO SERVICE 01' MR. AB8ELL, A SUBOBDI-
N.A.TI:, IN PUPEDNCE TO A PEBJUNENT INDIAN LoCAL TRAITIC 01'1'I0ER. 

l4O. eJtfr. E. O. -1011: (a) What iB the total number of vacancies 
which have been or will be filled in 1929·30 by the promotion ot Local 
. Trame Service Officers and subordinates , 

(b) Whnt was this number for the year 1928.29, and how many were . 
~~ ll  promoted' How many of them are Indians aud how many 
Europeans and .Anglo-Indians , 

(c) Is it a fact that there are about six permanent officers in the East 
Indian Railway Local Traffic Service' If so, what were the reasons for 
having promoted Mr. AbseIl, a subordinate, by ignoring the clairns of the 
permanent Local Traffic Service Officers , 

(d) Is it a fact that there is one Indian Officer in the East Indian 
Hailway Local Traffic Service (drawing more pay than Mr. AbseIl) who hu 
been working as a permanent officer on that Railway for many years , 

(e) Will Governinent please refer to Mr. Parsons' reply to rny starred 
question No. 502 (k) of the 11th February, 1929, and state if. the confidential 
reports of all the permanent Local Traffic Service Officers on all the State 
lines who are senior to Mr. AbseIl, who was hitherto only a subordinate, 
",'ere sent to the Public Service Commi8Sion, and also whether the said hody 
approved of the appointment of Mr. AbseIl in preference to the pel'manent 
Local Traffic Service Officers referred to , 

(f) Government please refer to Mr. Parsons' reply to my starred 
questions Nos. 501 (b) and .502 (I) of the 11th February, 1929, and state 
:wbat the present age of Mr. AbseIl is , 

Mr. P. B. :aa.u: (a) As I stated in my' reply to the last question, 
the question is under consideration. ' 

(b) Six, including Mr. AbseIl who counts against the 25 per cent. 
F;llropean recruitment. Of the rest., two were Indians, and three Anglo. 
Indians. 

(c) There are 10 officers substantively holding appointments in the 
Local Traffic Service of the East Indian Railway. In reply to the second 
part of this question, I would refer the Honourable Member to the reply 
given by Mr. Parsons to Pandit. Hirday Nath Kunzru's question No. 388 
on the 4th February, 1929, in which he explained that in rnaking selections 
for vacancies in the superior tramc service no dilltinction will be drawn 
between persons directly recruited to the Local Traffic Service; persons 
promoted to that service from the subordinate establishment, aJUi p.er· 
SODS now serving in the subordinate establishment. 

(d) Yes. 
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" 

,( e) , Yr. 'Abseil belongs to the East ~  RaU";" , cadre.' " COnflMutial 
reports of all permanent Local TratBc Service Ofticerlf in 'that i!adre ~ 
forwarded to the Public Service Commission, and Mr. AbseIl'lseleetion 
waH approved by them. 

(!) Mr. AbseIl was born on the 11th December, 1879. 

Ltlut .• GOlOJlll H. A. 1. GidD.,.: Arising out of the Honouraole 
Member's reply to (b) of this question, will the Honourable Member 
please inform this House whether for such posts Anglo-Indians are con-
sidered statutory natives of India or not' 

:KJ'. P., B. Ban: Of course. 
Unt.-Oolonel B. A. 1. CHd.,. : AriHing out of that reply, will Gov-

ernment tell this House why they encourage luch a differentiation like 
this in its reply , 

Mr. P. 2. Ban : That is beyond me. 

Lieut.-Oolonel B. A. 1. Gidney: I mean this differentiation in answer-
~ such questions T 

:tIr. E. O. Neogy : Will the Honourable Member who asked this 
question l'emember this precept himself T 

Lieut.-Oolonel B. A. 1. Gidney: Will you do the same yourself' On 
a point of order, Sir. Is it correct for an Honourable Member to addreA8 
aDother ,Honourable Member' except through the Chair f 

•. X. O. Keogy: I addressed the Chair. 

Mr. It. Ahmed: You cannot address the Chair. 

PEBMANENT ApPOINTMENT OF CERTAIN EUROPEANS AND ANGLO-INDIANS TO 

THE LOCAL TRAFFIC SERVICE. 

141. -Mr. It. O. Neogy: (a) With reference to Mr. Parsons' reply 
to my starred question No. 502 (h) and 0) to the effect that bctween 
August arid October 1927 seven persons were confirmed in the J,Jocal 'l'raftlo 
Service and that they fire either Europeans or Anglo-Indians, will Govern-
ment pleaHe h·tate the exact periods for which each of the seven perSOllR re-
ferred to therein officiflted in the lJOcal Traffic Service from time to time 
before he was confirmed in that service , 

(b) Are there not several Indians who have been (~  in the 
Local Traffic Service", of the East Indian, Eastern Bengal, and North 
Wel;tem Railways for a similar or almost similar length of time' 

(r.) Do Government propose to appoint them permanently to the Local 
Traffic Service on the same f,l'round, viz., that they" had been officiating in 
it for many years '" If so, when Y If not, why not , 

Mr. P. It. :B.au: (a) 'fhe Officers in question had ,officiated for periods 
(If six to nine years before their confirmation. 

(b) There are two such Indians in the East Indian Railway. On the 
East.ern Bengfll and North Western Railways, there al'e no ~  who 
ba,"f.' officiated for six yea1'8 or more. 
. (c) Promotions are made by strict l ~. The cla.ims of. the 
subordinates referred t'O in (b) will be fully conSIdered when selectIOns 
are being made. 
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PAY 6., EuBoPEiij-.AlfjD ANGLo-INDIAN AN» A ~  IN THE LoOAL 
. .. "  . 'fiwonc SERvIOE. .  . 

142. -Mr. K. O. Neogy: (a) Is it a fact that thtl Indian Local Traffic 
Aetyice officers on . all ·theState Railways, with perhaps one e·xccption or 
two, draw much less pay than European and An810-Itldianofiicers iii the 
SKmc ~  and even European and Anglo-Indian subordinates otHciatirur 
in it 7. .  . 

(b) Will Goyernment please give: 

( i) the total number of permanent Indian Local . Traffic Service 
ofliccl'll on all the State Railways ; . , 

(ii) the· total uumber· of permanent European and A l ~  
Local Traffic Service otHcers on all the State Railways ;  . 

(iii) the sum total of the pay drawn by Ci) ; " 

(iv) the slIm total of the pay drawn by (it) ; 

(v) the sum total of the number of yefU'S of senice put in byAi) 

(vi) the sum total of the number of ye&l'B of service put in by (ii) ; 

lind similar. information in respect to persons now officiating in the same 
service' . 

(c) Is it a fact that European and Anglo-Indian Local TratHc Service 
officers and ~  on p1"Omotion to the Superior Traffic Serviee are 
placed over the heads of persons who had been J"Ppointed to that service 
before and under some of whom some of the former. might quite possibly 
have worked before such promotion , 

Mr. P. R. Rau: (a) Yes, roughly IIpeaking, the reason is that the 
Indian Officerli are mostly jnnior. 

(b) (i), (iii) and (v). There are 12 ~  Indian Local Tram,., 
Service officers, drawing a total pay of Rs. 4,560 per mensem and having 
a combined service of 89 years. 

(ii), (iv) and (vi). There are 12 European and Anglo-Indian LocKI 
Traffic Service officers, drawing a total pay of Rs. 8,110 per mell8elll and 
with 8 eombinf'd seryicf'  of 281 years. Information as regards lll~ 

officiating in till' IJocal Traffic (~  is being collected. 

(e) It may happen that on promotion to the Superior Traffic ~  

a Local Service Officer or subordinate may, under the rules, become senior 
to persons already appointed to the superior service. But this may happen 
to a member of any community. 

PRoMOTION OF EUBOPEANS AND ANGLo-INDIANS TO THE SUPERIOR TIu.I'I'IO 

SERVICE IN PIucFERENCE TO INDIANS. 

143. *Mr.lt. O. Neogy: (a) Will Government please refer to Mr. Parsons' 
reply to my starred question No. 502 (e) of the 11th February, 1929, 
to the effect that four out of the six men promoted to the Superior Traffic 
~  in 1928-29 are Europeans and Anglo-Indians, and also to the recent 
promotion to the Superior Traffic Service of ~ Ablen, "8 subordinate, 
and S8y· if it is their intention. to absorb, as far and for as long WI pOfllible, 
Europeans and Anglo-Indians in the vacancies, viz., 20 per· eerit. of' the 
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total Indian recruitment, ret;erved for pro-mm.ed LoculTraffic Sl'rvice officers. 
and ~  in preference to young Indian Local Traftlc Sen·ice 
9tllcers with high University qualifications, some of whom had also requisite 
r,ailway training. in the United Kingdom. 7 . 
•. . (b) Do Government reali8e that, by their action in putting promoted, 
European and Anglo-Indian Local Traffic Service officers and subordinates 
o",'er the heads of persons already in the ·Superior Traffic Service, they are 
doing a positive injustice t.o the latter and creating needless and avoidable/ 
discontent.? If so, are they prepared to iSliue orders that Local 'I.'raffic 
ServicE' officers or' subordinates, on their promotion to the Superior Traffic 
Service, must, under no aircumstances, be allowed to take precedence over 
officer!) already in the laUer service, even though the former might be in 
receipt of higher pay at the time of promotion T 

Mr. P. B. Bau: ((I.) The answer is in the ~ . Promotions are 
mad£' by strict selection of the most qualified person without any racial 
discrimination. 

(b) The question of the seniority which IIhould be allowed to Local 
'l'rnffic Service Officers and subordinates on their promotion to the 
superior service on Bcconnt of their past service with the railway is under 
consideration by the Government. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member in· 
form the HouMc whether the possession of a degree for the Loeal Truffic 
Service is a sine q1.ia non ? 

Mr. P. It. :Rau": It is not a sine qua non, but I believe it will be taken 
into 'Consideration along with other qualifications and experience. 

NATIONALITY OF THE DIRECTORS AND MANAGING AGENTS OF THB COMPANY 

ABOUT TO OPEBATE THE Am MAIL SERVICE BETWEEN KA.IU.cm AND DELHI. 

144. *Mr. Gaya Prasad Singh: (a) When is the air mail service 
between Karachi and Delhi likely to come into operation , 

(b) To whom is the cont.ract Ilh'en, or is likely to be given' Will 
Government be pleased to state the names and nationalities of the Directors 
and ManAging Agents, or those having a controlling interest in the Com-
pany T 

(c) How many shates do Government hold in this Company, and 
how many do others hold , 
. (d) Is it 8. fact that the Company is only a tributary of the Imperial 
Airways, Ltd. T 

(e) How much yearly subsidy is to be paid to the Company, and tor 
what time' 

The Honourable Sir Bhupendra Nath 'Mitra: I ,vould refer the 
Honourable Member to the reply given by me to Mr. Neogy in answer 
to hill question No. 107. 

REGULAR AND PROMPT DELIVERY OF THE ENGUSH AiR MAIL UTER ARRIVAL 
IN KABAcHI. 

145. ·Mr.Ga.ya Pruad Sinrh: (a.) Is it a fact that there has been 
lome dissatUfaction .among the public and in commercial  circles 3t the 
irregularities. and delays in the delivery of the English air mail aftel' its 
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arrival in Karachi, due to the mail .8QlPetlmes.JPisaing railway ~ 
q:itt journey to' l ~~ f ,. • 

(b) Is it a ,fact that Government iBail_in the various provinCH 
have never missed a ~  and that ,a special Inspector accompaniel eaab 
Government mail bag on it. journey from Karachi , 

(c) What lItepl have been taken to ensure more regWlU' and prompt 
delivery of air· mail t . 

Mr. P •. G. :&oren: (a) Yes, on three occasions only. 

(b) There is no distinction between Government mails and other 
mails, except that a few speCial bags closed by the Government of India 
or the India Office are sent in charge of an Inspector. 

, (c) Special arrangements have been made with the raiiways by 
which connections at junction stations will be secured for the air mails ; 
and, with the increase in the volume of the air mail, arrangements have 
also been made for their conveyance by a shorter route. This route, 
however, is not the most reliable. 

Am MAIL SuVICE BETWEEN INDIA AND ENGLAND. 

146. -Mr. Gay. Prasad linrh: (a) Will Government be pleased to 
make It statement regarding the actual position and the prospects of the 
air mail service between *India and England, with special reference to the 
allegation that it has not yet fulfilled the expectations regarding mail and 
prussenger traffic , 

(b) How much subsidy, if any, is being paid annually to the Com. 
pany by the Government of India, and the Government in England, and 
for what period T 

(c) How many aeroplanes, or other machines are now in uctual use 
by the Company for service between India and 1ilngland ? 

The Honourable Sir Bhupendra Hath Mitra: The Honourable 
:Member no doubt understands that the Government of India ar(', not 
directly concerned with the operation of the air mail service between 
India and ~l  which is conducted under an agreement between the 
Government in the lTnited Kingdom and Imperial Airways, Limited. 
lo"or this reason I am not in a position fully to answer his questions, but 
I give what information I have : 

, (a) The weight of ~ l  despatched by the air mail service ~ 
Karachi to England has increased from 297 lbs. Oll the 7th 
April, 1929, to' 608 Ibs. on the 18th August, 1929. The in-
coming mail has increased from 226 Ibs. on the 6th April, 1929, 
to 586 lbs. on the 17th August, 1929. It will be seen that the 
traffic is growing, and it may be anticipated that the insti· 
tution of an air mail service from Karachi to Delhi, to be 
extended later on to. OJllclltta and Rangoon, which, 88 the 
Honourable Member is aware, is contemplated by the Gov-
ernmentof India, and about which, &I alreadY'lnentioned 

"  J hope to be able to malte a further statement· litter on this 
Session, will result in an increased use of the faoilities pro-' 
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vided. The GoV'emment of 'India.. have no informi.tioD U tor. 
the actual numbera of p&l8engers earried between India and 
England or between vario1l,8 points on; the"l'Otlte. I 

(b) No 8ubsidy in cash is being paid ·to the operating conipallY bi, 
the Government of India, but housing and landing facilities 
and wireless and meteorological services at Karachi ate bein, 
provided by Government free of charge to the Company 
for a period of five years. The Government of India have no 
information as to the actual amount of subsidy being paid ~  
the Company by the British Government in respect of the 
London-Karachi service. They understand that a compre-
hensive agreement covering all subsidized air services operated 
by Imperial Airways, Limited, has been entered into between 
that Company and the British Government, operative for a 
period of 10 years from the 1st April, 1929. This agreement 
provides for payment of subsidy on a descending scale. 

(c) The Government of India have no official information as to the 
number of aeroplanes or other machines in use on this 
service. 

Sir Darcy Linda.y : Have the Government of India any intention of 
representing to His Majesty's Government the extreme importance to 
India of accelerating this air mail service' Her Grace the Duchess of 
Bedford hal'! recently shown to the wQrld that the journey can be 
made ..... 

Mr. President : Order, order. 

Sir Darcy Lindsay: Are Government aware of the journey that has 
l~  been made by Her Grace the Duchess of Bedford in seveu days; 

fr(lm England to India and hack again T 

The Honourable Sir Bhupendra N.th Mitra: Government are aware 
of the nrious facts mentioned by the Honourable MeJDber in the course. 
Clf his question. As regards making representations to His Majesty's., 
Government for accelerating the service the matter ,,·iIl receive considera-
tion aftl'r the existing service has been established for some time. 

ALLEGED NON-EXTENSION TO INDIA BY THE PENINSULAR AND ORIENTAL· 

STEAMSHIP CoMPANY OF TmRD CLASS ACCOMMODA'nON FOR PASSENGER& 

PltOVIDED ON OTHER ROUTES. 

147. ·Mr. Ga16 Prasad Singh: (a) Is it a fact that the P. and O. 
Steam Na.vigation Company a.re introducing third class pa8senger accom-· 
modation on-certain mail ships, but that this innovation is not to be ex-
tended to India , 

(b) Will Government please state how much money is paid out of the 
Indian revenues annually to this steamship com·panyfor carrying l~  
or on other accounts , 

The Honourable Sir Bhupendra _.th Mitra: (a) ~. under-
. stand that two of the I'!hips of the P. and O. Steam Navigation Company 
on the Australian service, which do not ordinarily call at Boml>ay, are 
being converted to carry flrst and third class passengers instead of tirst and 
second class p....engers. . '. '.. . ". . .  · 



[4TH SEPT. 1929. 
, 

·,.,(b) The obly amount .reg1ilarlypaid to the P. and O. Steam.hip 
Company out of Indian revenues is an annual contribution of appro;v· 
mately ~22  .towar.ds the subsidy paid by the British Post Office for 
the carrIage 0,£ the Indian mails. Apart from this, the.re are certain 
payments for freight and ~  which Government hm'e to meet in the 
SIJ.Jne ~  as the pl;iY8te customers of the liJ,le, but no fignres arc available 
toshowtl1e,annunl expenditure under these heads 

BEP9,RT .OF THE SUB-COJUrIITTEIC OF. THE INDIAN SANDHUR8T COMMITTEE 
PRESIDED OVZB BY MB; M. A; JINNAB. 

14:8. .1Ir. Gay. Pru&ctlmp :' (a) .Are Government aware that 
Mr.1\!. A~ .Jinnah,' M.L.A., 'who presided over the Sub-Conunitt:el' of  the 
IndianSandhurst. C ~ bas publicly contradicted the statement reo 
ccntly made by the Secretary. of State for India in the House of Commons 
that the difficulty in cOllsenting to the publication of the Report of the 

~C()  was that the witneues before it understood thllt they were 
expressing personal, and to some extent confidential, views 7  . 

(b) Are Government aware of the statement of Mr.'Jinnllh 1hat no 
witness was left under the impression that his evidence would not be pub-
lished, or was to be treated as confidential, barring the Indian cadets who 
were examined in camera for various reasons' . 

(c) Did the Government of India send up any communication. to thc 
Secretary of State on the basis of whieh his statement was made; lind 
do Government now propose to rectify the error, if uny, or tuke "teps to 
publish the Report ? 

Mr. G. B.. F. Tottenham: fa) and (b). Government ar(' aware that 
Mr. Jinnah 11as made the statement referred to in part (b), but they 
cannot agree that it in any way contradicts the statement hy the Secretary 
of State quoted in part (a). The accuracy of Mr .• Jinnah's statement. 
which he has frequently made before. has never been questioned, but he 
himself admits that some of the witnesses under"tood. that their evidence 
wa&i confidential, lind he has never denied, nor do I think he is in a 
position to deny, that the remainder understood that they were .expressing 
their personal views ann. not necesllarily the views of the Depaftments 
of His ~  Goyernment in which they were serving. It was for 
tbis reason, as has been explained before, that the Departments in ~

t10n, 8S they had every right to do, declined to pel'mit the publication 
of their evidence. 

, (c) 'l'he statement of  the Secretary of State wa" not based on any 
communication from the Government of India. The Ilecond part of ~  

question does not arifole and th(' answer to the last part is in the ne!lative. 

Dtwan OhaDWl. Lall :18 it a fact that Mr .• Tinnah' hils' definitely . 
stated that IlO witnes..'1 that appeared before the. Sub.('ommittt'e, carried 
f.t,way t.he.lmpl:'p.!olsion that th(' ~  ~ was giving was c'on1laet1tlal ! 

l't'Ir. G. It. P. 'l'Gttenbam : That is a fact, and it iI:!' corNct. 
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1)iwan Ohaman Lall : If that is 80, how"ates, the Honourable: ,l\lem-
ber reconeile that !ltatement with the statement made by the' Secretary of 
State £01' India that the evidence will not be published because the evi-
dence is confidential ! '. 

ltIr. G. R.I'. Tottenh&m: 'fhe Secretary of State'f! statement was 
not that the cvidenee woul<;l not be published be08use it was confidential, 
,but (~  it l ~ paJ'tly confidenTial and partly given in a personal capa-
city. :  ' 

Diwan Ohaman Lall : Do I take it that the ~  ~  ill a 
personal caI>8l'ity if.; not coufidential T 

Mr. G. R.I'. Tottenham: Not necessarily. 

Diwan Ohaman Lall: Does the Honourable Member wish to state 
that the personal evidence given was confidential Y 

ltIr. G. R.I'. Tottenham : It is not a question whethel' it \\'8S ('onti-
dential or not. It is whether the evidence ;given by certain witnesses 
represented the views of their Departments or whether it represented their 
pCl'Honal yj(,WS. The Departments considered that the evidence did not 
represent their views but represented the person,al views of the witnesses 
and for that reason the Departments declined to allow that evideri'cf! 10 
be Jluhlished. 

the 

Diwan Oh&man Lall : If the evidence is merely personal and con-

12 NOON. 
fidential, there can be no objection, apart from the 
real'lons that the Honourable Member has given to 

publication of thl. Sub·Committee's Report ~ 

Mr. G. R.I'. Tottenb&m: The objection is only that of the Depart-
Dlents concerned. 

Diwan Ohaman Lall : Is it merely'the ipse dixit of the Departments 
or ill it the view of the members of t.he Rub-committee , 

ltIr. G. B.. 1'. Tottenham : It is the view'of the DepartmentI'! of His 
Majesty's Government. . 

Diwan Oh&man Lall : Has the Department consulted the members of 
the Sub-Committee in this regard Y 

ltIr: G. It. 1'. Tottenba.m : There wall no necessity for the Depal't-
ments of His )1'ajesty'R Government to consult the members of the Sub-
Committee in {\ matter of this kind. 

Diwan Ohaman Lall : Is the Honourable Member aware that certain 
memberlil of t.he Sub-Committe£: held that the Sub-Committee's report 
should be pu.blished f 

Mr. G. R.I'. Tottenham : YAS, I am aware of. that. 

ltIr. G&1& Pra.aad. l ~ : 0.1;1 what anthority did the ~  of 
State cll1'ry Itway the imprcRSion that the witnes..C!E!s were t'xpressing l~l  
perRonal lInd confidential opinions T . 
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111'. G ••• P • .,RteJI .. ,:On the -authority of the heads of th!! De· 
partments concel1led. ' ",' 

111'. 0.,... Pruid _h: May I take it that ~ Govermiient' of 
India sent a despatch to the Secretary of State on this point' . 

Mr. & ... r . .,oUeztllam : No, Sir. 
Mr. Gaya Pruad 8iDgb: Which is the particular Department con-

cerned' 

Mr. Q. B. P. 'l'ottenba.m : I am not in a position to say unleu I know 
which particular witnesses the Honourable Member is referring to. 

Mr. Gaya Prasad 81Dgb : The Honourable Member just now stated 
that it was on the anthority of the Department concerned. My question 
is, what is the Department which gave him the authority to make the 
statemcnt Y 

Mr. Q. B. P. "ot&enb&m :' It depends upon which witnesses tbe 
Honourable M.ember is referring to. Some came from the India Office 
and some from the War Office. 

Mr. Preeident: It is not one Department. 

Diwan Oh&man Lall : Apart from the fact that the evidence was per-
sonal, ilS 1here liny other objection to the publica.tion of the Sub·Com· 
rnittetl '/I Report 7 

Mr. Q. B.. P. "ottenba.m : Not that I know of, except  of course that 
certain witnesses gave their evidence in a confidential capacity, whieh Mr. 
Jinnah himself admitH. 

Diwan Oh&man Lall : May I ask the Honourable :Member whether he 
js prepared to conlSuit the witnesses concerned whether they would be wil· 
ling to the puhlicatioll of the Sub.Committee'sReport or their evid('nce T 

Mr. Q. B. 1". 'l'ottenbam : It is not for the Government of India to 
consult the witneMses because thpy are the servants of the DepRrtment." of 
His Mllj('sty's GOYf"rnment lind not of the Government of Indio, 

Diwan Ohaman Lall : Is it merely the personal view of the Depart. 
ments or is it the view expressed to them by the witnesses themselves' 

1Ir. Q. B.. P. TotteDham : Departments do not possess personal views. 

Diwan Obaman Lall : Did any of those persons whose evidence is 
considered to be personal express any opinion in regard to the pUblication 
of their evidence , 

Mr. Q. B.. P. TotteDham : I presume they must have done 80. 

DiW&D Obaman LaD: Has the Honourable Member any definite in-
formation or is it merely presumption , , 

lIIr. Q. R. P. "ottenbam : The information is that contained in the 
Secretary of State'8 statement. 
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NVJiBEB OJ' PIITITIONS AND MIUIOIIULS RECEI'flID FOR AlQ) A-aA,INI'1' THE HINDU 
.. :: ". CHILD MjBRI'AG& BILL •. ,. ': ' ... .' . :~ 

Mr .•. K. AGbrya : (1) Will Government l ~  ~ '"tii{lioW' 
MIly, P ~  or memorials have been .l ~~  /.(Jr ond (b) 
alltlimt the Child Marriage Bill of ~  Sahib· Harbilaa Sarda,' a8 reported 
by the Select Committee T 

(2) What H; the total numl)er of signatories (tt) 'for It!ld (b) agaillflU 

(3) How many ~ l ll from meetingS flr confen!nees ha.ve 'been 
reeeh'ed (a) for and (b) agaillflt the proposed legislation' 

fte lIonourable air J&meI Orerlr : The figures up to the 2ncl Sep. 
tember, 1929, are as follows: 

• 1 (IS) 4 l'eprellentatioWl. 

(b) ] Il5 petitioDB and 552 other representations. 

2 (a) 10. 

(1)) 52,171 signatories on petitions and 20,554 on other repre-
sentations, 

3 ( ~ 6. 

(b) 353. 

It may be observed that in many cases the same representation baH 
been reeeh'ed from Meverlll persons and bears a large number of signa. 
tures in different scripts which it is not possible to verify. Only thoae 
eommuuicationfl which fall llIider Standing Orders 83-85 and are in the 
proper form for presentation to t.he House have  heen treated as petitions 
for the purposes of the reply to this question. 

Mr. 1[. Ahmed : May I ask how many signatories among the peti. 
tioners were mentbel'lil of the fair sp.x? Have any of their associations 
signed those memorialq l' 

,'1'he Honourable air 3 ..... Orerar : I must ask for notice of that 
qOl!stion. 

FEElJINO AMONGST THE MUSSALMANS OF INDIA ABOUT THE WAILING WALL 
CONFLICT IN P ALJlBTINE. 

Maulvi l'tIvbammad Yakub: (1) (a) Are Government aware that 
~ is an extemdve feeling and great. sensation amongst the Mussnlmans 

of India ~ the Buraq (the Wailing Wall) question at Palestine, which has 
resulted in a serious conflict between the .Jews and Arabs t 

(b) Are (·hwernment nware that the Holy Places in Palestine IJre 
held in great reverence by the Musssimans all over the world , 

(c) ,Are Government aware that the announcement recently made 
by Mr. Balfour is greatly agitating the minds of the Indian Muss81mans 
8S regardR tll(' future of the administration of Palestine, whieh is one of 
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the most' sacred and holy ,1hriIae1L of the H1Iil8boaD8 throughout the whole 
world Y 

(d) .Are Government 'pl'epared to convey to the .British Government· 
the feelings of the ~ l  4)1 lDdia reramiq the Palestine aJfairs and 
inform them that any injustice or harm done to the Arabs in P l~  
will cause the greatest resentment amongst the Mussalmanll of India' 

Sir DeDJI Bray: I am able to assure the Honourable Member that, 
on (~ outbreak of the riotitlg in Palestine, immediate stepH were taken to 
despatch ample ~  to restore order and safeguard the lives, honour and 
property of all comm.unities, ~l  Jewish and Christian, and that there 
is now reason to hope that normal conditiQns ~ or ~  will be re-estab-
lished . . 

'l'Jlll deep concern of the Indian Muslim community over thit" lieplo-
rable conflict that has arisen round the Wailing Wall, andindeed--in view 
of the great reverence in which .the Holy Places of Palestine are held ~ 

Muslims in lndin-over the whole question of the administration of 
Palestine, lias I:llready been represented by Government to His Majesty's 
Government. But a copy of this question and this answer will now be 
tran!lmittf.'d to His MajestY'sSecretary of State. 

Maulvi Mubammad Yakub :  I will now put my second q,uestion : 

II Will Government be pleased to make a full statement about the 
state of affairs in Palestine, Haifa and Jaffa showing the 
measures which have been adopted to safeguard the lives, 
honour. and property of the Muslim Arabs in that country" , 

Sir Denys Bray: I must apologise to the Honourable Member. I 
had Wisumed that he bad alreadY put that question to me and the first 
sentenC'e cf my answer was supposed to be an adequate reply to the ques-
tion now put. 

lIaulvi Muhammad Yakub: Will the Honourable Member gi,·e 
ll~  to my questionH in the order in which they are put ,  ' 

(No further answer was given.) 

THE COMMITTEE ON PUBLIC PIlTITIONSAND THIl P ANIlL OP 
CHAIRMEN. 

Mr. President: Under Standing Order 80 of the Legislative 
Assembly Standing Orders, I have to appoint a Committee on Public 
Petiti!ms and under rulE' 3 (1) of the Indi811 Legislative Rules I am re-
quired to nominate n panel of not more tban four Chairmen from among 
the lIfE'mbel"fol of the Assembly. In view of the short Session of the Legis-
lative AS8embly I have decided that the existing pane} and ihe exi!lting 
Committe!! should continue for thiR Session aIRo. 

PETITIONS REIJATING TO THE HINDU CHILD MARRIAGEBHL. 

Secretary of the Alaembly: Sir, under Standing Order 78 I have 
to report that fifty-five petitions, as per statement laid on the table have 
been ~ l  rela.ting to the Bill to regulate marriages of ehildreu ~  
the HilJdus, which wall introduced in the Legislative ARsembly on th'P. ist 
February, 1927. by Rai Sahih lIal'bilas Sarda. 
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Mr. Preitdent: The Assembly will now resume consideration of 
~  following motion moved by Rai Sahib Harhilas Sania on the 29th 
.January, 1929 : 

•• 'i'hat the .Hill to regulate marriages of eJU1dren amonpt the Hindus .. reported 
_by the lieJeet Uommlttee be taken into eoasideratioD." 
Mr. Acharya. 

Mr. II. -8. 8eIba .&.yya.upr (Madura and Ramnad-cwn-Tinnevell7 : 
Non-Muhammadan Rural): Sir, I want your ruling as to whether [ ~ ll 
be iu ordt'r in opposing the motion at this stage or whether I should wait 
-till the dilatory motions are disposed of. 

1Ir. Prelident: What motion T 

Mr .•.•. 8eIha AyJaqv : The motion before the House is that the 
Bill al.'l reported by the Select Committee be taken into consideration. I 
"want to oppose that motion. 

"1Ir. PrelideDt : The Honourable Member will have an opportunity 
of oppo&ing the motion. I have already called upon Mr. Acharya. 

1Ir. II. X. A.OharJa (South Arcot cum Chingleput: Non-Muhammadan 
Rural) : Sir, I riSt' ~ move the ~ amendment : 

•• That the cOlIIideration of the HiU bc postponed in vle'll" of the late publication 
.of the Report of the Age of VOlllent Committee, and in view of the desirabUity of 
:AIISellling, with the help of adequate evidence, the real value of that portiqn of the 
Jf.eport whIch deals with the marriage Jaws and customs obtaining among indian 
communities' '. 

I desire to Htatr. at the very outset, Sir, that I am as anxious as ally-
body in this House can be, that we should, at as early a date as possible, 
come to soml' final conclusion or other upon this old bogey of my friend 
over there. Therefore if to-day I am forced by a sense of  the respon-
sibiliV that lowe to this House and to my constituency to ask for time 
to conHicler calmly and dispassionately the momentous issues that are to 
be settled find which would affect later generations for a long, long time to 
comt>, it is bE'CftURe I feel that otherwise we shall be not acting in confor-
mity with the commitment.s to which we are already pledged. I desire 
partj,ru!al'Iy to refer to what we did on the last occasion when my Yftry 
enthusiastic and Honourahle -Rai Sahib frierid moved, on the 29th January 
1929, that th(' Bill, as reported by the Select Committee. be taken into 
COllsideratioJl. On that occasion I had the privilege, Sir, to point out that 
aD inquiry was already going on outHide the four walls of this House, IlnU 
that. rightly (\1' wrongly that inquiry related to a great extent to the 
subject-wattcr of this Bill; and I had the privilege to move that we should 
postpone consideration with a view that all the Members of this HOUHe 
might hp in a position to have before them the evidence that was being 
collecttld ~  ~l  Committf'e then at. work. The terms of  the amendmrnt 
to \vJlieh this House agreed on the 29th January, 1929, were as follows: 

•• That the conalderation of the .!:lill be postponed till the .Heport of the Age of 
(JolIBent Committee beeom(,-B available to the M.-embers of thil Houle." 

That, Sir, was the commitment to which we are now pledged. When 
the Homl:! accepted that humble amendment of mine, I believe. Sir, that 
they agreed "'ith my view that the evidence that was being  colleeted WIIB 
going to be valuable evidence, and the· Report was going to he. in some 
rE'spccts at least, a valuable Report. That, Sir, is the commitment at 
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present before ~  and. betng #0 committed,. ~ l  we cannot 
,now, without making ISure that' everyone ,of UIS hal> got the ll.eport, 
that twerj'ohc of us in this 'House has got . a copy of the: evi'dence thin thll 
Committee has been coUecting:"'-'arid 1 would like'· to know if my friend 
there has got it-hurriedly take the Bill into consideration. Until every" 
ohe of us is in possession of the ~  far more valuable than the 
Hepod will be the evidence upon which that Report. ilS based-for ~ to 
proceed to pass legislation of this kind, so serious in its character and so 
frauglJt with potentialities, if we do ihat, I believe, Sir; we shall not be 
acting consistently with oui' responsibilities. 1 would particularly remind 
the Honourable Home Member-I am. sorry he is not in his 8eat-l would 
remind his Government of the excellent canon pronounced by Sir James 
Crerat' on the 15th September, 1927, in this very House and ovell this very 
Bill. When the motion was to refer the Bill to a Select Committee, the 

ll() ~ l  Home Member WRS for circulating the Bill for opinion, and 
then he made this pronouncement with regard ·to the responsibilities of 
the Government of India : . 

•• Une or the reapODsibiJitiea, aud a very heavy one on the Government of india il 
to secure that, where measuros undoubtedly impinge very deeply upon the religioua 
ideas and the Bocial (!ulltoms of very conaiderable sections of the population, all 
!egitiJJlate 1nterests ,. 

-mark, Sir, all legitimate interests-
•  I aud all legitimate opinion should be carefully, fully and fairly ascertained." 

Well, Sir, the next important thing seems to be this. Legislatioll, 
howev(:r well-intentioned-and I am ready to agree that the proposed 
legishltion of my friend over t.here ill very, very well-intentioI;led-should 
be c6utious. We all know the old adage, Sir, that good intentions pave 
the way to a very uncomfortable place. Legislation, however well-inten-
tioned, if it is haHty, ill not likely in the end to promote the purpose for 
which it is intended ; and therefore my object, Sir, is not that there 
8holll£1 be no legislation of any Jdnd-though I am not enamoured of 
this It'gislation-but that the legislation should not be hasty, or ill-con. 
sidel'ed and "houid not he carried by the heated passions of the hour : it 
shonlcl be legil'lation of legislators acting with a due sense of the vel'y 
high lind ~  issueR before them. Two years, Sir, is nothing in the 
life of R 1l11tion; it. is a drop in the ocean of time. I am here, Sir, only 
to urge this that 80 far as I am concerned I am here to place my difficul-
tips ( l (~ thiH House. .. Two years have passed." If the matter were 
as seri(ltls nnd as important as my friend would have us believe, it was 
open to () (~  to bring the Bill before a special session. I am here 
only eoneerned, not with the period but with the manner in which we 
shonld go about this Bill ; and I personally agree with what Sir Jamlls 
Crerar then "aid. I may remind the Honourable Home Member of what 
he dt!clnred on n very similar occasion, when dealing with a very similar 
meaRure. He may now depl!rt from the canonR to which he then pledged 
Government on the floor of this HouRe ; yet I venture to remind him of 
the canonR which he himllelf enunciated. He said, Sir, in dealing with 
another pet of myoid friend, Sir Hari Singh Gour, who is not here now-
he Raid ill oonnection with the Indian Divorce Bill, on the 8th of Septem-
ber IMt y('ar, jllst a year ago, thiR: 
.•• Any kind of legislation which impingos upon social C ~  usages and statuI 

ought not to he undl'rtaken without tht' greatellt. caution and deliberation, and that ill 
l'art-ir.uJarly true ot the law relating to di\'orcl' ", 

LaV¥H(LA) P 
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thouglJ to-duy we are dealing with something even more important than 
divoree . 

•• Hetore the Houae eBll reallonabJy be aued to accept this mtWllure, I venture 
to /Illy that it ought to stipulate that thero should be a reallonable body of evidence to 
abow that the communities concerned ll ~ and demand an amendment of the 
Jaw.ll 

This is ",'hat the Home Member then said and truly. Therefore, 
if' isonr duty to Ratisfy ourselves beyond the leWlt· Shadow of a. 
dOl1lJtthat the communities concerned in this particular·· instancil . de-. 
sire find demAnd a change of the law, as is contemplated in the present 
legislation, 1 do urge . that the words which. the Honourable the Home 
l\Iemue.' used in 1927 and 1928 are asforceable and true to-day as they 
were then. The Honourable the Home Member was eloquently 8uppor1:t'd 
on that oce8t1ion by many other Honourable Members, and by ~ 'I 
should think more strongly than by my friend Mr .• T. C. Chatterjee, who, 
I nc,tjCt', iN Il bignatory to the H.eport to which I have been refehing. 
With I'cgllrd to the general principle which should guide us he used the 
foUowing words: 

•• '1'lIen again on religious grounds 1 feel 1 must absolutely OPPOII(, it, bCl'lluac to 
the majority Of ChriHtians ill this land, and elpecially to the .Koman Oatholic Ohurch, 
marriage is a sacrament. 1t is tberefore DOt right that we Hhould lit :LUY time support 
a .Hill that strikes at the very root of that idea, and that 1 believl' strikes lit the very 
root of society. Jt. may 1>1' that some people do desire certain cbanges in the law of 
divorce, but after all it il the thin edge of the wedge, and once thill proCetlS ia started, 
'We do Dot know where it will end, and to my mind the Honourable Mr. Rllnga lyer has 
put it rightly when he laid that it would m("an u revolution in lIol.'iety." 

'fhcse W('l'C the words of caution uttered on the floor of this House 
with regard to a measure exactly similar to the one under consideratiou, 
which WitS oispOHed of that very day and has now ceased to exist. But this 
mcmmre is still continuing, and more than one statement that waH mllde 
in connection with the Divorce Bill is applicable to the motion before us. 
What I am ~  is that we should be very careful that we do not, in this 
final stagH, hurriedly and without. having before us all the possible 
material .. which should guide us, take this last step either of passing this 
Bill Ot' rejecting' it. Whichever position we may take, whether in favour 
of or against th(! Bi1J, I most earnestly beg of t'very Member to realise thai; 
we must come to our decision only after a very careful consideration and a 
most Yigilan1. Hcrutiny of every available and rehwant material t.hat 
might he pi need before us. 

Now, Sir', my humble submission is this, I got this Report l~  

aM I wa:; lellving Madras I think I got it on the 24th August and on the 
morning of the 25th I left Madras for Simln. Of course, I tried my bf'st 
to read the ~  in my railway berth, though my friends would not 
allnw me to do it, as T would have wished to do, However, I tried my 
ber.t to· go t.hrnugh it. There are friend", of mine, like Mr. Rangaswami 
.Ayyangnr, who got the Report. only yeKte,rq.,y or the day before. Somt' of, 
my fr'it'n,ds were complain,ing that they l l~ yet. t.o receive the Report. In 
any ease, ~ Report waR. received with Ii; sJip pa"ted on it saying that it 
~  bl) made available only on the' 26tbof A l ~  <)n tll,c ~ .  A l l ~  

the bere Report; was supposcd to h.ave been pu'bhKhed, nut It T D'llstfllte. 
not, wc wanted riot only ·the Rep'o".-t but, ~  the ~  collected by 
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this COlllmittee, to which, at Hny rate, I, when I moved my amendment 
la8t yea?, atht<.'hed' the greatest importance. 'fhis is what I said then: 
., 'Whatever ~  value of ~ ~ iB .going to be in the eyes at individual 

Atembeu, the fact 111 there that an inquiry 18 goIng on and there is going to be u .Heport 
aDd in toat Heport we shaJJ have the benefit of varioUB .Idndl of evidence taken by the 
Uommittee whate'fer their conclusions may be." 

Therefore, I expected that I should have all the evidence made available 
to us, wbether it 'WIlR in favour of one side or the other. I now urge most 
humbly that we have every right to get a copy of the evidence. Of 
course. my Honourable friend, Mr. Harbilas Sarda, is not responsihle 
fo::-thp."llllhIication of this Report ~ late as the 26th of August, nor for 
the nOJ'l-}>ulJliClltion of the evidence Neither he nor I am responsible for 
thifol, but whoever may be responsible for it-I suppose it is the Govern-
IJlellt-.jf they were as serioul! as my friend Mr. Harbilas Sarda is "hont 
this measure-seeing that the Report was ready and signed on some 
day in June, they could have published this Report in .July, that is at 
least one month before the Assembly Session began. But nothing of the 
kind hilS bccu done. The Report was received by us just on the eve of 
our depurtUl'r from our homeR; and even now the evidence has not ~  

l>upplied. 1 do not know how a humble man like myself can possibly 
check every t-tatement made in t.his Report, or the inferences drawn UPl)ll 
the strength of the cvidence recorded by the Committee. My own humLle 
seli has been referred to in the Report : but I do not believe that my 
evidence haH at all been properly and fairly summed up. There may also 
be l~ with regard to many other witnesses. Therefore, my humble 
KubJdiaiMion iH that, before we take up the further consideration of thi'l 
Bill, I would like every Member to put this lIuestion to himself whether 
we have got all the p1aterial before us to-day which is relevant to the 
preselJt lllotiolJ, as we pledged ourselves to on the 29th of January. 
Nuw, Sir, the Report is a· very interesting one, and even without the 

evidence, it iH a fairly big book. It contains 853 pages. Even to me, 
who is lL bookworm and is accustomed to pour over books in volumes, to 
read the wh(jle of it at a stretch in half a dozen hours proved an impos-
sible tallk. I do not know whether even my friend, Mr. Jayakar, who is 
accustomed to go through huge volumes of law-for good consideration 
of course---would be able to wade through the ~  in two or three 
or eve1\ four days. to dissect every statement therein and weigh it. I 
wonder if he NlD scan, scrutinise, analyse, sum up and be prepared on the 
fifth day to say what value should be attached to the various recom-
mcndetions that are made by that Committee However. whatever the 
great gelliuses of' the House Jl!ay decide, tQ a l~ man ~  mrself it 
looks VCl'Y difficult t.o come to any reasonable conclwnon dUl'mg thlf1 short 
period of time. 

Then Sir there is a further difficulty. There are statement.s in the 
Report ~: l  are sometimes cont.radict.ory j lIud it iM very difficult for 
me to mnke 11p my mind one way or t.he ~. With some ~ I 
8l!'ree. ~ with ot.hers I ~ . Some of the things seem to be wise. 

~  seem 10 me to he utterly foolish. It is very difficult to ~  
the two. I will just refer ·to· one ill8tallce. They haye quoted a nllmher 
of statistics 10 strengthen the posit.ion they have t.aken up. I may say at 
once that the HtatisticA prove nothing of the kind. 
Mian Moha1lUllad 81aaIa; ...... (West Central Punjab,: Muham-

madan): Al'e you 'a bigoted· Btah'min'" 
MIU.PU(LA) »2 
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. 1Ir. ltI .. E. Ach&rya: I dare not call myself a Brahmin. .A Brahmin 
IS one who u! a ~  aud if there be one in this House who is 11 Uod-
seer I shall be qUIte ready to go down on my knees before him and do whut-
ever he commltf:ds me to do. 

1 alII not !>lIch a Brahmin; aud I dare not therefore assume to m\'Mclf 
an authority which I do not possess, To proceed howevel' very ofte';' the 

~  18. made ill this ~. (  ~  elsewhere that ~l  marriage is 
~ll  for a grellt  deal of lDfantile mortality and things of that kind. 

Here JS paragoraph 232 of the Age of Consent Committee'li Report. C4t 
page .102. I! ~  not seem l~  the authors of this book are authorities 
e\'e11 In the Eng-hsh language. and therefore bad grammar abounds in this 
book. In l·aragraph 232, ~  say: 

" It has been shaWl! in paragraphs 358 to 368... . . . .. " 

that iii 126 paragraphs later on I How I wish their logic were not as 
bad as their grammar; but I fear, it is no better. They say: ' 
" It has been shown in paragraphs 858 to 368 at our Report thnt early materllitv 

ill an eVil and an eVil of great magnitude ". • 

ThiH ill what they say (an inaudible interruption was made). Well, let me 
see. how these gentlemen who are interrupting me are going to l) ~  
"tbeu' cause without referring to these points and meeting them. 

The Bevd. J. O. Chatterjee (Nominated: Indian Christians): If the 
HOllouruble M(!wber had no time to study the Report, then how is it 
he iM able t(l rl'fer in minute detail even to the smallest paragraphs in 
the Report' How does he reconcile these two IItatements f 

Mr. M. E. Acharya : A schoolboy can answer this question. What I 
said was that I had no time to scrutiniRc the whole of  the Report from 
beginning t(l end. I was able to study only thOHe paragraphs in which I 
felt interested. I was interested to know whether eaTly marriage led up 
to infantile mortality. Therefor!" I looked up the table of contents of 
the Report, of which the Honourable Member is sneh a distinguished 
signatory"and I found out easily whRt I,vanted. I must. speak the tnltb, 
pleasant or unpleasRnt, but it is not my fault. Only eertain paragraphs 
in which I was intereHfed, I read. J am not a newspaper correspondent 
to By throllJ!'h 1he whole \'oluml" of a thousand pages in two houTR ant! to 
summarise it all in 11aI! a dozen paragraphs, almost always giving very 
qU(·stionablc summaries of the Heport. I am not accustomed t.o do thnt. 
Let me read this wonderful Rl"ntenee of theirs : 

" It haa been IIhown in paragrafh8 358. t,o 368 .of our Report that early maternity 
it an evil and an evil of great magmtude. It contributes very largely to materlUtl lind 
infantile mortality, in many cases wrecks the phy8ieal system of the girl and generally 
leads to degeneraey in the phYllique of the raec ". 

Well, Sir, if I said a.nything to t.he contrary, you will put me down all an 
old and good for nothing fellow. But what do the wonderful compilers 
of the Heport themselves admit at page 161>, in one of the very paragraphs 
referr('d to namely, in paragraph 362, that is in the midst of para-
graphs 358' to 368. In paragraph 362, under t.he heading is, " Relation 
between early marriage and maternal and infantile mortality". just the 
very kubj('ct. that we are intel'ested in,and they say : 
•• .l!'rom tho figures of 11121 eensus' quoted in Appendi('eli V 1·(') nnd, V!i·(,), in () ~ 

prOvinces of India it Rppear8 that, where more ~ under 15 are'ma.rried,'greatt'r 
jllfantlle mortality exists ....... . 
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-mark the wOl'dli, •• in some provinces," and then-
.. thougb not in the lame proportion all the number of girl8 murried ........ " 

-a very beautiful admission /--
•• in other provineell ", 

-a still ulOre beautiful admission 1-
•• in othe,r, proVinr.efl, thil lequenC8 of. caule and e1fect however does not holt 

goOd •.•••••. 

-that is, of early marriage and infantile mortality doeH not hold good' 
But to continue : 
.. WJUle in .Hurma ", 

-8 still more beautiful admission !-
•• where hardly 11 girl i8 married below 15, above :WO· infants die per 1,000 births • '. 

This ilS ill Burma where the girls are married hardly below 15 where. 
my HCJ1lourable friend'8 legislation is not wanted. ' 

Now, Sir, a humble ordinary reader like myself cannot reconcile thp. 
two shltements. thfl one in paragraph 232 and thc other in paragraph :~ 2.  

In on·> place they say it has been shown bl'yond the possibility of doubt 
(Hear. hear )--my friend ove:r there echoes it. Well, Sir, if any state. 
ml'nt, trLlt' 0]' fnlse, is just repeated a ~  times, many people come 
to beJievt:' it is true. In 18R4 during the days of Lord Ripon when the 
old controversy on t.he llbert Rill waR going on-I happened to look up 
t.hosf debates yesterday--even in those old days, one gentleman who 
occupied thc position of a Member of the Viceroy'S' Executive Council 
said: "ReJlt!at. anything a hundred times, it ('omes to be believed". This 
ilj our unfortunate psychology-that a man in the street who reads a state· 
m('nt often Roon succumbs to it. But our duty as sane, serious and respon-
ll ~ legislators is not to ;vield to the cries in the street.s of little girls 01' 
old maids, or of old mcn or young boys. We have to do our work, aecord-
ing tJ my humble interpretation· in a much more responsible mann(,l". 
This is by the way. To continue: this h'l an instance how J am a little 
non-plussed, how I am unable to understand whether this paragraph is 
right or tl1l1t paragraph is right. Of coursl' newspapers do not find any 
trouble. One morning a copy of the Hi."drtsfw" Times was placed in my 
hands containing attractive head lines. I really wondered what it was 
t.hat the lines conveyed. I read the startling head line, "Orthodoxy 
Completely AnRwered." And then something like "Shrinivasa Sastri's 
quOt.;ltjon at. the end of the book completely answers the orthodox posi. 
tion. " ~ l  the paper containing these statements was put into my 
hands, I looked up the Appendix to find out who were t.hose high aut,hl)' 
rities who ~ l l  answered the orthodox st.andpoint, for I mYRelf am 
an:x-ious to tmswer them. For instancE' when r went back to my constit:n· 
eney in October 1927, after supportinJr the first. or orillinaJ Rill of my 
friend. S\'vera] of my ('onstitu('nts ItRkl'd ml' how T hAd dared to snpport. 
the Bill Ao, T was ~  anxious myself to meet the. ()rthodox viewJloint, 
and so I looked up the quotation annolln(,pd in the neWRpaner. Nllw, 
what. did T find in thf' AppE'ndix t.o thf' Report T  T found a .. Quot.ation 
from ~ book. • The Marriage age of Dwi.ill; girls' in Sanskrit by Panclit 
T. V. Ahrinj"RI'l8. Sastry. Professor of Dharma ShaRtra, Mylapore Sanskrit 
Col1egp., Madras." When r read the extMl.l'ts, T found that there was V(>lOY 
litt]p diifercnlJ(, after all between what that. ~ l  has said and the 
orthodox "jew. T could not see how, as t.he Hindtutan Times declared, 
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in the quotation given in the Report, all orthodox sastraic objections 
had been answered away. For after all what does this gentJ"man say, 
whom the committee have quoted Y lie says that post-puberty marriages 
are permissiblt>. The question is not even -r8li!ied by him whether pre-
pubent-y DW:riage is anything pernicious. And then this book was writ-
ten ~  ten years ago; and the author has been dead these ten years. 
In the old days, my friend then Mr., now the Right Honourable Bhrini-
vasa Bastri, wanted to introduce into the Madras Legislative Council a 
Bill to "alidate post-puberty marriages. There was, of course, a great 
deal of controversy going on among the Pandits. Some held one view and 
others held another view. T.rus gentleman whose opinions are resurrected 
from the grave and made to form an Appendix to the Report, took up the 
position that post-puberty marriages were permissible and were allowed 
by the Shastras. No ancient authority is quoted. No Smritis are quoted; 
only the individual opinions of some deceased Pandit. He too has only 
laid this, that certain 'mantra.s indicated that girls were married in ancient 
times after attaining youth. He says" some of the old Smritis cor-
roborate thill interpretation, while some modern ones are against it"--
namely, against the post-puberty view. Does this anHwer away all orthodox 
objec·t.ion? 'j'he author admits that a girl Hhould be given away in mIll'· 
riage before puberty. If a father gives in marriage his daughter after 
puberty, .. it is of comparatively Jes" merit". 'fhe passage quoted doeN 
not refute, but inrleed supports t.he orthodox view that the best period 
of mnrriage iF; hefo!"£' pubprty, that is before 12 or 13 years of age. Ath'r 
that, it is not the best pl'riod to marry a girl. 

After that. comes the secondary period. That is the next ~P ~  

namely, t.hee years after puberty. This is what the quotation says. In 
spite of all this, you find glaring headlines in the newspapers, " Orthodox 
Opposition Answered Away". 'fhat is the way with neWsp8tper writers; 
but. 'We hll\"e t.o scrutinise these things. Therefore I submit that we have 
not got all the materials that we ~  for. I believe that over this 
COJdmittee a sum of nearly three lakhs has been spent,-the fIgUre i!:l ~ (  

somewherc.--Ilnd in return for t.hese three lakhs which have been taken 
from the ilocketl" of the poor tax-payer, we ha\"e a right to insist upon 
having all the materia]" that this Committee have collected, so that Wf' 
ma." Nee whether statements ill .Otle paragraph and in II lat.er paragl'uph 
may be reconciled better than these gentlemen have been able to recon· 
cile them T flBY the evidence has not been published yet. Am I respon-
sible fol' it? When I ask that of myoid fl"ielld there, he if! very angry 
with me. ~ gets an army,-a fair army of course, notfoul,-(T.Jaughter\ 
to parade and shout in the streets. And now, Sir. may I appeal to you, 
as. the clUstodittn of the rights of this House. Ilnd the honour of this 
C01tntry, t,f) St'C lJOw Ilraye this matter is? It .was most tragic, what I saw 
this morning ; ond tears dropped fJ'om my eyeH when I saw my daughters. 
my C'Jtildren, my sisters, dragged into the streets like so many performing" 
monkeys. <xhibited like toys in a shop, made to stand at the gate Rnu 
shout at every man that ·passed by, as if in a pastime. Is this the WilY 
we should do things in this land, the land of sages' Little' children, 
what do they )mow' May I appeal to my learned leader there, ·the leader 
of the orthodox party, and ask him, is thiH tbe dharma' Is this tbeWf4f 
how you are going to find out the truth , 



THE HINDU OHILD ¥A1lBIA91: BILL. 

The Vedic chant I cannot repeat in this plaice. The meaning is this: 
.. •• It <l.oubtl arile with regard to DhGrffl(J or KIJNrIO-who all be Brahll1&D&B awl 
leers there, <l.el0te4 to i'ruth and steadfast in DhGf'fnG--fl.s they in those matters of 
doubt act even 10 <1.0 thou also act.', 

This is the law, Sir; I do not dare to transgress it. If doubt.'! arise as to 
the interpretation of dharma who is to guide us t (Mr. Ghanash1lam D4I 
Birla-" Yourself".) No, Sir, not even you, my most rich and persuasin 
Mr. Birla·-l ask again, Sir, who is. to guide us when difficulties arise Y 

(Interruption by Colonel Gidney.) 

I wish thes!' gentlemen will hear me patiently and read what their 
own Shasfras say, if they have any. When I am told that water is made 
up of two things, oxygen and hydrogen, how am I to judge it' Not by 
the 'Cries of children in the streets, but by referring to those who are 
experts in chemistry and chemical analysis. It is just the same thing here. 
Go to them who do know, not to little children. Go to learned men like 
Mr. Juyakar, influential and gifted meli. liKe Mr. Birla, authorities like 
Pandit M:alaviya. I think every Hindu, or for the matter of that, every 
human heing, will accept the truth of this statement, that whenever doubts 
arise, we must go to those who are authorities on the subject; ask them, 
sit at their feet, and learn from them how to find a solution for our 
troubles. Not by listening to the shouts and cries of little girls will the 
truth be foulld. 

!l'he Revd. J. O. Ohatterjee : What about the cries of little girls who 
themselves suffer ? 

1Ir. President: Order, order. 
Mr. M. K . .A.charya: Now, Sir, this Report has been with us only 

for a ft'w days. What is the value of it? I am unable to judge on 
account of my limited' reading of it. I am appealing to my learned 
friends here so t.hat they may help me in coming to a better solution of 
the subject than I have been able to come to with my own unaided under-
st.anding. 

(Mr. Lalchand Navalrai made an interruption, but was called to 
order by Mr. President.) 
Sir, I am sorry that whcn I am appealing to calm, dispassionate 

judgment, my friends become so impassioned that they will not I!llow me 
to address them. Sir, the question I put, therefore, is, are we going to 
accept. tacitly the estimates or the newspapers over this Report, or the 
eloquent pleadings of anybody ('lse about this Report, or are we going to 
scrut.inise it carefully? Do my friends want me t.o scrutinise the Report, 
or do they want me to go .to a newspaper  adviser and take his opinion t 
I consider, Sir, that if I follow the latter course I shall be failing in my 
duty to my constituency, to my conscience, and to God above. 

My difficulty in accepting this Report as conclusive or convincing,-
either the recommendations or the general Report,-are the following, 
and I will state them in what I consider to be t.he logical order. I ~  
already quoted the Honourable the Home Member's canon that we must 
hive " the legitimate opinion " of, " all legitimate interests " ~ 
in the questions dealt  with in the B~l~ ;. and judged by that canon, . I am 
riot prepared to agree that the Committee which the HonoU;1'able Home 
Member appointed was a Committee which represents, or from which we 
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oan get, legitimate opinion from all legitimate interests. . In a word the 
Committee was not fully l'epresentative. Sir, every word that I say in 
this connection, I utter with a full sense of my own responsibility. If 
J am wrong, my friends will correct me, but let them not be angry with 
me if I speak out my mind frankly. I consider first, Sir, that this Com-
mittee was not fully representative. 

Secondly, the qu&1ifications of the members are not unquestionable. 
I put this very question before the House last year, and I asked the 
HODourllhle the Home Member whether the House could be taken into his 
confidence. 'rhi& was my question : 

II Will the (iovernme,t be pleased to state : 
(/I) the parpose for which the Age of C.JoDllent Committee hal been appointOd ; 
(b) the IpeeioJ quaWlcations, if any, of ita members ; . 
(c) whether any reprelentationll have been received from the Presidency of 

Madrall or eJeewhere, requellting the (ioverument to nominate 8S member 
a repreaentative of orthodox Hindu opinion on it ; 

(d) anll, if the answer to eiaule (c) be in the affirmative, why the Uovern-
ment have not MOllen to aCt'.ede to the request' " 

To that the Honourable Sir James Crerar was pleased to reply : 
. .. The Home Department .Kellolution No. 3H2127, dated the 25tll June, llrJ8, 1\ IIOpy 

of which has been placed in the Library, states the terms of reference to the Committee 
and al80 the qualifications of tbe members. (iovernment have received representations 
BIking for the nomination of representative orthodox Hindu opinion and havo Il('·c'ord-
il1gly apPOinted Rai Bahadur Pandit Kanhaiya Lal." 

'rhis was the reply given to me by the Home Member; and therefore 
I took care to go and find out what this Home Department Resolution 
was. I had a cOJ."y here from the Library this morning, but somehow it 
has disappeared-perhaps some fairy has taken it away ; . but, 1 have 
got the terJrul of reference and all the relevant mdtter in this book itself. 
The Resolution says that the Government of India, in pursuance of cer-
tain answers they gave to some questions, propose to appoint a committ.ee 
consisting of the following members: 

•• liir Moropant Villhwanath J 08bi, H.A., LL.H., Kt., K.U.1..I!l., late Home Membcr 
of the Executive Couneil of the Governor of the Cent.ral Province_Chairman. 

Ifai Hahll.dur l'andit Kanhaiya Lal, M.A., LL.H., late Juclge of the Allahabad High 
l:ourt-Vice-Uhainnlln. 

Mr. A . .Kamaswami Mudnliyar, !I.A., !I.L., lately a .Member of the M.adras Legilla-
Ure UOunciL 

Khan Hahadur Mabbub Mian Imam Hakllb Kadri, H.A., LL.H., O.B.E., Iatelv a 
District and Meuionl Judge in the Hombay Presidency, and now Chief Judicial Officer 
of the Juna(!,adh Htnte. 

Mn. M. U'Brien Hoodon, M.H., H.M. (London), L.I:I.A., I::luporlntendent, Vietoria 
C:fovernment Hospital, Madra8. 

Mrs. Hrij Lal Nehru." 

These were the six names given in that notification to which the Home 
Member referred my ignorant self for information. My queRtion was 
what special qualifications did any of these members possess' I tried 
to read every line and to spell every word to find out wherein, in that 
wonderful notification, were given the special qualifications of these mem-
bers, if any .. I could not find them. Probably more talented members 
will find in these bare names and let(ers attached to them, the qualifications 
of the members of the Committee, specially qualifying them for the 
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task entrusted to them. My poor humble self ~l  not find anything 
on the point; and therefore I wondered. whether it was a joke that the 
Home Member was practising upon himself or upon me when he showed 
me that particular sheet of l'aper as giving the particulars I wanted. I 
do not know what qualification the Chairman of the Committee had, ex--
cept that he was " the late Home Member of the Executive Couneil of 
the Central Provinces' '. There  may be many late and present Membera 
of thc Executive Council of many provinces: but what his or their 
special qualification be to inquire into and report upon the law of the age 
of consent, my poor brain could not understand. 

Then, No.2. is Mr. A. Ramaswan1i Mndaliar. J know him very well, 
~  he stood for election to the Madras Legislative Council from my 
own constituency, and I managed to get him defeated in 1926. He i. 
a B.A., B.L. and of course he is very well qualified for any job that he 
ever practised. Then it is said that he was lately a Member of the Madras 
Legislative Council. Yes, he was a Member during the first six years of 
that Council; he was not elected in 1926. In this book he is shown as 
the President of the Madras Corporation, but not in the 1928 June 
Notificat.ion, for the simple reason that he was not then such President: 
~ has been President only for the past fAW months ... 

Pa.ndit Thakurdas BhargaV& (Ambu]a Division: Non-Muham-
madan): What should have been the qualifications of these members 1 

Mr. II. It. Acharya. : If I were to answer that question, I would say 
this: if I had been the Government or the Home Member, T should cer-
tainly have taken care t.o state what the special qualifications of these 
members were qualifying them for the appointment to which I was ap-
pointing them. But so long as J was not the appointing person, what does 
it matter what qualifications they should have had in-my opinion' Sir, 
my question to Government was what the special qualifications were of 
these members; and a straightforward answer would have been-if the 
Government ever gave any straightforward reply to any question of thi. 
kind-that they appointed them all from recommendations received from 
certain favourite persons: at any rate that is how I know Mr. Ramaswami 
Mudaliar was appointed: that was his qualification. 

Now, Sir, my friend there pnt me the question as to what should 
be the qualifications in my estimation. The qualification of a doctor, of 
a research scholar, of one who has studied the latest books upon sociology, 
of ~ who has studied the latest literature on the feminist movement in 
America and in England--Home such qualificlltiollH I would rE'gard .~ en-
titJinll a mlln to beeome a mt>lIIber of thiR Committee. whm-e he would 
have to consider this problem of the relationllhip of the flexes. when the 
relationship should commence, when it should ceaRe and all that. A B.A .• 
B.L. might be a very good mnn; and all these gentlemen are, J dare 
say, very good men, all eminently good in thei; own way; but T say that 
they have no special qualification for laying down that this or that iH the 
manner in which a husband and wife should live togethf'r. Persons who 
have made a special study of the subject, investigators, men like Havelock 
Ellis or EJIAn Key or others, if any, in this land who have made a special 
study of this subject, would have heen the proper person!! for member-
ship· of this Committee. Not even ordinary doctors would be enough, 
because doctors ordinarily do not know anything beyond quinine for 
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fever and such simple remedies. I therefore wish to enter iny very 
emphatic protest against the way in which the Government have dealt 
with this very serious question. How can we have confidence in such 
a Committee, appointed by such a Government, although We are going to 
pay for it 1 'l'ht> Government sayB in reply to my question: "Find out 
th!! qualificationrs from that notification." (Interruptions.) There is noth-
ing in it. Sir M. V .• Joshi is the Chairman ....... . 
l'tIr. President: The Honourable Member is repeating himself. 
lIIr. II. It. Acharya: If I alU interrupted, what can I do , 
l'tIr. President: The Honourable Member has no right to repeat. 
l'tIr. lII. Jt. . .&charya: Will you Idndly protect me, ~ from being 

harassed in ~ fa!lhion Y The next Member is Rai Bahadur Pandit 
Kanhai;ya LaI, " M.A., LL.B., late Judge of the Allahabad High Court". 
He might have pronounced opinion ill several cases, civil and criminal, 
brought before him j but what special qualification he had to inquire into 
the Age of Consent Bill, as to what it should be, and all that, I do not 
know j probably, 8S a Judge, he might have had some cases involving the 
age of consent before him; but that is all. The reply given here iii that 
h£' was nominatt>d in response to representations made to Government 
'asking for the nomination of a representative of the orthodox Hindu 
opinion. I do not know how Government found him out; on whose 
nominatir.n-whether the Bharata Mahamandal suggested his namp, or 
the Rrahmana Mahasabha of Madras or the Brahmana MahaHabha of 
Bengal, or any other orthodox Hindu ASRociation. If there wa... really 
going to be a representative of the orthodox Hindu opinion, on whose 
recommendation and on whose certificate this gentleman was nominated, 
I do not see; becauRe, Sir, I may be pardoned if I say that T cannot take 
Sir James Crerar's certificate that the gentleman is representative of ex-
treme orthodox l~  as ~  satisfactory, since on that matter I believe 
the Home Member may he no wiser than myself. Therefore, it is difficult 
for me to understand from the official statement whether, and to what ex-
tent, Rai Bahadnr Kanhaiya Lal was an accredited representative of 
orthodox Hindu opinion, who could represent " the legitimate interests" 
of the orthodox section in the words' of the Honourable Member himself. 1 
know ~ about thc Rai Bahadur. He may be an excellent person; 
what I say is that. (~  ~ not 1\ representative qualified to express, on behalf 
of the orthodox Hindu community, any views in regard to this particull1r 
question. He might express his own views, orthodox or heterodox: ~

body thinb of COUl'RC tha,t his own views Rre orthodox and every (~  

views beteroi1ox. 
The third is a Muhammadan gentleman, Khan Bahadur Mahbub Mian 

Imam Baksh Kadri. ......... . 

Mr. President: The Honourable Member is taking a very long time 
over a comparatively unimI'Ortant p'oint. 

Mr. M. ]{ . .A.charya : J thank you, Sir, for reminding me of it. I am 
very anxiOUH t.o pass over this part of my argument. I will therefore ~ 

elude by saying that, so far ali I can see, this Committee is not representa-
tive. None of the Members of this Committee-except perhaps the lady 
doctor who presumably gave some of her medical experiences to, the Com-
xuittee-is an authority upon any of the questions which had to be decided 
by the Committee; none of them had any special qualifications for the 
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job, any more than any man in the street. None of them. had any 
special qualifications as research schobirs or scientific investigators OT as 
recognised authorities in science, law, philosophy or religion, in all of which 
the Committee have dabbled. 

My third criticism with regard to the personnel is that there was no 
I P. II. Member on the Committee who could properly be said 

to represent purely orthodox Hindu opinion. After the 
certificate given to one of the Members of that Committee by the Honotlrable 
the Home Member, r read a second time and it third time the minute 
written by Rai Bahadur Lala Kanhaiya Lall to see how far we orthodox 
people, at any rate my orthodox friends, could regard him as our re-
rresentative, and how far his views could be taken to ~  purely 
orthodox Hindu opinion. I tried to judge by his own note. When I 
read his minute, not once, but twice and thrice, because the Honourable 
the Home ~  has given him E.I certificate installing him in the 
gun/, pitha, or sacerdotal chair-when I tried to find out how far the Rai 
Bahadur represents the purely orthodox Hindu opinion, I must confess, 
Sir, I was very disappointed. I see that an attempt is made in the 
minute to give what seemingly is called the orthodox view of the questioll, 
but there is neit.her orthodoxy in it nor scholarship. And in order to 
corroborate what I say, I think I should read a few sentences from his 
minute. This gentleman says that in Vedic times post-puberty marriage 
WEtS tbe law of the land. Here I think I should dwell on this aspect of 
the matter for a minute. If it can be proved to the satisfaction of the 
orthodox community that, in Vedic times, post-puberty ~  was the 
law ann pr('-puberty marriage came into force later, as a kind of interloper, 
t1wn T think much of the objection will cease. Now, this gentleman 
admits thltt "Vedic texts lay down no specific age for marriagej" 
•• they however indicate that in early times a marriage was essentially a 
union of two rersons of full development". When a statement of that 
kind is made, when it iH admitted that there is no specific age mentioned 
in thc old texts, then we have merely to draw our own inferences, and 
then we get on to very delicate ground. However, I was patient enough 
to read and tInd out what were the authorities on which this gentleman 
rf'lied, and on going thraugh th08c very authorities I find that those 
authoriti£'s do not support the view of the member of the Committee at 
all. There arc prayers in the Vedic hymnH which say to the wife·" Happy 
and be prosperous with your children ", and so on. In another place, 
in Rig. Veda X.85, 41 and 42, it is said :-
., He ye not parted: dwell ye here; reach the full time of human lite, with 80D!! 

and grandsons, rejoicing in your own abode." 

Now the gentleman says that none of these hymns are applicable to the 
conditions of pre-puberty marriage sacrament. Sir, to every girl who 
comes before Itn elderly man in It DrlJhmin family, the Brahmins say 
even to-day : 

•• Dasallatl putran 04611£, pati'lll 6ka dasam kuru"-

Do thou bear ten 80n8 and treat thy hWlband as the eleventh. 
This is merely a blessing. In the light of all theRe authol-ities, therefore, 
I cannot understand how the Rai Bahadur can draw his pet inference; 
or how the Honourable the Home Member regards the Rai Bahadur a8 the 
most accredited representative of orthodox Hindu opinion. I, for one, 
really cannot aceept his statement. 
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Sir, the HOl1ollrtlhle the Horne Member had a different canon to 
apply when the Indian Christian Marriage Bill was under consideration. 
He quoted fh(' lIuthoJ'ity of the Hishop of Calcutta and other Bishops in 
eonsi£iering the question of Christian lIfarl'iage and Divorce; but when 
an important question 8ftectiIJ;! the entire Hindu community is under 
consideration, WhCll a qncstioll ~  tile marriage customs of the 
orthodox Hindu community is under consideration, it is not tl1(, autbority 
of any ~  which is cited; it is not the authority of any 
great Pandit that is quoted; it is not the authority of any Mahamaho-
padhyaya of Benares which is taken; it is not the authority of any great 
Pandit whom Ollr esteemed Leader could nominate from among the 
great l\1aha.J\U\hopadhYllyas of Benares that may be consulted, but it 
is the authority of somebody who, in the opinion of the Honourable the 
Home Member, reprr.sents the Hindu orthodox opinion. Now, Sir, I 
put it to the Ilonotn'able Ule llome Member in all humility, is this kind 
of Committee likely to t'atIsfy the deruands of the orthodox community 
who sent up representations a5king that orthodox Opillioll "lIouId be 
represented on the Committee? That is how I look upon the personnel 
of ~ Committee. 

~  whatever its representative character, coming to thE' lieport, 
based on and judging it on what my lawyer friends would call relevant 
eviden('e, what do I find f The Report is based on a wrong interpretation 
of tIl(' terms of reference. They were asked to inquire about the 8g'e of eoo-
>;ent. Xow, the terms of reference to this Committee do not directly in-
chIde the qnestion of prohibition or of pellalising of child marriages; but 
among nthel things the Committee say they had to consider how far the 
('xi!;tin;,! law with regard to the age of consent was effective, and whether 
any remedy could he suggested to make it more effective, such as penalising 
marl'iagC'1; before a certain age. 

They say: 

•• it was impOiBible to debAr the witnE-slles from 8uggesting the· latter 118 a better 
and more eft'eCltive remedy to chec.k the evil intended to be dealt with by the law of 
tbe Age of Vanlent, if they thought fit to do 10." 

They admit: 
.. When tbe law of the Age of (JonBent olone WIlB contemplated by itB promoter. 

aA a re;medy for protecting tender girls, it might pOlsibly have bMn out of l ~ to 
Cl ~  any other ~  ; at presE'nt, howl'ver, HiIIR suggesting both the remerlil's 
are befol'(' the Legislature;" 

J aflk my lawyer friend!l and tbt' Honourable the Home Member what 
is fhf' procedure to be followed when you have a Committee with rlefinite 
termR of reference , 

Thp Committee say : 
•• It 18 ~ l  to avoid the p.ollsit1erntion ot what might ho 100kt'<1 upon Ilfl a 

direet attol'k by wa:v of fixing II minimum age of Mllrriflge rather. than 1\ m(>re flAnk 
attat'k by rai1!ing the age of Consent." 

Thf'Y say further : 
•• The LegiRlativl' A B( l~  hlll PORtpoDed the eonslderation of Ral 8ahib ~B 

Harda'8 Hill pending the &-I'ort of this Vommlttec." 
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Hut thiN pONtponement by the Assembly was fully six months after 
the Committee began their work. My contention is that this is a ,vrong 
iJ;l.terpretation of the terJIUl of reierenee, and I am YUPPOJ'ted in this con-
tentioll by what another Committee appointed by the Government in a 
\'('ry siruiJnr predicament did. I,Jet me refer to just one or two sentences 
in the Report of tIle India.ll-Taxation Committee. They were asked to 
illlluire into the Indian taxation. The terms of reference to tlJcm were 
the.ge: 
•• 'l'o examine tbe manner in wmch the burden of taxation is distributed. at present 

betWetl.U tbe di1ferent clalles of the population. • 
'1'0 consider whether the whole Behems of taxation-Central, Provinl'iul and Local-

is equitable and in accordance with economie principles, and, if not, in what respects 
it il!l defective. 

'1'0 roport on the Buitability of alternative sources of taxation' '. 

l~ of the great sources of taxation being land revenue, the question most 
naturally came up before them of land assessments, and settlements, and 
thel'efore they say in a paragraph which runs as follows : 
. •• One item of revenue which haa excited mOrl' interest and criticism than all the 
(Ithors put together is that derived from the land. In respeet of this matter, t.he Oom· 
Dlittee's inBtQ1ctiODl!l differ in some respects from thOllll relating to other parts of the 
system. 'l'hey are to include in the inquiry consideratioll of the land revenue ollly 
so far all it is "ecellsary for a coml17'eh6M't'c 8urvey of exiBtin.g COIh'lition.8. The,lI at'e 
tlot l'cquirccl to make IJ1IggeBti.ofUI regarding sYBtems of Be/aliment' '. 

Thm;, Sir, when kindred questions turn up, the terms of reference are 
interpreted as strictly as possible, This is a parallel precedent. When 
making an inquiry into the age of consent, incidental questions relating 
to systems of marriage come up to the extent to which marriage systcms 
bt'llr directly on the age of consent-to that extent and to no more and 
no further. Yet, this Committee go on dabbling in marriage questions 
and a greater portion of the Report deals with the law of marriage, I 
therefore contend that it was a wrong interpretation of the terms of 
reference and the only inference to be drllwn is that the t.erms of l'eference 
wl're exceeded. 

Then, Sir, the Report is based on a disingenuous questionnaire, full 
I)f leading ~ . I cannot understand how a question like this can be 
!'let Oul as a straightforward, plain question for eliciting opinion. 
,. Vo you consider that penal legislation fixing a higher age of eonsl'nt for marital 

Cll8eH ia likely to be more eti'ee·tive than h.>gialation fixing the minimum age of mal'. 
ria.ge ,  " 

In other words, my contention is that, before this Committee started its 
inquiry, they had made up their minds for fixing the minimum age of 
marriage, and they put this leading question. The natural answer will 
be the fixing of the minimum age of marriage. The questionnaire is 
not meant to Heek honest opinions of people to whom it is sent. My lawyer 
friends will call a question like this 8 leading question, one put in order 
to get the answer best suited to them. This question is therefore very 
disingenuous in this way. If I say that the fixing ot the minimuDl age 
of ma!riage ~ ~  I am bound to vote for: 14, ~  the law already 
()~ ~ m&rltal,mtercourse ~l ~ 13. ~  thIS the kind ?f question which 
II Comnuttee unblassed, unpreJudIced, W1thout any defiDlte views in their 
minds. and 8.nxious only to find out what is best, anxious only to find ont 
wllllt. l1011I'St opinions are held in the country-is this the kind of que". 
tiOllllllil'e \\:hich such II Committee will frame? They had madf' up their 
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minds, 1 say, that marriage legislation is a better remedy ; and they went 
on elaborating it ; and myconteDtioD now is whether. this, ean.\be .~  
~  a proper questionnaire upon which the opinions expressed a&n be COil,.. 
ludered to be· relevant, •• legitimate OpiniOD" from people who have 
" l ~  intereats " ~  no more. 

Sir, lastly aDd the most serious of all, is this, that the Report is 
hased on admittedly inadequate evidence,-quite inadequate as admitted 
by the Committee itself. ID this Report they say : 

•• 'l'he questionnaire «Ill Bent out directly to about 6,000 persoDB and to I,YSO 
moro through the various .Loeal Hovel1UlLe.nts, of whom about 1,200 responded." 

--which is less than 15 pt'r cent. I almost wonder whether thel'chad not 
betan a greater response to the Simon CommissioD from those who were 
intert'sted in the constitutional questionH raised by that CommiStiion. Yet 
these gentlemen conclude : 

•• 'J.'he reapeue te the ~  was wide and ~ l.  

III the first sentence they say that the questionnaire was sent to 7,980 
people, out of whom only 1,200 respoDded. And in the very next 
sentence they say that the response ., was wide and general"! Sir, I 
cannot comprehend this sentence. If I invite 100 people md only 15 
tunl up, I must consider that the majority did Dot respond. 

Mr. 1[. Ahmed (Rajshahi Division: Muhammadan Rural) : 85 per 
cent. belong to your school. 

Mr. 11. K. Acharya : Sir, I have no school. All schools I leave to 
my Honourable friend over there. 

As regards orthodox ladies' opinions, we have a very valuable ad-
. nlission at page 6 of the Report: 

•• 'l'be Committee has taken eare to hal'e the views of this latter clasl on record ;  • 
•. . . . . . .• The Committee, however, notcs t.hat, although efforts to get t.he opinions of 

~ ladies by direct evidence were made, they werc not. very succesllful." 

Any they give the reason as to wby it was not IlUccessflll on anothcr 
page, that: 

• ~ 'l'he more conservative ladies R1"C deterred by environm('!nts from an expression 
of opmloD " (page 1711). 

I am yet to know that in Southern India-I do not know ahout 
N(lrthern India-J am yet to know that any lndit>s are deterred by th(!ir 
ell\'ironrnpnt from ~ ~ thf'ir opinions npon any important subjt>ct in 
'.vbich they are vitally interested ; because in l\hdraR onr ladies go about 
quite freely, whenever necessary. The pernicious purdah system or the 
VP.l·y good purdah system, whatever it is, does not prevail there. I may, 
for instance, inform the llol1llle that two very respectable orthodox Jadil's 
('arne on the deput.ation to His Excellency the Viceroy only the other day. 
Although they art' 8(lcustomed to IiVf' and rnle in thf'ir own homes, ~ 

came all the way t.o Simla, because they were greatly stirred by the matter 
which WAS befort' t.he Legislath'e Assembly. They appeared before His 
BxceHency the other day as mf'mbers of the deputation· ; and one of them 
was· un eloqut"ntIady, as.cloquentas my Honourable friend; Mr .• Tayakar, 
or any ot.h('r Honourable Member. 

She spoke, I am told, in a manner 80 simple, so free and so touehing, 
that any member ~  very well em.ulate her. Here again there 
is evidence ...•. 
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Mr. ~ . : Will the Honourable Member say how long be is 
going to take f 

Mr .•. K. Acharya :  I have got so many more points to deal with 
• that 1 ~~ :  may take an hour more. . 

Mr. President: Does the Honourable Member realis.e that there i, 41 
large numher of Honourable Members who desire to take part in this 
dehate' If the Honourable Member iF! under the impression that no 
closure will be acceptecl' he is very much mistaken. He will merely 
deprive other Honourable Members from taking part in this debate. 

l'tfr ••. ~. Acharya : If I am deba·rred under the rules ..... 

BIr. Prelident : I do not Ray HO. I have merely asked him to bear 
in mind the fact that there is a large number of his colleagues who 
desire to take part in this debate. If he takes a very long time, it meanl1 
that he will deprive other Honourable Members of an opportunity of 
tnking part in this debate. 

Mr .•. K. Acharya :  I am bound to place the whole of .my humble 
submisllion, Sir. 

Mr. Preaident: Tben it iR your pleaRure ! 

Mr. R. S. Sarma (Bcngal : Nominated Non-Official) : On a point of 
order, Sir. Is the Honourable Member entitled to embark npon a det.ailed 
criticism of the recommendations of this Committee' He himself has 
admitted t.hat he haH not had time to study it and his amendment itself 
is based upon the plea that more tilDe IIhould be given to the Members 
of this House and the public to get themselve8 aequainted with the recom-
m(mdations of the Committee. 

Mr. President: :r.{r. Acharya. 
Mr.'·JII. 1[. Acha.rya : Yes, I want more time. Let my colleagues 

stucly the Report, come ba.ck and enlighten me, so that I may be con-
vprt.ed to their view, because I am open to conviction. The Committ.l:ll' 
naH not inspired confidence in the minds of the ort.hodox section, and no 
orthodox ladies will go before them. But here is a telegram from a lady 
ill Kistna whieh readH : 
•• Un behalf of women Kiltna Child Marriage Conlent Age Raiaing Hills Mn· 

damned strongly interfering religion ". 

Here is another t.elegram from another lady from Kumbakonam, the 
home of orthodoxy : 
II Large lind intiuentiHI Brahmin ladies' 'public met'ting, KUlIlbukourun, held first 

~ :  uUlIp,r my pre8identllhip, unanimously proteats again8t ~  '8 .M.arriage HIU 
pending A88cmbly and Committee '8 Report. All Hindu mnrrialre is IIIlcramp,nt mixed 
legislatures incompetent PllSS socia! or religious ll'gislu.tion, still 1('88 penni legislation. 
!::!elect lJommittee members being aocial reformera unrepresentutlve of communities 
a.ff!'ete<\ and prays throwing out Hill or exemptjng Hrahmins. " 

The telegram is Nigncd by Valambalammal of Knmbalwnam. 
In the light of these telegrams, would auy of my colleagues be right 

in t.uking the obiter dictum of this Committee that the envirollment in 
S()uth India debs.rred orthodox ladies from expressing their opinions 7 

Mr. President: Order, order. The House stands adjourned WI half 
paRt two. 

The Assembly then aQjourned for Lunch tm Half Past Two of the 
Clock. 
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The .Assembly re-assembled after Lunch at Half Pot Tw4> ot the 
Clock, Mr. President in the Chair. 

----
Mr. M. K. Acharya: Sir, as I WaS saying just before we 

adjourned ..... 

Mr. Vidya Sagar Pandya (Madras: Indian Commerce) : May I drAw 
tIle attention of the Chair to the question whether we have got a quorum 
yet 7 
Mr. President : Yes, we have got a quorum. 

Mr. II. K. A.charya : Sir, I was saying that the cvidenee, even ac-
eording to the admissions contained in the Report, was inadequate in two 
l'cflpects. There is no response from orthodox ladies.. Also it is admitted 
in the Report, on page 7, that the Moslem representation was very 
mea.gre. They say : 

•• It has been pointed out that very tew .Mua1im wltnell8e8 and theologian8 have 
al'peaJ'ed before the Uommittee. 'l'he questionnaire was sent to every .MUllim gentle· 
Dlan, whose name was 8uggested by any member of the Committee; and a epeeial 
request wu.s convoyed to some prominent Muslim theologians to give evidence before tho 
l)oDlmittee or to send thei], written statementll. At the end of till' tour the Committee 
re·llllllembled at Delhi; and n second opportunity Willi giV'e1l to the witneascswhose 
eVidenee, some of the members considered, it Willi highly desirable to obtain. Hut in 
8pite of thlS the rcsponse W88 meagre. This is regrettable; but though the opportunity 
to give evidence WIl8 not Inrgcly availed of by orthodox Muslims, we feel that 1111 that 
could be 8tated from the thl'ologicHI point of view hit" been stated by the witllelllllll 
of various 8('hool8 of thought who bave assi8ted us in ollr inquiry lind it is extrenlely 
doubtful if any fresh light call be thrown by thenl on t1le subjects under eonsldern. 
flon. " 

'l'hu.t is what the Committee in general say. But our esteemed friend, 
1\Iaulvi Muhammad Yakub, who was on the Committee, expreHlles a 
different view and he says in his minute : 

•• My first recommendation is that .additional .Moslem evidence abould be brougbt 
on the record before the Marriage Hill comel up before the House tor tinal disposal." 

Thus this Report is bRHl"d on inadequate evidence and a distorted 
questionnaire. W l' have got this admission from the Committee itself. 
They nevertheless come to the conclusion that a case for legislation has 
been made out. The;\' have done this, so far as J am able to sce at 
prel'ent, by ~  of ~ ~ the demand for, and by minimising the 
ohjl"ction to. the Bill in question. Thus, Sir, last ye.ar, in reply to a 
question of mine, the GoYcrnml'nt ga"e the statistics. On the ~  of 
September, 1928, this was the answer given. I am sorry I have mislaid 
the papers. They gave the opinio}Js for and against that were received. 
Mr. President: The Honourable Member might take up some other 

point. 
Mr. M. K. A.charya : The statistics given by the Government were 80 

thoroughly convincing, t.henumber of opinions received for the Bill were 
flO few, and the number of opinions received against were so many, that 
the signatoricFI against were by tenFl of thousands and the signatories for 
were only by hundreds, and yct the Committee come to the conclusion 
that thc oppollition to the legislation is very negligible. 
Pandit Thakur Du Bhargava : These petitions were DOt before the 

Committee. 
Rai Sahib Barbilaa Barda (Ajml'r·Merwflra : General) : r myself 

preF;ented a peHtioll signed by several thousands of opinions in favour of 
t.lw Bill. 



lIIr .•. X. Aoharya : The Committee were expected to mew all the 
materials that were supplied by the public as they are public property, 
as also all the information that hilS been given by the Government on. 
the fiooro! this House in September last. When the Committee were 
doing its work, not knowing how many opinions were l'eeeived by Govern-
ment, not knowing what answers were given by Government or obtained 
by Government, they were to blame in the first instance. That is exactly 
my complaint, that they have ignored everything that was unfavourable 
and minimised the opposition and magnified the points in favour. They 

•• There is no doubt that a certain aniOunt-of diBButisfaction will be caused among 
the orthodox Hindu Ilnd Muslim classes." 

Tllis can only be taken for granted as an expression of opidion, not 
bascd on facts. The new legislation, they admit, would affect these 
classes 8.S they were never affected before. On the other hand, if the 
legislation is not passed, the dissatisfaction will be equally great, if not 
greater, among the reformers. Therefore, Sir, it shows that, in order 
to avoid diHsatisfaction among the reformers, this Committee recommend 
that the Government may defy the dissatisfaction of the orthodox people, 
although the bulk of the people are orthodox in t.his country, as per-
haps in any other country ; the number of people who stick to the old 
order of things, is always larger. But this Committee says, that it 
<loes not matter. If the Committee had paused to consider what happen-
ed when steps were being taken by the late Amir of Afghanistan to 
reform the social order and customs in his country, to force reforms on 
an unwilling people which they did not like, however sound and ration1l1 
they might be in his opinion, they would not have made this recom-
mendation. I wish the.JJommittee had given saner advice to Government. 
Sir, the Home Member waH right in saying that Government should care-
fully consider as to how far legislation, however 'vell-meant, if intro. 
duced against the wishes' of the people, might create more harm than 
the harm intended to be rectified. Luckily the lady member of the 
Committ.ee, almost inHtinctively-because ladies are always more shrewd 
than men-feels that mere legislation will never succeed, and she writes 
:something like the following that : After all, we must depend upon pro-
paganda, upon the spread of ideas, upon the natural development of the 
·order of things. 

And yet, by a majority, the Committee disregard the opinions o.f 
those who oppose it, and they distort the evidence, limited as it was, and 
quote only the opinionN which one favourable, and dismiss the opinions 
v.'hich are unfavourable. These are some of the defects that I noted, 
sn{l I want more learned speakers coming after me to help me, if possi. 
ble, in assessing the true value of the Report. My provisional conclu-
'sion,-and I say it with all deliberation subject to correction by others,-
iM that the Report of the Committee shows that they have failed to 
investigate all legitimate interests, that they did not possess special 
'qllalifications for the task entrusted to them, that the Report is based 
on a wrong interpretation of the tenns of reference, on a faulty question-
naire, and on admittedly inadequate evidence, ; that it has been prompted 
by a desire, however well-meant yet indiscreet, prompted in the main 
by a regrettable zeal to manufacture somehow a case for legislation. 

'rhat, Sir, is the provisional conclw;ion to which I ~  come, and I 
·submit it to you, Sir, that I am open to correction. Ifiny leamed frienciJ 

~ ~~(LA) • 
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~ l ~  the trouble to convinee me thtlt I am '\vrimg, I aUl still open to 
correctJ?ll. U  I am convinced of the contrary view, I ;will give. up the 
''elY pomts that (lresodear to me, so far lit leabt as 1 8lIJ pel'fiOnally (lon· 
eerned, . although I CWlDot bind the constituents whom I rcpres('nt in tbiIJ 
House. l ~  I beg of you, Sir, nnd through you 1 beg of tIle Ilollse, 
to give their most serious consideration to the \'Elrious issues inyohed in 
the Jegislation before we undertake it hastily, in response to the vocal few ; 
because it is only these l'oeal few on either side who have expressed their 
views and opinions in newspapers. The bulk of my countrymen and country-. 
women do not come under the class of the vocal few. They do not know 
ho'\'\" 'to l\S'itate ou European linE's. They do not knoW' how to bring their 
girls ana make them stand in the street and create public opinion. Tllp.se 
thing'S are foreign to our genius. They have been utterly foreign to the 
genius of the legislators and seers of ancient India. In a word, J appeal 
that in this responsible task we must not be hasty, and we must llot he 
guided hy newspaper reports, and things of that kind. 

Lastly, Sir, I appeal to you and through you to the Members of the 
Roustl f6r a moment to pause and consider what will be the situation 
~ ll  il!-the country ; and ~  . ~  as I hl!-ve alreaqy said, it will be con-
sIstent WIth our own responsIbIhtIes as legullators to ask Government to 
thl'Ust this  penal legislation 'down the throats of .people that arc not pre-
pared for it. Let there be reform by all means ; let there be propaganda 
by all means ; let the reformers go about canvassing more and more mem-
bers to their IJeague. But 'We should not be hasty in passing l.l ~ legis-
lation. However much we may be assailed by the currents of the ocean, 
we must take care to see that they do not undermine the foundations npon 
which the ancient society of India has been established. I beg of you 
therefore, Sir, that, in this matter, we must consider the pros and cons 
very carefully; we must have before us all the evidence which this COlD-

~  has collccted, because even at the time when they made their Report, 
the conclusions of the Committee were not at all supported by adequate 
evidencp,. There are a great many statements in this Report with regard 
to whicb, without the help of the evidence upon which they are basE'd! it is 
very difficult for a humble man like myself to come to any conclusion. It 
,,'as because of this that I moved this morning that. we should adjourn 
the considel'ation of this Bill, that we should calmly and dispassionately 
try to judge the issues. Some friends may wish to help my Honournbte 
friend over there ; yet, if in spite of their wishes to help him, they are 
com'inced that the legislation is not necessary, they should not force the 
le ... i':llution on UR. Sir, we are a heterodox body representing mllnydiversc 

~~  ; and I appeal to all my Honourable friendH not to press for this 
.~  at this F;t.age. Now, Sir, as I do not want to take more .time, 
t give up all the other pointR that I had noted ; and I hope that other frIends. 
'who will Rpeak after me will detail them and make the position much 
l~ l  thAn I have been able to make it. I hope Government will also 
beWAre of the fact that, after all, they are not the makers of India.'11 de!>1iny. 
India's dClItiny is in the hands of her own people. If the Government, 
OWillg' to pressure brought to bE'sr on them whether from home or clse-
'where, decide to thrust this legislation on us, a time will como when Rome 
grel.ter pressure will sweep this Government away. Let them, beware, 
therefore ; let them take a lesson from A~ . 
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Mr. Amar Nath Dutt (Burdwan Division !Non.Muhammlldan 
Rllral) : Sir, ~ think.l l~ be failing m my duty it·l did not.. again l'uise 
my humble. VOIce agwnst thIs proposed legislation. I $hall avoid inflicting 
Ii . lung ~  on the. unwilling ~  of my colleague.s, but I CI1WIot do 
wlthout makIng a pasSIng observation on the Report whIch we received only 
seven or eight days ago. It seems that some of the Members of thui House 
tlJiIlk tlJat that Report is worth serious consideration. But I regret to 
obsenc that that Report deserves to be thrown into the waste-paper basket 
if you closely examine it in the light of the cvidence recorded. 

Jfr Jam.nadalM. Mehta (Bombay City: Non-Muhammadan Urban): 
• Also the Report of the Select Committee on the Transfer of Property Bill ! 

Mr. Amar 5ath Dutt : I have no objection if. it is also thrown into 
thc wllste-paper basket.. 

If you take Ii cursory glance through some If the pages of ~ .Report 
you will find that. many things have been misreported and many untru: 
statements have been made about which there is no evidence. .My atten-
tion was drawn only an hour before to a certain observation made in that 
(~  by a certain member which is wholly false and not warranted by 
the ('vidence on record. Some members of the Committee have bused thcir 
observation on their own imagination in order to draw up an indictment 
against certain witneRses, I ther,efore say that such a report deseryes to be 
tbrown into  the waste-paper basket as it has not properly sifted and 
weighed the evidence on record, and probably did not attend to the state-
ments of witnesses when they deposed. . 

IJeaving aside any consideration of the Report of the Age of COllsent 
Committee, let us look into  the merits of the present Bill. Sir, having 
had "lufficient experience of this House and the metbods of so-ealled de-
Ino('racies within our ken, I am painfully aware of the futility of any 
attempt to alter opinions wbieh are resultants of various forces interuct,ing 
011 cach otber. Personal idiosyncracies, want of toleration of others' 
"jew,;, subtle influence of political power, and last but not least, the pl'eStlDt 
conBiet of ideas of the East and those of the West, have contributed not 
a little in shaping the bias, the sub-conseiotL.<; cerebrations and the pre-
judices and obsessions of t.his House. In these circumstances, . I have 
tbought fit to proceed on uncontrovertible grounds. Whatever may be 
our own views about the marriageable age of our boys and girls, we bave 
to keep in vicw the fundamental fact that no one has any right to thrust: 
his own views upon ot.hers'in domestic and social matters, far less any 
Legislature has a right to compel people to accept a rule of conduut which 
thc people consider as an unwarrantable interference with their religious c?n-
victions and beliefs as evidenced by the thousands of protests t.hat arc dally. 
pouring forth from 'various parts of the country. Their ~ is more loud in 
volume and insistence than that. of those who support the BIll, and they are 
sincere and uogent from their point of view, and as Ruch they are entitled to 
our l'C'r.lpcct and serions considcrat.ion. People from fn.r-off parts (If ~  
country have come up to Simla at a great personal saCl:fice to. plaee . ~ l  
vie\VJloint before us, and among them there are men of I11gh SOCIal pOFutlon, 
J!l'eat learning and piety, who command more confidence of the ~ of 
our countrymen than the so-called social reformers. 

J mUAt warn the Government not to be misled by the clamours of a 
handful of meh, ~ l  their int.ention is to create further dissension 
LHU.P.H(LA) Jet 
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8lO'Ilg the people, aa they have done by nursing the growth of communalism. 
Those who honestly believe that shastric injunctions would l1e intel'fered 
'with by this legislation should have as much liberty in their own spheres 
M tho!!le who want this legislation. If Bertrand Russel thinks of •• tyrannr 
of puhlic opinion" in England in clearly made out cases of moral turpl-
tudf', we may very weil characterise this attempt to fix the age of marriage 
by legislation, of diverse races and communit.ies as nothing but "tyranny 
01' subsidised opinion". 

In this connection I beg to quote a few observations of Dr. James 
H. Cousins : • 

•• it is necesaary to remember that it is the privilege ot a nation'. lite, that ('.an 
be made into cODlllloditieli for cultural cxehango, its roots and branc.hell remain tl:l:ed 
in its own Roil, they l'lUl rarely be slipped and ceded with BUcee,ss" they eannot be 
remo\'ed without disaster. Lite and torm hold fruitful ~. ll  within their own 
domain, but only life can ~ safely beyond the borders of nativity. }'orm adopted 
or imposed from without, ill certain of death, tor it hlul' rellouneed spiritual fe<"undity ". 

Legislative penalisation of Dlarriage age is a form imposed from out-
side. If there has arisen a real need for advance ill the marriage age, as 
in town life, it is evident, this coercive legislation will, I am a.fraid, retard 
the healthy progress of that advance, for every form  of outside compul-
siou provokes and nurtures a spirit of revolt. Moreover, I cannot tolerate 
the only IE"gitimate inference froDl penal legislatioll that the social refonn 
is Dot a spontalleous growth of a healthy life in society, but must be 
supplemented .by legislative stimulant injected into an unwilling tiystem. 
It ItIl'SDS moral defeat of the reformers. 

My next objectioll is based on the cry of the age, which is rampant 
aU oyer the world. Mr. C. E. 1\1. Joad is a well known free thinker in the 
Eng-lish literary world. He it is who has made familiar the worlls 
" herd ment.ality " and " herd morality". lIe describes it as followlj : 
•• '1'ake 1\ sbeep and 9talld it on its hind legs and its resemblance to a lluman bolnlJ 

11 MOareely noticeable; but ltand a flock of sheep on their hind legl!l and, 10 far as 
JIIIyehology and behaviour go, you bave a crowd of men. In other wordll, taken 
.. "erally, men may be individuals, taken together, thl'Y are n martl transmitting mtldium 
for berd emotion. '1'hcir individuaJ stupidities are addl'd toget.her, but their individual 
wi.dom eaneel out ". 

So, he thinks, 
•• ',l'he rigid enforcement ot uniformity i8 hostile not only to freedom of action 

but allo to iDdependen('c of thought' " 

and therefore in his opinion, 
•• morality, which i8 the nome wc give to Inw-abiding eondullt, il a device on the part 
of the rulers to en .. ure BubBt!rvience and contentment on the part of their lIubjeetl ' '. 

Need1eSli to add that the proposed law is' intellded to create a sort of 
mOJ'ality, by which the ruler, I mean both the Legislature and the Exeell-
th'e, will have got only the device, which is condemned by the writer. 
'fhe creation of " hard morality" benefits ollly the stronger and 1.,y far 
m(lre extensively and intensively the organised stronger, as agahlst the 
(tl$united and disorganised weaker. And in this 8ense, it is absolutely 
reactionary. I maintain that Government and parties and politicians are 
not alive to the highest thoughts that the greatest thinkers are promll1gat-
inrr for the further progress of humanity. Otherwise, this piece of legis. 
lation should have been nipped in the bud under section 67 (2) (b) of the 
Government of India Act.' The Governme!lt ·is trying to play .. the r&le of a 
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RnUl. Mohan Roy and a Hanade, to divert the attention of the TloHtically 
minded people from the life works of Surendranath Bannerjee Dada.hhai 
Nnol'oji and Bal' Gangadhar Tilak, which is the legitimate sph;re 'of thei; 
activity. True nationalists should beware of thi'iand should' not join 
in the chorus 'of siren songs, sung through one of their own organs, whe 
was in their service, and who still receives their pension. Are w.e to beHeve 
tht\t e Government which deports and imprisons men like, Tilak, Gandhi, 
Lala Lajpat Raj. Aurabindo Ghose and ot.hers and is at the present moment 
('8110us to the Huffering of the hunger-strikers at Lahore, has suddenly 
developed a great desire for the well-being of our community 7 01' is it 
to creote one more di!!lSension amongst the orthodox and the unorthodox , 
Certainly the Government is fully aware how vehemently the late Pandit 
Vidyasagar of widow remarriage fame, the late Sir 'Romesh Chandra Mitra, 
the first to hold the office of Chief Justice in British India, moved against 
the first Age of Consent Bill ; yet now, at the height of a movement of 
marrying girls at not less than 14 years of age, the late Keshub Chaunder 
Sen, married his own daughter just after 12,; how surreptitioumy the 
polygamy in Bengal fell into disuse, how surely the economic callses are 
raising the marriageable age of girls, and how modern conditioD3 are 
doing away with various social evils. If they had only, kept themselves 
a.brcast with the most up-to-date thought currents of IIOciology, then  they 
would not have raised this countrywide opposition to social reform itself. 

Mr. J. A. Hobson, one of the greatest social thinkers of modern times 
in his latest work on " Freethought in Social sciences ", concludes hi. 
book, nfter acknowledging the likelihood ~  a world catastrophe, with tbe 
following pregnant observations : 

•• If we Are right in holding that the most urgent businellll of our nge ilJ to devise 
betwr lawil of conduet in the l11"ts of human governments, within and beyond the limits 
ot nationality, 8uccess depends upon stimulating in as many spots as possible, the 
largest number and variety of Independent thinkers, constructing and maintaining 
.Mang them the best Mnditions of free intereourae and co-operation and finally eIlllhUng 
their creative thought to play freely in criticism and reform upon the existing modes 
of political and economic life." , 

India is the only spot where marriage law, being diversified in different 
Mmmllnities, should be maintained in their existing modes so that the 
crelltive thoughts of the youths of India may play freely in eriti('ism and 
reform. This is the sine qua non of progress. I know, I may be accused 
of generalisations. But there is some fundamental misconception whiflh 
I have tried to clear out. 

I pray to all real well-wishers of the country not to be miHlcd hy 
hypnotism of words, such as, " progress ", " advance ", " emancipation ", 
and" twentieth century". I have therefore to go into the whole question 
of race-idiosyncracies, and condition of free-thought and activity. 

The Honourable Members of this House have been deluged with pnmph-
lets, opinions, dicta, principles, statistics and old and new theories about 
sex. The members of the itinerary Committee  have enjoyed "the lure 
of the sex itself masquerading as ' scientific interest' "-1 menn " legisla-
tive interest". Can anyone say that he has viewed the question from the 
point of view of disinterested science, which alone can lead us to right 
contlusions' Nor is there any material before us for inquiry \nto the 
question' from the point of view of disinterested science. 

Therefore, in this l~  of bias, and interest and struggle for dODli-
naIlCC in the body politic of lJUUIJ, 1 tIlke up the only honourable attitude 
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~ l l  I cannot stigmatisethe youths of India as' Unwortliy of 
trust with a girl by passing this penal legislation. I move for freedom of 
thought and freedom of action of our youths and for the rejection of this 
Bill lock, stock and barrel. 

Mr .• ~ S. Sew Ayy&Dgar : Sir, this morning when I came into the 
8 P... Asaembly ~ l  I was. greeted with a big 

placard wIth these wordsm bold print, ., If you' 
oppose Sarda's Bill, the world will laugh at you ". I am glad, Sir that 
I shall have an opportunity of being laughed at by the world. I am equally 
glad that, in that position, I am in the company of very great men: I am 
in the company of the ancient Rishis of this country: I am in the eom-
pany of the great legislators of this ancient country ;  I am in the company 
of the modern  savants of the Continent ;  I am in the company of o;reat 
doctors, sociologists, medical experts andgynmcologists. If that is 80, 
I would certainly like to be laughed at by that section of  the world who 
would laugh at me if I oppose this Bill. I would in turn, after opposing 
this Bill, laugh at that section of the world which would laugh at me for 
havjng opposed this Bill. . 

Sir, I opposc this Bill with all the vehemence that I can command. 
The :aill, Sir, I feel, is not a social reform legislation, but a religious revolu-
tion, and not merely a revolution, but in the words of Mr. Justice Mackay 
of the Madras High Court., "  a seismic disturbance of age-long pra(ltice ". 
That, Sir, is the real character ~  this Bill. 

In opposing this Bill, Sir, let me consider the various arguments that 
,,-ere advanced by the Honourable Mover when he moved this motion last 
time. In the last Delhi Session he started observing that the ~ of the 
women of this country have to be considered, for it affects them more, 
and be' instanced three all India Ladies' Conferences supporting his poBi-
tiorl, and he tl}.rew out a challenge by asking, ., Do you find a ~ protest 

~  by the ladies of this country T" I dare say that he has by this 
time come to know that very many ladies' meetings and conferences have 
been held since then loudly protesting against his Bill, and not only against 
hiR Rill but also against the other Bill of Dr. Gour. And I may inform 
this House and the Honourable Mover that there have been at least half 
a dozen meetings,--decent. gatherings of which I am aware,-mer.tings held 
in Kumbakonam, of ladies, meetings held in Triplicane, Madra.Oi, meetings 
held in Benares, and last but not least., there Wlill a meeting held in Coennada 
just a week ago. Now, all these hulies' gatherings were very influential, 
werl.' well-attended and were thorougllly representat.h'e, and in everyone 
of these meetings loud and vehement. prot.ests were made again!;t this 
Bill. They called it a most pernicio118 Rill, and they protelltet1 against 
it. on the sole ground that it l~  the Hindu religion in this 
country, and 1hey also went to the length of tmying that. so far as their 
own experience WilS concerned, there WIlR absolutely not.hing to justify tho 
dcmllnd for a legislation like this. That., Sir, is the burden of the !:long in 
all these lad iE'S ' conferences, und I dnre say t.hat, by this time the Honour-
able Mover will have been satisfied at the proceedings of t.hese confilrences, 
that there really have been very many ladies' gatherings that have pro-
tested a'gainst this Bill ; and if there are not more ~  held, ~  
principal reason is this. This House knows that IndIan ~l 18 
principally itt-door ; and if here and ~ thete are a. few lDeetlngs ~
vened by interested social refoi'mers consIsting of ladles, these meetn'lgs 
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corunst, !n the words of an ~  lectu!er on Hindu religion and usage. 
'.' of ladies strayed out of the anCIent lndlanmanner bf feminine ideal and 
conduct and who thereiore are not free from' criticism by their mster 
folk ". That, Sir, is the situation, and in every one of tb:e8e1adies'gather. 
l11gs, giving Sllppor.t to this Bill, you will find that invariably one or two 
01' a handful of 8Oc1al reformers are also at work. That is significant. 

Then, Sir, the Honourable the Mover cited with approval the opinion 
of one Mrs. Gomati Amena! of Tinnevelly in my constituency. 'rhis lady, 
as the House will find' in page 56 of part III of the opinions collected, 
confesses that she really does not know what the Shaatras say in thiI 
Dlatter. The entire burden of our song is that this Bill is un-Shastrie and 
goes against the fundamental tenets of the Hindu religion. When a lady of 
that stamp proclaims that she does not know what the Shastras say and 
yet gives her support to this Bill, the HOUBe will really see what that 
approval comes to. 

Then, Sir, the Honourable the Mover cited with approval the opinion of 
olle Mrs. Bhagirathi Amenal of Madras. She openly avows that she is 
not concerned with the Shastras at all, she openly avows that shE'! is not 
concerned with the Ijlfe beyond death but only with the life here. "Save 
us from the situation that we are in " was the plaintive cry alleged to have 
been made by this lady to the Honourable the Mover. Here, again, is a case 
of directly fiouting the Shastric injunctions upon which we take our 
stand. That this lady should absolutely rejeet the Shastras and claim 
only the pleasures of life in this existing life when our ancient ideal looks 
also to the life beyond, that, clearly is a line of demarcation as to where 
you must colleet opinions, &.'1 to what opinions you must record and what 
not. In fact, Sir, the whole difference between these two view-points is 
this. They think lightly of the life beyond ; and our entire religion con-
cerns itself with the Shastras, which proclaim their faith in and which 
also inspire confidence in us as to the existence of a life beyond this j 
and if the whole Shastric injunctionfr relating to Ollr COU1'fle of conduct 
absolutely devolve upon that central idea of a past life and a future life, 
and if these are the basic  ideals upon which our courses of conduct have 
been enjoined by the Shastras, and if these are clearly lost sight of, I 
f1ubmit to the House that the opinions of these people who do not roalise 
these Shastrie  injunctions and the ideals lying underneath them, are not 
entitled to any weight, especially when. the orthodox section is crying 
itself hoarse that it entirely rests its opposition to this Bill upon the 
Shastras and upon the ancient texts of this land. 

Then, Sir, the Honourable the Mover was obliged to fall back upon a 
resolution passed by a meeting of ~  ladies of Kumbakonam, which is 
largely an orthodox centre. I submit that I know Kumbakonam myself. 
The deputation from Southern India, which waited upon His Excellency 
the other day contains gentlemen from Kumbakonaru. ·Dut what is t.hill 
ladies' meeting which the Honourable Member wanted to rely on f That, 
I ·gather, was a meeting which was attended by five ladies, or four and a 
half, as it was humorously called by one of the reporters. Only five ladies 
met on that occasion. All of them happened to be ~ whose 
belief in Shastra.s is well known. These five Theosophical ladies met in 
Kumbaltonam and sent out their voice by way of support to ~ ll  and 
, if the Honourable the ~  has to fall back upon. tbatkind of support in 
his favour, I simply. . ~  him for the support upollwhich he relies. 
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Then, Sir, he went on to say that, so far as the Madras Brahmins 'are-
concerned, they are hardly three per cent. of the population ill that 
:Presidency, anc;l that any amonnt of protest whi('.h may be ~ll  by the-
Brahmins of Southern India would not be of much avail. But he mUl'lt 
have, by this time, realised that, since then, al1 other Dwija commllniti(>s, 
i.e., Sourashtras, Komati Chettis, and Vaishyas, etc., who believe in a 
eeooild birth from the Upanayan Samslcara have held meetings of protest 
.against this Bill on the main ground that it fundamentally atfectR the-
iltru(lture of Hindu society and is diametrically opposed to the Hindu 
Shllstric injunctions. So that the opposition is not confined to the Brahmins 
of Madras alone, but extends to all the Dwija communities of the Province 
:of Madras. All the sections of the D'wijas, people who believe ill a second 
birth by the llpatnayana samsktJA'a, all these people, KshatriYIl>l, Vaisyas, 

~ Chettis, Sourashtra Brahmins, and other communities who helieve 
m the existence of a second birth, and who also themselves undergo the 
purification cercmony of upatlllyana for being spiritually re.born, oU these • 
people have clearly protested against this pernicious Bill. In the collec-
tion of opinions from the various districts of Madra..'l,-I am glad t.hat the 
Government of India have taken care to see that in Madras the Collector 
of almost every district was addressed and asked to collect opinions in 
each district-I find from those opinions--I will not weary the Honse by 
goiug into them in ~ l I\I1d reading extracts from every opinion-I shlill 
only mention collectively that the Collectors of Salem, Anantapnr, BellnTY, 
Krishna, Chittoor, Ramnad, Tiunevelly, West Godaveri, KUfnool, Colm-
blltore, Madras, Nellore, North Arcot, Cuddapah, Trichn,opoly, East 
Godaveri, Madura, South Arcot and Tanjore have all invariably given ex-
pression, in their opinions collected, to the fact that, within their dist.rict, 
tl,ere exist all the Dwija communitif'Ac; who have invariably raised their voice 
of protest against this Bill. Is there not enough for the Honourable 
Member to be convinced of the st.out opposition which this Dill has evol\ed 
in the Madras Province in almost every district that counts there? 
Sir, I am very much pained t.o see that the Honourable the Mover was 

rather cruel upon the High Court Judges of Madras. He flouted the-
-opinions of these eminent men on the simple ground that Madras is a 
province which has not solved the problem of untouchables to his sutis-
faction, and therefore the gentlemen who are appointed os Judges in t.hat 
backward province are not entitled to have their opinions cOllHidered by 
him. That was the line of reasoning taken by the Honourable the Mover. I 
lay that that does not disclose tha.t balance of mind ,vhich must characterise 
a legislator who has come forward with Ii Bill of this kind. I shall read 
a few extracts from the opinions of these eminent Judges of the ~ 

High Court. They are entitled to the greatest weight obviously for this 
reason: some of them happen to be Indian Judges and some of them 
Bl'nhmin Judges as well; most of them have had district expel'ienee as 
District Judges and as Sub-divisional Officers; they have risen from the 
lower ranks of the I.C.S., and they have got np to the High Court Deneh, 
after having served in various districts as executive officers and as district 
judges throughout the Presidency. Therefore their opinions are entitled 
to great weight, and some of them are European Judges. I Illnspeaking 
80 strongly and so vehemently for the obvious reason that Madras fee!. 
.... ery&trongly over this matter. It is Madras opinion tbat mu4lt eount' 
with yau,'for this·reason,that the opinion iD Madras is,veI'1 strcmg apinlt 



~ Bill, probably because it is the place where orthodoq still remains in 
its pristine simplicity and purity. That is why I submit to my Honourable 
colleagues in this House that Madra.s opinion is 80 strong. 

I shall invite the attention of the House to three or four extracts 
only from these opinions. Justice Ramesam is an ardent social reformer. 
himself ; but all the same he does not relish the idea of this pellal legisla-
tion on the lines suggested by the Select Committee. This is what he' 
says: 

•• InCidentally, one obaervation I wlIh to make, that the statement of Sir Ii. S. 
Gour mil de at ll.'ullt twice, i.c., once in his Statement of (~  and Reasolls to his 
.Hill, and once in the discussion in the Legislative Assembly, after the Report of th& 
tle.leet Committee on Mr. I:!arda. 'I .Hill, 1)f.r., that Hindu girlll do not attain maturity 
untiJ. tbe age of 14, though it may be correct as to .Northern ladla, il ablolute1y 
incorroct aa to i:louthern India.. It is a mattor of common knowledge that in t30uthem 
india H1ndu girla attain puberty generally, &8 an average, at tho age of 12 ....•••. 
1 am not going t.(). "'allte time by conllidering how far the belief il jUltifled, whether the-
lfllrithi on whicb it is based contains an interpolation, or whetber the primitive Hindu 
soeietiee impOited lueb an :iu.julLCltion. 'fhe fact is there, that luch a belief DOW exists· 
and .it i8 a religioUi beUef." 

He also says, " In my opinion the law ought to be more enabling and less. 
compelling". (An Honourable Member: " He is not opposed to this 
measure. ") He is opposed to it in the form which is now before the 
Bouse. 

tl ustice Mackay  says : 
•• 1 would only obllerve that, 10 far &8 South India is ~.  it is certain too 

provoke vehement opposition........ That would be not merely a re\'olution, but II: 
seillmie disturbance of age-long practice .....•.. ". 

JURtice Pakenham-Walsh says: 
II 1. agree with Justice Mackay that the Ad, if palllled, will create vehement 

opposition at leaBt in MOllth India. If there were Rny widespread feeling against 
the existence of child·widows it would sllfcly be reflected on a large and growing use 
of the widow .He·marriage A~ . That Art has always been and still remains a dead 
Jetter, the cases of re·marriage under it bt-lng infinitesimal. I would take the use of 
that Act as R barometer to gauge the real  degree of popular support behind the present 
A~. . When we find it extensively \18erl, we may eonelude that IJublie opinion hall really 
moved. 1 agree with Kei11y, Jackson and MaC!kay JJ. in tlieir C!ritH'.ism as regards 
pro('(\dure. ' , , 

N"ow. this is a very important observation because there are two aspects to· 
be considered in this connection. If the Widow Re-marriage Act has' 
been in existence on the Statute-book ~ nearly 75 years, and if it has 
reml.lined a dead letter, what does it mean 7 It means that congervativ6' 
opinion still holds good in the country. It. means that the refm'mer has 
not heen able to advance a bit during the last 75 years in the l l~  in 
which he wanted to. That Act was a permissive legislation ; and again, 
if after fifty years of social reform aetivities, these social reformp.N should 
corne to the TJegislature and ask that we should pass penal meSSUl'es to aid 
tht"nt in their work does it not betray failure on their part? If they ha,,"e 
worked for social refonn for the lasti fifty years and if they have not 
been able to do anything at all in that direction, but have to come here and 
ask for more powers, and penal powers in addition, to enforce their fashion-
able fads, as I would call them, what does it show' It shows all utter' 
confession of failure. 
r shall now read a few extracts from the opinion of Mr. JUiti.ce Tiru-

venkata Achariyar :  . 
•• 1 do not see how the ~  ran by legislation interfere to preveat or' 

pantle the marriage!! of gtrJa betw6en'l1 aad 14, wh'lieh iI the pertod wilea' 90 per 
.,.t.ot 'tile a:narriAgeaftatce plalle, wi'thnt· .Irioully ~  r.eliglouI, feeli&p 
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of ,tbe' orthCK1Ox aeetion of the commtnlity, who ltill wield mut!h intiuenlie over the rest 
(If the community, udat tile _me time cauatng among the ~  and mOlt 
blUuential lIection 01 the community, which prefers to prolr8ll •. in 1I0lnai matters on 
MUnd linel thoUgh &1ow, taking the ~  ~ a whole wIth tllem, ~  a few 
impatient tdealiat., who with more conceIt than madom, consider that. the ~ l and. 
'material .. lvation of the Hindu community ean be attained only by theIr beml forced. 
to eaat oft wholeeale their ale·lonl customs and adopt in ~  stead the (aeeordiDl 
to thele idealliitl) rational and benefieial cuatoDlll of modem .t:urope and America, 
ignorbll the fact that you cannot have a e,ODIDlon Itandard between cOWltriea wbleb 
.CUtrer from ea.eh other materiaUy in the condition. of life." 

He also .remarks : 
•• It should not be overlooked that the e,hoice of the bride or bTidegroom ill aubjeot. 

to '9Brioul reatriettoDl, legal BI well a8 locial, and that the parent. or tho.. who .tucl 
in loco PM6fttt. are the belt judges of what ill conducive to the welfare of their 
&li1dren, anilthat neither tho l:ltate nor the Legillature ean ulefully take over their 
l'elpoD.libilities on ita shoulders." 

In spite of this, what is aimed at by the Honourable the Mover now is to 
ask this Legislature to intervene, and the State to intervene, to put this 
Bill on the Statute-book. That is hardly a thing that, should be favoured 
by this Assembly. And further on he says: 
•• Coercive legislation like that proposed in the Bill will not only be of doubtful 

'Utility, but like quaCk remedies may produce evil eontlJequences, which we either do BOt 
at all or only dimly foresee at preaent ". . 

Then, Mr. Justice Venkatasubba Rao would agree with Pandit Madan 
Mohan Malaviya and fix the age at. eleven for girls. 

Then again Mr. Ju&1ice Devadoss, a Christian Judge, says this: 
•• 'l'he J:UJI attempt. at imposlible thing.. Who is to detemline what the alrO of 

tile ifirJ ia. Hirth" are not registered and horoseopea are notorioully unreliable' '. 

Mr .• Justice Odgers nyB that: 
• "l'he Hill III)IlJDI to' have Imall chance of passing into law". 

And lastly, Mr. Justice Kumaraswami Sastri says this: 
II 1 do not think thtH ill a ruatter on whicb the 1.egislrtture should interfere. It is 

rather for eduent('d puhlie opinion to assert itAelf and to take at<'ps b,· educating the 
malIC!; to put an end to this and other Booial evil. ". • 

I submit, Sir, that these are the considered opinions of the Judges 
~  the Madras High Court, and the Honourable the Mover was certainly 
not in the right when he brushed aside t.hese valuable opinions of the 
Madras High Court Judges by adopting the line of argument that he chose 
to e.dopt. . 

Then, Sir, lastly he said there is a cry that religion is in danger and 
tl18t it is a false cry. The Legislature ought not to be misled by this cry 
that religion is in danger because it is a false cry in his opinion. I submit, 
Sir, that is a prejudiced view. He betrayed prejudice by attributing 
prejudice to us, the orthodox community. My friend is entirely wrong 
in l1is view. TTnfortunately, the cry that religion is in dauger is very 
.real and sincere. If that were not real, Sir, how do you account for the 
fact that these dpputationilltll have travelled for thousands of l ~ and 
come up to Simla to place their case before the authorities here and before 
His Excellency the Viceroy. There are, aR the HOURe probably knows, two 
lady members in the deputation. How does the House account for the 
llolnetous p(ltitions and memorials from ~  paris of the countl'Y nnd 
lor the one thouu.nd and One ways of making known the represen,tations 
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to the powers that be, urging that this measure should not bepaased,' and 
that if the Legislature passes it, praying His Excellency the Viceroy to veto 
it at once if the feeling behind it is not genuine and strong' Why should 
all these things be done if ,the cry that religion is in danger is not iI 
true cry, a sincere and an honest cry' The House should ~ l  all 
tbe hardships to which the deputationists have voluntarily submitted them-
iielves to to come up to Simla in this cold'season to present tbeir case to 
the powers that be. I would go further and submit to the House that there 
is a good deal of truth and force in this sta.tement, because this Bill really 
jeopardise,s the religion of the Hindus in this country. 

Sir, it has been said over and over again that marriage with Hindus 
is a religious sacrament. I remember a learned lawyer Of great legal emi-
nence in this Assembly once put a questioIl, " What is a sacrament Y " 
Sir, I would satisfy the House by giving the definition of the word 
" II&crament ", as obtains in the Oxford Dictionary. Sacrament is a reli-
gious ceremony or act regarded as an outward sign of inward and 
spiritual grace. It cannot be improved at all. If that is so,' Sir, the 
definition placed authoritatively upon the word" sacrament ", that it is 
a p1lrification ceremony for spiritual re-birth, cannot be disputed for a 
moment, and if we Hindus believe that marriage is a sacrament, and if 
sacrament is a purification ceremony which is performed at the age of 
spiritual birth, then it becomes a religious performance, and it is directly 
a religious act fit to make a man or woman spiritual and l ~ through 
service and self-control. She is in material existence already, but in addi-
tion to hE'r material existence, she is re-born as a spiritual agent. So, for 
the creation of a spiritual existence to enable her to evolve out her own 
existence, this initiation ceremony of marriage is necessary for a girl. Now, 
if Upanayana is a sacrament enjoined upon every Brahmin boy at thp. age 
of 8, the only Samskara, or purification ceremony, the spiritual ceremony 
which is enjoined on a Hindu girl if! the sacrament of marriage. So that, 
if marriage is a sacrament which a Hindu girl is enjoined by Shastras 
to Imbmit to, does it not necessarily follow at once that marriage is It reli-
gious sacrament? And that is Il. ceremony which is enjoined by Shastras 
to wllich the girl must submit herself. It is also obligatory as a Sarnskam. 
Now, what is' Ii Samskara' It is a religious act, fit to make a mlln or 
woman spiritual and divine through service and self-control. If that is 
the definition of the word l:;amskara, and if marriage is a Samskal','l whi"b 
is (mjoined obligatorily on the Hindu girl, and if it is not, performed at 
the right time, then at once the religion lying underneath it is in danger. 
So that there is absolutely no ground to distrust the statement that religion 
is in danger if you introduce thifl pernicious measure, because the ~ 
mental idea of Hindu f!ociety i!l that marriage is an obligatory pUl'ificlttory 
ceremony; and the Hindu Shastras fix the age at which this .~  
ought to he performed for a girl, and if that age falls far short of that 
which is stated in the Rill, which is 14, then religion is really in danger, 
b(.'l!uw;e our Shastras l ~  down the age of 8 for the marriage of u IIindll 
girl. Eight. is the minimum age for a Hindu girl to he given ill marriage, 
l>ecCIlL<;e that. is the age fixpd fot: the boy for his Upanayana ~ ll . In 
fact, what. Upanayana, is for a boy at the age of 8, so marrIage IS for the 
girl. It is equally a Samskara, ; it is equally. a ~  so th!lt the 
minimwn ~  at which the girl can be given lD mamage, accol'dmg to 
ShuRtras, IS 8  ; but it can be prolonged. If circumstances would not eua.ble 
her to be given in marriage at the age of 8, it might be ~ (l to 11 or 
12.' No 'age is 'fur:ed, but it must be performed bl'foreshe l ~ puberty. 
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That is. the limit, beyond whioh the marriage cannot be postponed. To 
~  wIth, 8 is the minimum age laid down, but she can be given in mar· 

l l~ ~ at 8.I!Y age before she attains puberty. That is the limit, the range 
WIthin whIch the girl ought to be given in marriage according to Hindu 
Shastras, and the medical opinion, as this House knows, ne,·er puts the 
age of puberty in t.his country beyond 12. 87 per cent. of girls attain 
puberty, according to the best medical testimony, only at the age of II. 
So that, if 12 is the age generally when girls attain puberty in this counttoy, 
and if this Bill introduces the minimum age of 14 inatead of 12, does it 
not directly contravene the Shastric injunctions' That is a question 
which J want to pnt to every Member of this House U, the ~ 

that I have placed before the House is correct, if the Shastras do lay down 
the injunction that the girl ought to be married before puberty, and if 
t.hc medical opinion fixed the age of puberty generally in this country to, 
be 12, and if you try to fix the minimum age at 14 in spite of the medical 
opinion, then I submit you are acting directly in contravention of the 
Shastric injunctions. 

Sir, I have practically come to this conclusion. If the hypothesis. 
which I have enunciated is correct, then this Bill is certainly a fiagrant 
violation of the religions principle of marriage as recognised iIi the sacred. 
Dharmashastras. So the only question is, should this House be A. party to 
'Jommitting this flagrant violation' Sir, I am very much pained to see 
that my Honourable friend the Mover, the author of" Hindu Superiority", 
~ l  now give up his respect for the ancient ideals and plead for a Bill, 
a Bill which sets at nought the Shastras altogether, a Bill which setM at 
nought our ancient ideals of marriage altogether. With us, Sir, marriage-. 
is religion, and if the author of that famous book" Hindu Superiority ~ . 

condescends to persist in setting at nought all the religious injunctions 
and the Shastras, I must say that his fall has been very great. Sir, it 
pa)us me to think of his fall. As I have said, the Shastric injunctions' 
are clear ; pre-puberty marriage and early post-puberty consummation are 
ol'duined by the Shastras. In this connection I might also remind the 
House that ~ are certain texts from various Smrithi writers which 
are here and there relied upon by the Honourable Mover in suppor·t of the 
positioJl that he has taken. I admit that in the texts of the Sml'ithis we-
do find passages which, on the one hand invariably persist in maintain-
ing that marriage ought to be performed before the girl attains her age,. 
bu't in only one ",loka of Manu there is a passage that if t.he girl having-
attained the age has not been ~  in marriage in time by her parents or' 
guardian they can choose for her a husband within three years, Ilnd if 
even ~  her parents and guardians do not do it, she can' 
choose her own husband. There is no doubt of t.he existence 
of this text. Upon this text the interpretation is thfii, .. Look 
here. The Smrithi writers certainly accept the position that even post-
puberty marriages are allowed." Sir, the interpretation of statutes 
we know we lawyers are familiar with. If there is an ap'parent conflict, 
'fAd I appeal to my Honourable friend the Law Member, If there is a co.n., 
1lict of texts, the best thing is to reconcilc the texts, and not to empha8ll1e' 
tbe ~  ca.nnot be conllict. If all of them have the same end in 
\'ie1l', real oonftict there cannot be, ~ l  ~  be tl (lo.nflj<!t; ,If 
there iR a conflict, we must try to reooDClle them. Out Shastras InVarIably 



TBB KIJtl'DU OIIILD· .ARRUGB BILL. 269 

oOIlJOlD pre-puberty marriages as the ordinary rule. Now, there are two 
.aspects; there is the material aspect of marriage, sonship, inheritance, et.c., 
etc. ; there is the spiritual outlook also. If, in addition to the material 
advantage, you must also have the spiritual outlook in view, then marriages 
must be pre-puberty. That is the general rule. If the girl remain I'! un-
;married owing to caUBeS beyond the control ot the' girl, she c:onnnit!l no 
sin hy remaining a spinstE!r. She is entirely under the control and guidance 
of hel' guardians for the time being, and if for some mistake, ~  inadvert-
ence, or -owing to other causes, she could not be given in marriage earlier, 
$he can wait for three years .and then she can marry herself. Therehy her 
marriage is legalised for all material purposes-her sonship is recognised 
for the purpose of inheritance, etc.,  etc., but the !lpiritual adyantagc ~ 

gOlIC.· She has not committed any sin because other people are guilty 
of having omitted to give her in marriage in proper time. That is the 
OIl:Y way in which these two apparently conflicting texts can be l'ccollciled, 
and 1 submit to the House that these texts would not by themselves give 
ony handle or ground whatsoever to the Honourable Mover to persist in 
his interpretation of them by saying, " Look here, there is a text which 
apparently authorises marriage, which apparently sanctions ~  pOHt-
puberty." It does not sanetion the marriage for spiritual purpose be-
(lause for spiritual outlook Samskara is ordained, and the only wny to re-
concile these texts would be this and nothing else. If material ancI Fpiritual 
outlooks are necessary, pre-puberty mal'riage is ordained, but if, owing to 
inadvertence, etc., ~  marriage becomes impossible, then the 
marriage is recognised legally with reference to sonship, succession, in-
heritance, etc. The Smrithis are therefore clear. If the social reformers 
01' those who have lost faith in our Hindu Shastras do really believe that 
this state of things ought not to cOlltinue, they have no reason to wound 
the susceptibilities of their brethren in this country. Either they are in 
the majorit.y or they are in the minority. If they are in the majority, no 
statute is necessary. If they are in the minority, they cannot force their 
fashionable fads down the throats of unwilling men simply because they 
have lost all faith in the Shastras. It is no good, therefore, to foree certain 
texts out of the context and then try to misinterpret them to give a handle 
,or to give support for certain imaginary positions. 

The whole thing considered, I think there is no paraJlel ill the civilised 
world for ~  punishment on marriage which is valid in law, ordain-
ed by religion and sanctioned by immemorial usage. 

Weare also told in season and out of season, 
•• Look bere. Other eoulltriell iulve moved tar ahead. 'l'hey bave got l!Iinlihu 

marriage laws palled by their legislaturlls. Why lIot in India too 1 " 

Sir, our lives, our visions, our standards are entirely different. Is there any 
parallel anywhere in the civilised world which has got this outlook on mar· 
riage which we Indians have f If that is (he distinction between the ontlf)ok 
of other civilised countries and the outlook which we Indians are accustomed 
to from very far off times, that elearly is a ground why we shoulcl )lot 
apishly follow what is going on in the countries flf the West. If one 
instance can be given of similar conditions obtaining where legislation 
haa been attempted, then I can take that as a precedent, otherwise not. 
It is no good, therefore, advancing the argument that other countries are 
ll\ovingin this direction and why not we also . 

.. 'rb,e . question, then, fJlnt arises is w'ho are the best judges to remove 
thedc!ect& ..... 
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Mr .. PrtliideBt : Will the Honourable Member no.·. conclude .. his. 
observations , 

Mr .•. 8. 8eIhaAyy&IIpor: Very well, 'Sir. r am ·not g;bing to. 
~ L my arguments j in fact, r am not accustomed to repeat ~ l at all. 
I aSfiure you that I won't repeat one word or one argument that I hale 

~  The question will be, who are, the best judge!! to find o.ut what 
retilly pinches thIS country, what really IS nl'cessary, what remedIal mea-
BUres, if at all, are ~ . The bl'.st judges are not the laymen 'Who are 
at it, are not the Brahmo Samajists who are not Hindus according to 
ancient ideals, nor the Arya Samajists, nor the Theosophists, but the real 
judges who are competent to judge of the effect of this Jaw upon our elIstoms 
in this country would be our spiritual heads in the first place. 

Mr. Ama.r Hath Dutt: Sir James Crerar or Rai Sahib llarbilas 
Barda Y 

Mr. M. 8. Seaha Ayyanga.r : We Indians have got seyernl sects and 
each sect has got its own spiritual head. Today there are these sects or-
8F1sociations working, m'er which the Archbishop so to say presides. W·e 
have the Sankaracharya Mutt, we have the Dwaita Mutt and we have the-
Vish;hta Dwaita Mutt: ThE! Sankarcharya of ·the Adwaita Mutt hafl giVl'D 
his opinion in this matter, and that is recorded in one of the petitioI)::! sent 
to us. This is from Sri Sankaracharya Swamigal Mutt and dated the· 
15th l ~  1928. Their opinion is this : 
•• The proposed legislation is clearly ngninst the rl'ligiouB ten(!ts lind principles of 

HrabmiJ18, which t'¥ery orthodox Brahmin llrrilmtly hdic"I'es nnd follows. While even a 
permissive meallure of this kind is ealculnted to dillturb the rl'ligioull ancl 80cial amity 
of the eommunity, a penaJising legi81ation su('h I1S the ono now propolled i8, to say the-
least, mOllt unwarranted and unjust and ought not under any cir(,UUlIItancell be permitted 
to become law' '. 

Then it is stated that, 
•• '1'he Hill introduced by Harbilns t:lnrda is in direct opposition to the aacred' 

prillctplel of Hindu religion prnetil'l6d by the or.thodox Hl'Ilhlllin community from time-
immemorial without any interference tlJJ the present Dloment ". 

That, Sir, is the considered opinion of" the spiritual head of the Sri San-
karacharya Swamigal Mutt, which has got disciples all. over India and 
commandll immense influence among its followers. 

Then there is the Ahibilum Mutt. It has also got . disciples all over 
India. This iF! the mutt to which I have the proud privilege to belong and 
this "."utt hafol given this opinion : 

•• .1'4arnnge among Hindu8 i8 not a civil contract even when the parti". to the 
marriage p08ses8 fuU contrl1dual (,apn(·.ity, but Il religious snerament i in the I.'n8e of 
girlll it iR a samakarn enjoined by the Hltstras to be pcrformlld before the girls attain 
a certain age. 'l'be non-performance of the Bamskara. is a trall8grtl11Bi.oI1 andla ·belicved 
to be productIve of spiritual ruin. . . . . . . . . 'J.'he policy of the IIO-called locial reformel'lJ 
wbo pilot the Child .Marriage BiB is short-sighted lind cannot 1;hllrefore be accepted. 
by till' U:OVlmlment ItS R. wise eoursc' to follow. Tlw oIle Ilim of those reformers is 
material prosperity of the country •.. ,.... . They arc totally ignoTant of thc virtuea 
of the nics of eonduet laid down in the toIhnstrll8 and of the spiritunl effieaey which· 
our customs and practicl's 'poBlless, In the Hindu mind i8 implanted a firm and unshaken 
faith in thoso rules and e.ustoma, nnd no westClrni.ec1 snvant can eradi('ate it witbout 
injuring the society whi('h be wante to help." 

ThE':n, Sir, there is the TTclipi Mutt. The Swamiji of this Mutt actually 
preAided over the Varnasbrnma Dharma Conference held in March lut 
in Mudras and he helped the Conference with his guidance and advice 
and he also came to the conclt1sion that tho Bilr'j!l OPPOAClt to the Hindu 
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·8blUltras altogether. Then ~ is the Prathivadi Bhay .. llkar,·,Mutt of 
BODlhay, which has also a large following. 

:r-tr.Jauuaadaa II. Mehta: How many ll .~~  , 

Mr. M. ,I. hha Ayyanp1' : I am told not less than tw.o lnkhs of 
followers. 

Mr. J&mnadas M. Mehta : Ollt ~  two crores , 

Ittr .•• I. Beahe. Ayyau.gar : Anyway he has got two laklUl, of fol-
lowers, and commands a large following in Bombay, and if he is not able 
to command such a large .following as the other two mutts whose opinion .. 
I haw quoted, there is no reason why the opinion of this mutt tlhould Dot 
be entitled to weight. The head of thiR mutt also distinctly says that the 
Bill is opposed to the Hindu I3ha.<;tras. If the Bill is passed int.o law, it 
,,·m prove to be a calamity to the Hindu community and not a blessing. 
That is his opinion. Then again" According to Hindu Shastras a marriage 
csunot be dissolved". The mutt also questions the competence of this 
TJegislature to pass a law of this kind. I am only concerned here with 
the point that he also is of opinion that this Bill affect8 Hindu society, 
and that it is against the Hindu shastras. 

Mr. President :  I think the Honourable Member must now give a 
chan{'e to the next speaker. 

Mr. M. S. Seaha ~  : In addition to this, there are variou .. 
conferences in my part of the country and also throughout India-··jn 
Bcnares, Calcutta and other places. In the district!! of the Madras Province 
several conferences have been held and several memorials have been !'lent. 
I wouid instance principally the All-India Conference held at Bellsres. 
III fact, I think all the leading communities of this country havp. raised 
their voice of protest. I submit that the main objections to this Bin 
resolve themselves into 12 or 13. I would simply mention them categorically_ 
The Bill destroys the foundations of Hindu society because marriage is· 
religion. It creates 8. conBict between positive and religious law. It is 
against custom, long established and widely prevalent. Marriage is nut 
only permitted but enjoined. The orthodox far outnumber the heterodox 
reformers. There is no mandate or demand from the communities affected. 
The Bill will, inBict untold miseries upon millions of people all for a 
fashionable fad of social reformers. To say that the human species is 
unfit. for matrimony before 18 and 14 is a mere fad. It is not an estab-
lished fact and it is opposed to biological science. Medical experts ure 
agreed in thinking that it is difficult to fix the age and that it involves 
immodest examination and interrogation. Those most competent to speak 
arc arraigned as accused. Early marriage by itself is not an evil requir-
ing l~ l  interference and the " enlightened ~ l  " should n!,t 
force their views upon tIle umvilling many. Accordmg to Havclock EllIS, 
ma.rriage legislation is unnatural. Sir, I would not encroach upon .the 
time of other Members, hut I would confine myself to one or two medICal 
opiuions which have a bearing upon this matter. The usual grounds upon 
whic11 this Dill is mllu.c to rc:;t. are the fundamental grounds that ell.rly 
mllJ"riages .produce sickly children ,!ud cause infantile ~ l . J shl.l.ll 
produce the opinion of two experts. Dr. C. A. Beutley, l ~  of Public 
TIeal1.h, Bengal, attributed the abnormal death rate. a1l!-0ng ~ l  .• \lnder 
fifteen in BeugalchieBy to want of a. good and l l ~ dlet ami Colonel 
MacTaggart also mentions that the only. potent cause whIch really accounts 
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for this heavy mortality is the want of nourishing diet. In Europe, where 
it WIlS very high, although no child marriage existed, it was brought dl'wn 
by the amelioration of the economic and sanitary condition of thc people. 
Then in the Census Report of India for 1921, it is mentioned that in Burma, 
where there is no child marriage, the infantile death rate is greater than 
t.hnt of Bihar and Orissa, which is the most early married part of India. 
Tben, though Europeans have a general prejudice against child marriages, 
~  filld the following in page 303 of the Census Commissioner'lI rp.port : 
In "pitt' of the gl>llcrnl prC\'alCllee of eurly marriages, tile peTeentuge of femwlne 

.ortality to male mortality is MY in Hebar, 91.2 in Hangal as against 90.5, thll a.verage 
111 ... lurope. .Kehar ia the moat early married part of .India. ..•...•. The Hindu 
woman 's (~ l  of life are better than those (mjoYllu by the adherents of any other 
religion, malt' or female. ... . . . .. III poillt of longevity there ia little difference 
between Muhammadan and Hindu mllles. Hut Hindu women appcar'to live longer than 
1beir Muhaulmadan Bistere though the proportion of Muhammadan fomales marTie.l 
tMllow tho age of ten is hlllf and that between 10 aDd 15 i8 three·fourthl of that of the 
.tI.iDdua. ' , 

Sir, there is another point upon which this Bill is made to rest, and 
it is that there is not sufficient growth of physical development of t.he 
-cllildren, and that consummation during immaturity is improper. That 

~~  that there is a relatiollship between the growth of  the body and 
its healthy reproductive capacity. That is an assumption whi('h is in 
itself unwarranted. Dr. Weissman, the celebrated German biologist, 
found that the reproductive cells are independent of the somatic cells which 
build up the body. If the mother is weak and sickly, the growth of the 
germ cells is arrested, and this would be 80 whether the parents are young 
or old. In Nature we do not find reproduction commencing aft.er tIle 
cessat.ion of growth, for example, animals and plants. The capacity to bear 
children begins and ends with catamenia. Its commencement is Nature',! 
sign that the reproductive organs are now fit to perform their function. 
When sex attraction and craving commence, that is a natural indicntion 
that girls are now fit to be mothers. I lIubmit, Sir, under the eircum-
-tttlillCE-S, to intervene arbitrarily and fix an age arbitrarily would be Ilbao-
JuteJy unw8lT8ntable, regard being had to high medical opinion. LastJ,y, 
·Sir. it has been found that early pregnancy yields good result. One of 
the Jrreatest authorities on sexual matters, Havelock Ellis, ~  in " Studies 
ill ~ Psychology of Sex It, page 6  : 
•• Wide obaervntion supports the Hindu view that Kirls bocome fit to be motherll 

-Gn the first onset of menstruation." 

Ellen Key, a prominent leader of the feminine movement, advocating free 
love, free divorce and motherhood without marriage observes : 
•• tle:mal morality ia impossible without early maTTiallfl. Postponement leads to 

prostitution, spread of venereal di8esllea and the evil. of self-abuse and abatinence. In 
early m,rriage only, the higheat form of love ia po&aibie ". 

If t.hiH House will consider the verdict of the medical world, I ,,'ould aRk 
this House to pause before it gives its assent to the Bill. 

The Honourable Sir James Orera.r (Home Member) : Sir. though 
my original intention waR to dE-al somewhat more fully with the grave 
is!!ues whil'h are before thiR House, .in view more particularly of what 
fell from you, Sir, in regard to the cOllrse of the debate, I am reluctatJ.t 
to encroach unduly upon the opportunities which other Honourable 
gentlemen  may deRire to have to intervene in this important debate . 
and I Rhall therefore, in what I have to Bay, confine myself to the fewest 
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~  and t.he fewellt wordll POlilliIJlc, 1 delSire, Sir, in the firl$t instance, 
tu ~ l  what 1 have ~ll  on more thall one occasion affirmed in 
th is HOUI!I<!, that thiH DleaHUl'ehus thti most cordial HYlupathy'alid the 
IItrongCllt support of Government. (lJoud 8pplaustl,) 'rhc 'jHoiwurable 
Mover hIDl on a llre\'iotiN ll~ ll been good cllOUgh to acknowledge 
that Government and the OffiCC1'''' of G-overllUlent have given him material 
allHistance in the formulation and ill the promotion of his measure,. I 
thank him for the ackuowle<iglllent, but. that indeeu, Sir, il> no more than 
the truth; and I IShould lilee to add thil>, that if Rai Sahib llarbillJ8 
Sarda has the satisfaction of Hccing this measure placed upon the Statute-
book during the course of this Session, 1 hope to be one of the very first 
to congratulate him upon that happy consummation, I' understood the 
Honourable Member from Madras, Mr, Acharya, to do me the honour of 
quoting me in more than one passage in a sense which, if I have under-
stood him correctly, representcd me and the Government of India 88 ad-
vocates of the doctrine of leaving things as they are, of  the practice of 
being purblind to facts, and of being I!low to take or to 8.IlIJiIJt in any remedy 
that may be propolJed. On the other hand, the Honourable gentleman 
opposite, M.r, Amar Nath Dutt, chargcd me aud Government with a totally 
different offence, In respect of the attitude and conduct of Govern-
ment with regard to thiIJ Bill, he charged UIJ with the lJilliHter and Machia-
vellian ~  of iWltigating and inspiring thil! llleasure with the object of 
IH'omoting discord among different claslJes of Hiti ~  '/:I lSubjectlJ 
m India, May I remind the Honourable Member that on the D.rl>t ocaasion 
when thil! Hill was debated in this HOWIe, and on subsequent occ118ions, 
three of  the mOISt strenuous advoclltes of the measure were the Deputy 
Leader of  the Congress Party, the late Lala Lajpat Uai aud my HOllour-
able and learned frIend from Bombay, Mr. Jayakar, whom 1 am glad to 
see ill our midst to-day. Is the charge then, Sir, credible that Govern-
ment, with a design 1:10 sinister, lJucceeded ill having on their side 
champions so redoubtaUle Y 'fhc real truth, Sir, with regard to the 
attitude of Government in this matter, 61:1 in other matterl:l of social legis-
lation, is one which 1 think 1 may state ill a few words, It occupies, I 
frankly admit, a middle course. . I suggest, indeed I most ~ l  

contend, that in the extreme. of rash, hasty and intemperate legiIJlation and 
the opposite extreme of obscurantil:lm and purblind cOlllJo1'vatilSm the du-
ge1'll which lie are hardly distinguishable in their magnitude. What I have 
always contended for is that, if important projects of l:Iocial legislation 
are to be undertaken as they must be undertaken, it should .be after a 
careful and deliberate examination of the evils which you are endeavour-
ing to correct, and after the fullest ventilation and cOWiultation of publio 
opinion ; and that in matters of ~  kind we ~ l  make every 110lilliibltl 
tlndeavour to ensure that, behind such measurelS. as we undertake, we 
should have that degree of public support. \Vhich is in fact essential to the 
effective administration of any legislation in sueh. matter •• 

Now, Sir, when, in the last Session of this &!lembly, Government 
Bupported the motion for postponement of the. consideration of this Bill, 
we were exposed to a great deal (jf misrepresentation and blame. Atthe 
time .1 confetJtI 1 was very sensitive to that criticism,. Uut the reason 
wbich was then propouuded atl the reallon for postponement of, dWoUSliion 
was ~~  .:co.llUDittee of inquiry 'was then on foot,which would. probabl1: 
and It ne<:essary to consider, as an incidental "though a very important 

~(. l (LA) ,. 
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incidental inquiry, the subject.matter of this Dill. I hoped, Sir, that 
the inquiries of that ConlDlittce would have the effect of concentrating 
)ublic opinion upon this grave and important issue, that it would give 
the lCl~  opportunity for opinion of every grade of every complexiun 
to exprells itself, and that we should havc the considercd opinion of that 
Committee if we in thiH House were to l'esume consideration of this 
measure. Now, Sir, I venture to say that everyone of these anticipations 
h.as been fully realised. I say that the country is now more alive to thll 
gravity of  the evils with which this Bill is ~l  to ~l. ~ say that 
public opinion has had very ample opportuDlty of exp.rcltsmg ~  ,!-,ld 
that the Committee have taken the amplest opportumty of cOllsldenng 
and weighing that opinion ill ~  thei! ~ ll  and,. aH 
11 rcsult much valuable and additional material IS now before the House . 
..'\.n lIon'ourable Member, I think it was Mr. Acharya, contcnded that the 
Committee was not a representative Committee. Sir, I do not think that 
aIlY lIonourable Member who takes the trouble to read and study that. 
Report with th(! care and attention which it deservetl, clln fa.U to re-
tongnise or be compelled to admit that it constitutes a land-mark, and 
I hope and trust a land-mark of advance, ill the controverKY with which 
it deals. (Hear, hear.) I maintain, Sir, that the Committee waH l'epresen-
tative ; it was repretlelltative of diiterent claRlicH anll different races ill 
thilll country. I contend that it had a high measure of the legal, the 
administrative and the medical qualifications which are mONt essential 
qualifications for the ~ .  of this question. And J am the 

4 p)( more Htlrpi'lsed that t.he Honourable Member !Should have 
.  . so disparaged the qualifications of the Committee 

when it appeared that his immediate pUrt)ose was to ueuumd a longer 
time for the consideration of its recommendations. Sir, J repeat that in 
my opinion-and I t.hink it will be the opinion of everyone who, without 
prejudice and with adequate care, reads, re-peruses and studies that 
Report,-Sir Moropant Joshi and his colleaguetl on that Couullittce have 
rendered a very great public service for which the gratitude of thiH 
House and the country is due. (Applause.) And, Sir, what is the first 
conclusion that can reasonably be drawn from the contents of that 
Report t The first and the most reasonable conclusion, the inevitable 
conoIusion in reference to the particttlar contents of this Bill, is that there 
exi.t. a great and a corroding e\'il in this country which is clamorous for 
a remedy. That evil, Sir, is one \tbich aftlicts, in the first instance the 
m08t defeneeleu, innocent section of the community those who ll ~ the 
greatest elaims for our protection. The evil is not only limited. to that. It 
is not ~ l  ~  large. ~~  ()f young girls who year by roar either die 
~  s1lltam serIOUs bodily lDJUt'y, but th08e who are acquainted with the 
case,  those ~  bave B ~  the evidei1ce, those more particularly who 
bave come lDtocontaet WIth the praetical facts and the practical con-
sc<1-uences, cannot ~ l ~ them ,,:ithout-I put it no higher than 
thIS -'-the ~()  senous searchlDgs of mwd, heart and ~ . (Hear, 
hear.) It IS not merely that generation after generation of yonng girls 
~  ~ exposed to or l~ suiter from these evilll, but there are 
dangen to the future generatIons of the country from Which if the 
c01lntry iN not willing to adopt a remedy, it will· undoubtedly lJder in 
itl moat vital abd impottant mtereltl. 
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Well, Sir, when I have aaid 10 much, I do not de.dre it to be nnder-
stood that I in any way under-eRtimat.e or depreciate the earneRtnesR and 
the sincerity of the opposition to this Bill. I do 10 fully and frankly, and 
I do feel tbis, that any measure which modifies the law in a Racial matter, 
any measure which it is anticipate" will disturb the customs and habits 
of long duration, is one which for Il time will naturally provoke a large 
measure of opposition. But I hope myself, Sir, that tbe improvement.s in 
theRe matters which we have reason to hope will result from this Bill will 
in courNe of time-and I hope in no long time-reconcile to the principle of 
this Bill and to its practical application even the mORt st.ringent oppoRi-
tion with which the measure i8 at present confronted. At any rate, Sir, 
I wish to make my position, the position of Government, perfectly clear 
beyond any flhadow of doubt. It is this. We are convinced tbat t.his 
evil exists ; we are convinced that the measure of Rai Sahib Harbital 
Surda iR, at any rate, a first step in the direction of Reeking a pl'actical 
l'('medy. WJlere we find so great an evil and where we find a promising 
remedy, we feel that we must support what we think to be right. I t1'1l8t, 
Rir, the great majority of this House will concur in that view. I trust 
they will concur in the view that this measure is a meaRure ip the right 

~  and that it is their duty to support it with their su1frage. 
(Applause.) 

Mr. X. O. Neon (Dacca Division: Non-Muhammadan Rural) : Sir, 
I hf\.ve no doubt that the Honourable the Home Member spoke witb ~  

conviction and with great sincerity, but what I milled in bis speech was 
any referenM to the attitude of the Looal Governments in this matter. 
Y am IIllre he is anxious t.o Ree that, if this measure is pasaed into law, there 
must be an effect.ive administration of it, and there are two essential 
fact.orR necessary to ensure that. First of all, a large amount of public 
Rupport and, secondly, t.he loyal support and co-operation of the Local 
Governments. The Honourable Member, I bave no doubt, knowlI that the 
provinceR primarily affected are Madras, Bengal, the Punjab and Bihar 
tim'! OriKAA. The Honourable Member has not  told the House that these 
four provin(les are not wholly in favour of this measure. Some of them 
have adviRed Government to drop it. The Government of the Punjab 
RuggeRt t.hat it ought not to be made applioable all at once, to all the pro-
vinces, but that it ought to be left to the discret.ion of the Provincial 
Governments to extend its applicatioo within their borders if they so 
think fit, with the conCUlTence of their own IJ6gislatures. The Govern-
ment of Madras. in a few word's, dismillS this Bill. The Government 
of Bihar and Orillfia 'contend that it can only be put into operation at 
the instance of black-mailers. They will have nothing to do with it. The 
Oovl'rnment of Bengal say that the Bill should be dropped. Now, I 
should like t.o know from the Government all to how they pr.opose to wode 
1 hili measure if t.he principal instrumentfi of administering this legislative 
enactment find it difficult to co-operate. 

Now, with regard to public opinion, the Honourable the Home 
Member haR stated thnt he is assured that a very large measure of 
public support can be counted upon. . 

An Honourable Kember : He is right. 

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan 
Rural) : He is not. 
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1Ir •. It. .. 0. Ke()fY :  I beg of roy 'Honourable friend .. to permit me to 
proceed. I do not claim to speak on behalf of Bombay .or· any . ~  
province, but. so. far as Bengal is concerned, what better wltnesses In thl,. 
lIouse can you expect to goet on tllis point than my IIonourable friendR, 
Mr. Kelkar and. Dr. Moonje .. (Applause.) It was only last week that 
a selt8ion of the Bengal Provincial Hindn Conference was held RtDacca 
under the Prcsidency of my IIonounble friend, Mr. Kelkar, and in the 
immediate presence of Dr. l\toonje. And ,vha.t happened there T And, 
mind yon, this is f& reformill!!, hooy. You have only to look at the Reso-
lutions which thi!ol body adopted at Dacca to find out the sort of people 
that attended it. It has nothing in common witll orthodox Hindu 
·opinion. When a U('>soJution was proposed i-n t.hi!l Conference Rupport-
ing Mr. Sarda's Bill, it WftR defeated hy an overwhelming majority, in 
spite of the personal efforts nnd thll porsonal influence of my Honour-
able friend, Mr. Kelkar. 

111' .•. O. Kelkar (Bombay Central Division: Non-Muhammadan 
Rural) : I did not Tuake any personnl effort. 

Mr. K. O. !leogy : Your presence was enough,' and a1lm that of Dr. 
Moonje. What more evidence does the lIonour&ble the Home Member 
desire to have as to whether t.his measure has public support in Bengal , 
Now, Sir, in my own humble way, I tried to 8.'1certain the opini.c\oD of my 
constituency on ·this particular meMure. I broadcasted a few thousands 
of lettel'll inviting the opinionR of my constituents on thisBiU without 
giving any indications a.1iI t.o what. my opinions were. I cauRed that letter 
to be published in all the vE'rnacular newRpnperR of Bengal, and Honour-
able MemberR might like t.o Rce the response that T have received. How 
many do the Honourable M'emberR think, out of this huge bundle, are in 
support of the Bill' Not. more than half a dozen. JJook at t.he number 
of tE'lcgrams and letterR that T received. J want to make it perfectly 
clear that theRe nre not. in the naturp of public petitions with which we 
are all familial', these nre not nwrl'ly the 1'1'.Rollltions of public meetingl' 
with which we are all familiar. Bllt t.hE'Re are mORtly let.terR individually 
ad<1l"CsRed to me, in reRpOn!olE' to an appeal which ,vas sent by me to my 
electors. (Laughter.) AnI T: not entit.led, Flir, in ihiR nouse to draw 
a.ttention of IIononrahlP. l\fl'mherR to the r('sponse that T hnd to my 
letters , 

. Mr. Jamnadu M. .ehta : DoE'S it mean that., except. t.hose who have 
wnth'll, the rest arc in rAyolll" ()f the Bill ? 

Mr. K. O .• eogy: Only six persons out. of theRe are in favour. 
:Mr. Jamnada1 •. Mehta. :  T am referring to the rE'Rt of those ,vho 

ha"e not written to YOll. 

. lfr. K:O. !leogy: I call tell.you this much. So far as the ppoplp 
thAt nre ~ ~ ~ t.o he lliIectf'tl Elrc cODlwrned, they ort'! mORtly ignonnt about 
tbr. Pl'?VIRlOnR. (Laughter.) MORt. of 1151 who nre sitting here to-day arp 
~ l  to 00 njfpct.ed. :he eommunitie!l tn which we belong l~ not 
gomg to bl'! affected by thUil ml'RSure. If Honourable Memberll would 
refer to the Bengal C ~ ~  Report, first :Volume, pngl' 272, they would 
find that I. have thf' PJ'IVllflg'O of hnlongmg to a community that takea 

~ palm In the matter of Rocinl rf'form. It. .iR II ~ll communit;y to 
(~  I hav, the honourto belntlR. Tn· thAt ('ommtlnity this evil of 
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child marriage is almost l l ~l  unknown, RO that I am not affected 
by this measure at all, nor tht' community to which I belong. But, Sir, 
the wholc js;me, as it ~ itself to me, is this: Am I going to 
impoRe my ripinion by l~ l  by l~ lll  coercion if you l ~  

on Itn unwilling people, a pc()ple in whose name we claim to be speaking 
an<1 "oting in thi!! IIoul!e? Now, Sir, as I hav/:' already stated, most 
of these letters, almost all of them, with the exception of about half a 
dozen, have protesti'd against this measure. I do not want this House 
to carry the impression that they are all very O'r'thodox Pandits who have 
quot.ed scriptuJ"P in support. of their contention. It is nothing of the 
kind. Some of them clime from vcry unexpectcd quarters. I may inform 
Honourable Members ~ on the front Government ~  coming 
from B(mgal-I mean the Honourable the Law Member and the Honour-
able Member in Charge of Industries and ~  the great Kayastha 
community of Bengal, rather thc Kayastha Samaj, has passed resolutions 
protf>sting againRt this measure. These resolut.ions have been 
forwarded to me over the signature of another Mitra-Sanat Kumar 
l\fitra-a nllme whieh may be familiar to some of the Honourable 
Members. It iN not thnt the m(>mbers of the Kayastha Samaj practisc 
child marriage. What i& there that makes them object to this measure 
in spite of the fact that most of them do not practise child marriage in 
their own homes , 

Now, I will attempt to divide these numerous letters into Revera] 
categories. They can be ~  into. several classes. First, those who 
are alarmed at what they consider to be an attempt at int.erference with 
religion. Second, those who, whatever their views about social ref01l'm, 
do not want to be affccted by legislation. Third, those who are positively 
IlgainRt child marriage but do not support the present. Bill either on the 
ground t.hat it is premature or because of its penal provisions. They 
think that it should he prooE'ded by intensive educative propaganda by 
reformf>rs. They particularly point out. the absence of any adequatE' 
provision for the education of girls in the villages. They further polint 
out that, even without the aid of legislation, the marriageable age of girls 
iN bound to go up ; it haR gone up remarkably during the last few years. 
(A Voire :  " Question "): It has /lone up during the last few years. 
The fourth class comprises those who are apprehensive about the practical 
reRuIt of postponing the marriage of Hindu girls beyond the average 
age of puberty. I will refer to t.he pORition in EIIHtern Bengal. It is a 
very unpleasant subject, and I have no desire  to dwell upon it any more 
t.han by merely referring to the numerous CItHeS of abduct.ion at Hindu 
girls that are taking place every day in Eastern Bengal, on which subject 
there is no greater authority than my Honourable friend, Dr. M:oonje. 
(Laught.er). He haA studied this very serious quest.ion on the spot. and 
he will be able t.o tell you whether there is not anythin/l snbRtantial in 
tft!' nppreh('nRionR of the pE'ople in Eastern Bengal. 

Now, Sir, the fift.h ehlsR compril;es those who are medical men in 
Bengal, including ltn eminent medical man like Dr. Bamandas Mukherjee, 
who is about t.he best authority that we have in Bengal on gynreeology. 
These pt'l'Rons lire anxiolls to have a proper scientific study made of the 
problemH of RPX, pubert.y and maternity, which have batHed even the 
best Rcientific mindR of tht'! West, Borne of these medical men complain 
that the Report of the Age of Consent Committee is in the nature of a 



ITft [4TH BBPl'. 1929. 

(Mr. K. C. Neogy.] 

propagandist eftort. They point out that the authors of  the Age of 
ConRent Committee Report have not dealt fairly and impartially with 
statistics and information placed before them. The views of medical 
men who did not happen to agree with their pre-conceived ~ were 
absolutely brushed aside. They further complain-and I have this 
spl'cifically ill writillgfrom one eminent doctor of Calcutta who gave 
t.vidence before the Committ(le-t.hat they were aRked t.o criticise certain 
stat.istic!! furnished by Dr. Audiseshau which forms part of the Report' as 
nn Appendix. When they tmbmitted their crit.icism of these statistics 
the Committee allowed Dr. Audiscshan t.o revise the statistics because, 
in the l ~  01 those criticisms, t.he conclusions which the Committee 
sought to draw up could not he justified. 'l'his complaint was published 
in the newspapers. 

Lieut.-Oolonel B. A. J. Gidney (Nominated: Anglo-Indians) : Why 
did the .All-India Medical Conference at Calcutta support the Bill , 

lVIr. K. C. !feogy :  I will tell the House how that SUppOl't was 
brought about. I am quoting from a medical journal. My Honourable 
friend's intervention is sometimes very helpful. (Laughter.) This is 
what the M cdira.l, Review of Rlwiews said, and I am giving a quotation 
from that. : 
.. J)jot to be outdone, the UltldicaJ men &8II8Dlbled in the All·lndia Modieal Con· 

{orlmee, .l l~  who, by the bye, hud remained perfectly unconcerned so long, thougb 
they ot aU people were eXlwrtecl to rf'alise the good und bad implicatiolUl ot the Hilla 
to thl'il' tull extent, suddenly ,voke up to a 8CD1I6 of their duty and rellpolUlibility nud 
118.1IfIC(1 a rtllolution in hot haste, wannly. lupporting the BUll at the fag end 01 the 
_ion in a thin hOUIIiIl, CODlli.tinlJ; almost exe1ulively of too ardent reforming lpirite, 
and at a tilnc wileD the majority of tile members had already left tho meeting to 
attend n pre· arranged lerture in another plar.e in the town (BOlIO Institute)." 

Lieut.-Oolonel B. A. J'. Gidney: That is a distorted statement for 
I was prCRcnt at the Ccmfercnce. 

Mr. 1[. O. Neogy : But you neyer contradicted it. It. appeured hI 
a medical jollt'nal Ilnd it ought to have drawn the gallant Colonel '8 
attention long ago. 

, Sir, I have no desire to weary t.he House any more, but I have given 
sufficient reasoll!! to justify my uttituue, Ilnd I do not t.hinlc I witt 'be 
taken til task for llut being able to support. thiH .~  although I am 
prepared to give all credit for sincerity and good intentions t.omy 
lionollrable, friendli. 

Mr. Abdul Baye (EaRt. Punjab: Muhammadan) : Sir, I rise to support 
the nm(·numcnt of JJiy Honourahle friend, Mr. Achurya. In doing 110 I 
want to make it clear that almost all the Mussulman Membel'H of thiR 
Assembly have deCided to adopt this course for certain reasons. Let it not 
bp undt'rstood that we, the Mussulman Members, have no sympathy with 
the mORt laudable object. wit.h which this Bill has been introduccd. But 
ou.r, difficulty is that we fool that somehow or other MUllSUlmnn Jlublic 
opinion hWi not 8uffieienUy clarified itself to enable, us to arrive at a 
deanite decillion. I do not know who is to blame for that. It. is not ensy 
to apportion: 'the bhlwe on t.his occasion. Perhaps it is due to the ffk,t 
that the Government of Indin did not rise equal' to the occasion and dis. 
chKrge their rcsponsibilityproperly when they announced the ~ l 
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of the Age of COWient Committee. At that time no adequltte and effective 
rcprel:lCntll.tioJl WWI allowed to the MUl:Isulmans. Only ont) ,MuJlununlldan, 
to begin with, WIlN appointed, and even he W8!l not a distinguished publi!: 
maa, but only a retired Dililtrict IWd SCS'iiOll8 Judge. 1 alSI), ,do Ilotwant 
,to conceal the fact. that this IJtate of, thiugN iN perha.pl:I due tu .the apathy 
t.lant hnl:l beell dil:lplayed by the MUlll6lulman Ulemas, the MUI:I8ulmau public 
nod We ~~ l .  Pretti over tbil!l quel:ltion, and I want to liend thil:! 
trltlHSlllW frow my l:Ieat in the AI!I8embly ...... . 

Mr. T. A. X. Bbe"ani (CitieH of the United Provinces: Muhammadan 
Urban) : Sir, I ,rille on a point of ordeF. I am told that my Honourable 
friond hal:l made a statement that almost all the MUl:Il!ulmauti liro againl:lt 
this nm. 
Mr. President: 'fhat is not a point of order. 

Mr. Abdul Baye : Sir, I want to send this message to my co-
religionists abroad that, if they want their representatives in this House to 
discharge their duties efficiently and properly, they must takc more 
intcretlt in these public matters than they have done in the past. Sir, 
plliced aN we are, we the Mussulman Members of thiN ~ l  are con-
biderably Illllldicapped in the matter of cunsideration of this Bill. Our 
opinion ill sharply divided, and whatever opinion haH been expressed 
iii ft.bHOlutely inadequate. .Even the opinions that have been sent to the 
Uo\'ermnellt of India do not contain the viewH of more than half a dozen 
M.uhammadanl!. 'fhis i/o! what my Honourable friend, Maulvi Muhammad 
Y nlmb, said in his minute of dissent which Impports my contention : 

•• 'l'he fact I'ClIIUiu6 thut tho Muslim point of view is not ~ l  rcpreeented, 
nnd 1 do not think it would btl proper nnd safe to introduce a measure at vast social 
and religiou8 illlJlortance until atJditionui Muslim opinion, spclliuJJy that at distiDguiahed 
theologians, is placed on record", 

Whlltevcr opinion hUH been expresflCd is sharply divided, and we, the 
MWlliuhnall MembcrH, hllve not hrrn nblr to come to any definite conclu-
~ l  Thcre is a llootion amongst us who honestly believe that the 
l\IuH.'lulmaml do not require this legislation. They say that the evil of child 
].lIu·riage does not exillt in any appreciable degree among the Muham-
madans uf India and they further say that if it exists at all we have got 
sufficient l:IIlfegual'ds provided ~  our own prrsonallaw jnnHDluch 8S widow 
rc-murriage is not prohibited, and the personal law also allows a child 
wife, on attaining majority, to repUdiate the marriage which bas been 
contracted on her behalf by her guardians. There is still another school 
of thought wbich says that marriage among Muhammadans according 
to t.he Bhariat is a civil contract, and if it is a civil contract it iVlw facto 
follows that the contracting party must arrive at an age of discretion 
before that contract can be ('ntered into. Sir, there are others who hold 
the view that, even if this social evil exiRts, according to the Sh(wiat, no 
lIon-Muslim authority ifil competent to legislate on this matter. There is 
still another friend of mine who has told me that he is in possession of 
vcry valuable and important lit('rature which he has ohtained from Egypt 
and he says that. the Parliament of Egypt. haH enact.ed a law Homewhat ~ 
tho linos of the prespnt Bill and t.hat enactment bas been placed on the 
statute-hook with the consent of the Ulemas of Azhar, So what I at this 
.'Jtage want to impress upon the House il:l that we are considerably hand i-
(!o.pped. You must stay your hands if you want to carry us with your-
selves. If the consideration of this Bill is not stayed and is proceeded 
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with, I am afraid that a considerable portion of the MU8SUlmans of thi!l 
Assembly will be compelled to oppose this Bill. But if the cODHideratioll 
ilol delayed for a few months, I am sure that we will be able to bring 
round thOKe who at present are standing aside, and it may be l'0S8ible for 

~ to give unanimolm support to this Bill with certain modificatiOllli, I 
\flUlt to make it clear that at present we are not in any way OP(JOI;C(t to 
this Bill, but we have got certain consciontiouH objoctions and we have 
got certain difficultiell that have to be got over. 

The Assembly then adjourned till Eleven of the Clock on Thunday, 
t.he 5th September, 1929, 
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